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SEVENTH REPORT OF THE COMMITTEE ON PETITIONS 
(SEVENTEENTH LOK SABHA) 

INTRODUCTION 

I, the Chairperson, Committee on Petitions, having been authorised by the 

Committee to present on their behalf, this Seventh Report (Seventeenth Lok Sabha) of 

the Committee to the House on the Action Taken by the Government on the 

Recommendations made by the Committee on Petitions (Sixteenth Lok Sabha) in their 

Fifty-First Report on the Representation received from Shri Subhash Kumar Singh 

regarding payment of full contracted amount by the Bharat Coking Coal Limited (BCCL) 

to Mis. Sadbhav Annapurna (JV) without completion of the work 

2. The Committee considered and adopted the draft Seventh Report at their sitting 

held on 16 September, 2020. 

3. The observations/recommendations of the Committee on the above matters 

have been included in the Report. 

NEW DELHI; 

16 September, 2020 
25 Bhadrapada, 1942 (Saka) 

(v) 

DR. VIRENDRA KUMAR, 
Chairperson, 

Committee on Petitions. 



REPORT 

ACTION TAKEN BY THE GOVERNMENT ON THE RECOMMENDATIONS MADE BY 
THE COMMITTEE ON PETITIONS (SIXTEENTH LOK SABHA) IN THEIR FIFTY-FIRST 
REPORT ON THE REPRESENTATION OF SHRI SUBHASH KUMAR SINGH · · 
REGARDING PAYMENT OF FULL CONTRACTED AMOUNT BY THE BHARAT 

· .. COKING COAL LIMITED (BCCL) TO M/S. SADBHAV ANNAPURNA (JV) WITHOUT 
COMPLETION OF THE WORK. 

The Committee on Petitions (Sixteenth Lok Sabha) presented their Fifty-First 
Report to Lok Sabha on 3.8.2018 on the representation received from Shri Subhash 
Kumar Singh regarding payment of full contracted amount by the Bharat Coking Coal 
Limited (BCCL) to Mis. Sadbhav Annapurna (JV) without completion of the work. 

2. The Committee had made certain observations/recommendations in the matter 
and the Ministry of Coal were asked to implement the recommendations and requested 
to furnish their action taken replies thereon for further consideration of the Committee. 

3. The Ministry of Coal vide their communications dated 13.5.2019, 13.2.2020 and 
29.7.2020 have furnished their interim, final and then updated Action Taken Replies, 
respectively, in respect of all the observations/recommendations contained in the 
aforesaid Report. The recommendations made by the Committee and the replies 
furnished thereto by the Ministry of Coal have been detailed' in the succeeding 
paragraphs. 

4. In paras 41 and 42 of the Report, the Committee had observed/recommended as 
follows:-

' "The Committee note from the submissions made by the Ministry of Coal that 
BCCL had awarded a Contract to Mis. Sadbhav Annapurna (JV) for removal of 
380.84 LCM OB (Lakh Cubic Meter of Over Burden, including Jhama), removal of 
16.5 LCM Dump Loose OB {Lakh Cubic Meter Dump Loose Over Burden) and 
extraction and transportation of 65.54 LMT (Lakh Metric Ton) coal from Khudia, 
Palasia, GP (Gopinathpur-Top), GP (Gopinathpur-Bottom), Brindabanpur {Top & 
Bottom) and Kalimati group of seams of Basantimata Dahibari Patch of Dahibari 
Colliery of Chanch V]ctoria Area, BCCL for a period of 48 months (w.e.f., 
10.6.2013 to 9.6.2017) with the financial involvement of~ 4,71,78,08,000/- vide 
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Work Order dated 21.05.2013. Mis. Sadbhav Annapurna (JV) started the work 

with effect from 10.06.2013 and executed 7 4, 12,780.786 M3 of In-situ OB(Cubic 

Meter of In-Situ Over Burden), 41,26,024.147 M3 (Cubic Meter) of dumped loose 

OB (Over Burden) and dispatched 8,43,396.600 Ton-of cpal up to January, 2015; 

amounting to a total value of f1, 08, 20, 59,769.46. Hciwever, out of the total 

amount, after making deductions, viz., such as Income Tax, Security Deposit, 

Energy Charges, Penalty for non-achievement of target, etc., BCCL actually paid 

an amount of f98, 20, 36, 219/- to the Contractor till January, 2015. In addition to 

this, an amount of f5,60,76,530/- was paid by the BCCL to the Contractor against 

the Diesel Escalation till January, 2015. Taking into account the above paymeQts, 

the Committee observe that till January, 2015, BCCL had paid f1,03,81, 12,749/-

during period of initial 18 months to the Contractor, i.e., Mis. Sadbhav Annapurna 

(JV) which is around 22% of the total contracted amount of f4,71,78,08,000/- as 

per the Work Order dated 21.05.2013. 

The Committee are constrained to take a very serious note of the fact that the 

release of payment off 1,03,81, 12,7491- by the BCCL to the Contractor, which 

was approximately 22% of the total contracted amount within an initial period of 

just 18 months is not justifiable on the part of the BCCL without proper 

assessment of the work actually executed by the Contractor. The Committee, 

therefore, strongly recommend that before releasing the payment against the 

Bill(s) raised by the Contractors - whether presently engaged or to be engaged in 

future, proper assessment of the work actually executed by the Contractor(s) 

keeping in view the target and achievement, physical inspection of the site to 

check the actual progress/production in respect of extraction and transportation of 

coal, excavation and removal of OB, and removal of loose dump OB should be 

meticulously done in accordance with the established accounting procedures and 

vetted by internal Vigilance Apparatus. The Committee would like to be apprised 

of the steps taken in this regard within three months of the presentation of this 

Report." 

5. The Ministry of Coal, in their interim Action Taken Replies, have submitted as 

fol\ows:-

"The tender which was'awarded to Mis. Sadbhav Annapurna (JV) was floated by 

BCCL in August 2012:when there were no uniform guidelines across Coal India 

Limited (GIL) and its subsidiaries for such works. 

Subsequently, guidelines/rules were formulated and incorporated as Chapter 6 

(i.e., Hiring of Equipment for Removal of Overburden and Extraction of Coal) of 
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Contract Management Manual (CMM) of Coal India Limited (GIL) with the 
approval of GIL Board in November, 2014. 

The synopsis of difference between payment provisions of above said BCCL 
tender and provisions of Chapter 6 of CMM introduced in November 2014 are as 
follows:-

(i) As per the provisions of contract between BCCL and Sadbhav Annapurna 
(JV), full value of payment due for coal produced/dispatched within 
contract quantity shall be paid on account bills subject to dispatch. As per 
chapter 6 of CMM, in case, coal extraction and transportation is more than 
OB extraction compared to agreed stripping ratio, full payment will be 
restricted for quantity of coal as per stripping ratio and subject to dispatch. 

(ii) As per the provisions of contract between BCCL and Sadbhav Annapurna 
(JV), 50% (fifty percent) of payment for OB removal in excess of 
commensurate quantity as per stripping ratio within contract quantity will 
be paid in on account bills. As per Chapter 6 of CMM, 50% of payment of 
OB removal in excess of commensurate quantity as per stripping ratio will 
be made within the contract quantity provided the so payable amount do 
not exceed security amount available with the department (covering 
Performance Security & Retention Money). 

A comparative statement in tabular format of relevant provision of BCCL 
tender floated in 2012 and existing provision of Chapter 6 of CMM may be 
perused at Annexure-1. 

(iii) A Task Force/Committee was constituted in GIL to review/modify the 
existing provisions of Contract Management Manual of GIL encompassing 
the observations made in 47th and 51st Report of Parliamentary 
Committee on Petitions. The Task Force in respect of this query 
recommended inclusion/modification of a few other clauses related to 
payment in addition to the present stipulation of the Chapter 6 of CMM, 
which are given below:-

( a) Task Force has recommended to make it mandatory to measure 
the OB q,uantity through 3DTLS by CMPDIUthird party in the 
contract. 
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(b) The Task Force recommended the following clause for 

incorporation in Measurement and payment clause of Chapter 6 of 
CMM: , 

"U) B. Release of payment after extraction/production of coal and 

transportation to surface coal dump by the contractor in those cases 
where the contractor is not responsible for non-dispatch of coal 

from surface coal dump and the payment is held up for more than 

90 days, the following system is to be adopted provided the coal 
received at Surface Coal Dump after weighment:-

(A) 80% payment for the coal produced and transported up to 

Surface Coal Dump after weighment to be considered for 

payment. 

(B) Balance payment for the above coal produced and 

transported up to surface coal dump as mentioned above will 

be released only after its dispatch. 

(C) Release of payment for the quantities of OB commensurate 

with 80% quantity of coal produced ( as per current stripping 

ratio) and transported to dump shall also be released after 

measurement as prescribed in clause 5. 

(D) The payment as made under serial No. A and C above shall 

be treated as provisional payment and it shall be adjusted, 

as finalized as per clause 5(h) and 5(j) (i) above (SI. No. 1 of 

Annexure-11). 
' 

For releasing such payments as at (j) B, approval of tender approving 

authority is required. In case Board of C/USubsidiary is the tender 

approving authority, with approval of GMO of CIUSubsidiary. 

The recommendations of Task Force have been agreed by Chairman, GIL and put 

to GIL. Board for Approval. CVO, GIL has been requested vide letter dated 

13. 5. 2019 furnish the .status of implementation of the recommendations made by 

the Task Force." · 

6. Further, the Ministry of Coal, in their final Action Taken Replies, have submitted 

as follows:-
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"The tender which was awarded to Mis. Sadbhav-Annapurna (JV) was floated by 
BCCL in August 2012 when there were no uniform guidelines across· GIL & its 
subsidiaries for such works. Subsequently, guidelines/rules were formulated and 
incorporated as Chapter 6 (i.e. Hiring of Equipment for Removal of Overburden 
and Extraction of Coal) of Contract Management Manual (CMM) of Coal India 
Limited (GIL) with the approval of GIL Board in November 2014. 

A Task Force/Committee was constituted in GIL to review/modify the existing 
provisions of CMM of GIL encompassing the observations made in 47th & 51s1 
Reports of Parliamentary Committee on Petitions. The Task Force also 
recommended inclusion/modification of a few other clauses related to payment in 
addition to the present stipulation of the Chapter 6 of CMM, which were stated in 
detail in the interim reply. 

The recommendations of/he Task Force have been agreed by Chairman, GIL and 
put to GIL Board for Approval and the status of implementation was sought from 
CVO, GIL vide letter dated 13.05.2019. 

In response, it has been intimated by Coal India Limited that the 
recommendations of Committee on Petitions have already been approved in 
principle for implementation across all subsidiaries of GIL by Chairman, GIL. 
However, while doing the same it was noticed that various rules and procedures 
in different departments need to be aligned afresh to effectively implement the 
recommendations of Committee on Petitions. Accordingly, a need was felt to 
completely revise the current CMM which was approved by GIL Board in 2006 
and is presently in force. The work of revision which includes deliberation among 
different executive wings of GIL and its subsidiaries has been completed and the 
revised manual as put up to Audit Committee which in turn advised some more 
modifications. After incorporating their suggestions the revised manual will be 
placed before GIL Board for approval. This process is likely to be completed by 
March 2020 and would be ready for immediate implementation in all subsidiaries 
from the commencement of/he new Financial Year." 

7. In their updated Action Taken replies, the Ministry of Coal have submitted as 
follows:-

"CIL has staled that the modifications in CMM of GIL as per the recommendation 
of the Committee on/Petitions has been approved by GIL Board in its 400th 
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meeting held on 12.3.2020 and has been circulated to all concerned vide letter 

dated 18.3.2020 to implemented the changes from immediate effect. 11 

8. In paras 43 and 44 of the Report, the Committee had observed/recommended as 

follows:-

11The Committee further take note of the fact that the original Work Order dated 

21. 5. 201.3 was subsequently revised twice and the revised Work Orders dated 

29.3.2014 and 24/26.11.2014 were issued midway by the BCCL due to deviation 

in the awarded quantum of work and extension of time. The revised Work Order 

dated 29.3.2014 after the first deviation had added some extra patch of work and 

had, thus, revised the already sanctioned contours of work with an extension of 

time for period of 9 months (w.e.f. 10.6.2017 to 9.3.2018) and with the financial 

involvement of~ 5,60,31,24, 150/-. The subsequent revised Work Order dated 

24/26.11. 2014 after second deviation further added some extra patch of work and 

revised the sanctioned outline of work with an extension of time for a further 

period of 8 months (w. e. f. 10.3.2018 to 9.11.2018) again with the financial 

involvement of t 6,38,21, 10,400/-. Consequently, due to above mentioned 

deviations in the awarded quantum of work, the mutually agreed Work Schedule 

was a/so revised five times. 

Since frequent revising of Contract and the Work Schedule with hefty additional 

financial implications to the same Contractor without any cogent reasons could be 

an indication of undue favoritism and causing Joss to the exchequer, the 

Committee, recommend that any deviation in the execution of Contract after the 

initiation of the Contracted Work should be specifically mentioned in the Notice 

Inviting Tender and subsequent Revised Work Order(s) so that such situation, as 

in the instant case, could be avoided in future. Further, the changes or revision 

with respect to conditions/parameters subsequent to the deviation(s) of work 

should conform to the provisions mentioned in the Notice Inviting Tender and the 

Work Order and duly approved by the Competent Authority, i.e., the Board of the 

Company. Alternately, if some additional work of removal of Dump Loose OB 

and/or extraction and transportation of coal, etc., crops up midway, the BCCL 

should work out modalities to award the work to some other Contractor after 

adhering to the prescribed Standard Operating Procedures. The Committee would 

like to be apprised of the action taken by the Ministry in this regard. 11 

9. The Ministry of Coal, in their interim and final Action Taken Replies, have 

submitted as follows:-
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"The Task Force has reviewed the provision of Chapter 3 (Transportation 
Contract) and Chapter 6 of CMM (Hiring of Equipment for OB removal, Coal 
extraction and transportation,) with respect to DeviationNariations in Quantities 
(Clause 5 of Conditions of Contract) and proposed the amendments at SI.Nos.2 
and 3 of Annexure - II. 

Existing Provision: 

(i) The limit on extension of altered or additional work is not mentioned. 
(ii) Price fall clause will not be applicable. 
(iii) DOP not clearly specified. 

Synopsis of Action Recommended: 

(i) The extension of altered or additional work shall not exceed 30% of 
original contract value or one-year time period whichever is earlier. 

(ii) Extension of Contract with additional quantity shall be done with imposition 
of Price Fall Clause (Only in Chapter 3 of CMM) i.e. "to accept to execute 
the work at the existing awarded rate or the awarded rate in the next 
tender whichever is lower". 

(iii) Delegation of Power (OOP) has been clearly specified in case of deviation. 

10. In paras 45 and 46 of the Report, the Committee had observed/recommended as 
follows:-

"The Committee observe that Mis. Sadbhav Annapurna (JV) could not achieve 
the parameters and time schedule prescribed in the original Work Order dated 
21.5.2013 for removal, extraction and transportation of Coal. As a matter of fact, 
up to 31.1.2015, the Contractor qould only execute 60% of/he target for which the 
BCCL had imposed a penalty of ? 24,52,000/-. However, the Committee are 
astonished to find that subsequent to the revision of the contracted work twice 
vide Work Orders dated 29.3.2014 and 24126. 11.2014 that too in favour of Mis. 
Sadbhav Annapurna (JV), the Contractor did not make any sincere efforts to re-
calibrate its operations as a result of which, as on 30.4.2016, a meagre 52% and 
58% of the targets were achieved in respect of excavation/removal of OB and 
extraction! transportation of coal respectively. 
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In this connection, the Committee further recommend that the existing penalty 

provision(s) under Clause No. 6 of the Notice Inviting Tender as well as relevant 

· . provision(s) in other N/Ts to be floated by the subsidiaries of Coal India Limited 

inr;luding the BCCL in future, should be reviewed and made more lucid and 

stringent with respect to non-achievement of target by the Contractor. Further, 

there should also be an express provision in the N/Ts relating to forfeiture of 

earnest money/security deposit and also Blacklisting of the all such Contractors 

who fail to achieve the target as per the Tender Document due to which the 

Company incurs financial losses. The Committee would like to be apprised of the 

concrete action initiated by the Ministry of Coal, in this regard:" 

11. The Ministry of Coal, in their interim and final Action Taken Replies, have 

submitted as follows:-

"The Task Force has a/so proposed modifications in clauses 6.1 and 6.2 of 

CC!GTC to make the penalty provision in respect of defaulting contractor and 

non-achievement of target by contractor, stringent and unambiguous. The 

recommendations may be seen at SI. Nos. 4, 5, 6 & 7 of Annexure - II. 

Existing Provision: 

(i) Shortfall has to made up in the financial year (Chapter 6 of CMM). 

(ii) The withheld amount will be released when the shortfall is fully made up. 

(iii) It is not clear whether the target of month is to be reduced in proportion to 

the hindrances caused (as per clause 6.4 of CCIGTC) during month for 

calculation of penalty/withholding the amount on the account of shortfall. 
" 

(iv) The method of making up of shortfall and conversion of withheld amount to 

penalty in last three months of contract is not clear. 

(v) If the contractor fails to start the work within stipulated period, the company 

will cancel the work after giving 15 days' notice to commence the work 

along with forfeiture of Earnest money. In addition, the department shall be 

at liberty to debar the selected bidder from participating in future Bids for at 

least 12 months. 
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Synopsis of Action Recommended: 

(i) Shortfall has to be made up in succeeding three months (This change is 
recommended in Chapter 6 of CMM in fine with Chapter 3 of CMM). 

(ii) Once the shortfall is made up within specified period the so withheld 
amount will be released. However, when the shortfall is made up /17 part, 
the withheld amount proportionate to the shortfall made up Will be 
released. If either full or part of shortfall is not made up within the 
succeeding three months, proportionate withheld amount shall be 
converted into penalty. 

(iii) For calculation of penalty, the target of month is to be reduced in 
proportion to the hindrances caused {as per clause 6.4 of CCIGTC) during 
month (page 16 of Annexure - II). 

(iv) The method of making up of shortfall and conversion of withheld amount to 
penalty in last three months of contract has been clearly specified in 
present recommendation. 

(v) If the contractor, without reasonable cause or valid reason, commits 
default in commencing the execution of the work within the aforesaid date, 
the company shall, without prejudice to any other right or remedy, be at 
liberty, by giving 15 days' notice in writing to the contractor to commence 
the work, failing which to forfeit the Earnest Money deposited by him. 
(Existing provision) 

Additionally, the company shall debar such defaulting contractor from 
participating in future tenders in concerned Subsidiary/GIL HQ for a period 
of 12 (twelve) months from the date of issue of such letter. ln case of 
JV/Partnership firm, the debarment shall also be applicable to all individual 
partners of JV/Partnership firm. (Proposed modification)(Clause 7 of 
Annexure - II)" 

12. In para 47 of the Report, the Committee had observed/recommended as follows:-

"The Committee observf! from the submissions made by the Ministry of Coal that 
there were no glaring irregularities found in the case of payment made to Mis. 
Sadbhav Annapurna (JV) by the BCCL without completion of work. As per the Report of the CVO of $CCL, no irregularities were established except that of non-
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deduction of penalty amount by the BCCL officials against whom minor penalty 

was imposed. However, the Committee are satisfied to note that when the 

connivance of some officials on the aspect of non-deduction of penalty amount 

from Mis. Sadbhav Annapurna (J\l) ~.as pointed out during the informal 

discussion with the representatives of the Ministry of Coal during the Study Visit of 

the Committee lo Kalka/a on 4.5.2017, the Minor Penalty against the delinquent 

officials were converted to Major Penalty Proceedings. However, in this regard, 

the Committee are of the considered opinion that the specific work areas in all the 

subsidiaries of Coal India Limited which are prone to corruption should be 

identified by the Ministry and an Institutional Mechanism with an impregnable 

fireball of stringent time-bound penalty should be put in place so that any element 

of corrupt practices by the officials are tackled in a mechanical manner." 

13. The Ministry of Coal, in their interim Action Taken Replies, have submitted as· 

follows:-

"The following work areas prone to corruption has been identified in the 

'Corruption Risk Mitigation Policy of Coal India Limited' available in CIL Website:-

(i) Recruitment 
(ii) Transfer and posting 
(iii) Procurement of all kinds of machinery including heavy equipment 

(iv) Award of various contracts including transportation contracts, removal of 

overburden and extraction of coal 

(v) Coal stock shortage, measurement of coal and OB 

(vi) Quality of coal 
(vii) Washeries and leasing of land, use of washery rejects. 

(viii) Labour/DGRIESM Contracts 
(ix) Payment of Bills of contractors 
(x) Pilferage and theft of coal 
(xi) Coal diversion/black marketing by coal consumers 

(xii) Joint Ventures and partnerships with other PS Us 

The different mode of action to manage corruption risk are as under:-

(i) Annual Action Plan of Anti-Corruption Measures 

(ii) Action on misconduct - During 2018, Major penalty imposed on 23 number 

of officials and Minor penalty on 11 number of officials. 

(iii) Action on criminal offence - Prosecution sanction against 3 number of 

officials given in 2018. 
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(iv) Surveillance Detection - 5004 number of CCTV and 8807 number of GPS 
has been installed so far. 

(v) Development of source for information 
(vi) Identification of sensitive posts & rotation of employees - 397 number of 

executives have been rotated during the year 2018. 
(vii) Preventive Action including System improvement studies and Identification 

of Good practices and implementation - 78 number of suggestions made 
and implemented during 2018. 

(viii) List of undesirable contact-men. 
(ix) Integrity Pact - adopted under the aegis of CVC and Transparency 

International for all contracts of CIL. The threshold value in respect of 
CMM tender is Rs.5 crores and above. 

A copy of the Policy may be perused at Annexure-111." 

14. In para 48 of the Report, the Committee had observed/recommended as follows:-

"The Committee also foresee that there could be many more cases relating to 
over/advance payments to the Contractors by the BCCL which should now be 
promptly investigated by some Independent Investigation Agency. In this regard, 
· the Committee fully endorse the recommendations of the CVO, BCCL to inquire 
into all the matters related to over/advance payments to the Contractors in all the 
subsidiaries of CIL including Mis. Sadbhav Annapurna (JV) and also to hand over 
the investigation to the Central Bureau of Investigation for detailed 
inquiry/investigation. The Committee would like the Ministry of Coal to take 
necessary action and apprise the Committee accordingly within three months of 
the presentation of this Report to the House." 

15. The Ministry of Coal, in their interim Action Taken Replies, have submitted as 
follows:-

' "All CVOs of the subsidiary companies have been requested to inquire into the 
irregularities highlighted in the Report in outsourcing contracts of their respective 
subsidiaries and intimate accordingly. 

No such cases have been detected in WGL, CCL, MCL& NCL so far. 

Three such cases have;been detected in SECL for which preliminary investigation 
has been carried out bf the Vigilance Division of SECL and detailed investigation 
by CBI is being arrang~d. The gist of/he cases is tabulated be/ow:-
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Name of the W. 0. ref. with date Name of the Contractor Excess amount 

Mine as prelimina(Y 
investigation-by 
vigilance team 

( in Rs,) 

Baroud OCM SECUGMIRGH/SO Mis. Bihar Construction 7,50,45, 144., 41 

(P&P)N/0137 4/16/1200 and without Tax and 

dated 19.07.2016 Mis. Asha Construction escalation 
(JV), Korba 

Baroud OCM SECUGM/RGH/SO(Min)I Mis. Bihar 2,52,76, 139. 72 

W0/406117/11 Construction, Korba without Tax and 

dated 15.04.2017 escalation 

Jampali OCM SECUGM!RGH/SO(Min)I Mis. Bihar Construction 7,62,77,761. 38 
. WO/ 414/17/121 and without Tax and 

dated 01.06.2017 Mis. Asha Construction escalation 
(JV), Korba ' ' 

Further, CVO, Coal India Limited has stated that an Interim Report has been 

received from EGL stating that prima facie deviations were found in 16 cases so 

far and further verification is going on. 

' ' 

In view of the information provid_ed by the Coal India Limited and its subsidiaries, · 

CVO, Coal India Limited has been requested vide letter dated 13.5.2019 to furnish 

a complete report about the cases in SECL, BCCL and EGL to the Ministry." 

16. Further, the Ministry of Coal, in their final Action Taken Replies, have submitted 

as follows:-

"It was stated in the interim reply dated 13.05.2019 that prim a facie such cases 

were detected in SECL, EGL and BCCL. Accordingly, CVO, Coal India Limited 

was requested vide letter dated 13.05.2019 to furnish a complete Report about 

the cases in SECL, EGL and BCCL to the Ministry. 

In this matter a Report has been received from CVO, Coal India Limited about the 

cases in SECL, EGL ar;d BCCL. The status of/he cases is as fo/lows:-

(1) The Vigilance Division of SECL has investigated two numbers of 

cases and advice of eve was sought. In the case of Baroud OCP, 

CVC's advice has been received and disciplinary action has been 

initiated against nineteen (19) officials of SECL. In case of Jampali 
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OCP, eve advice is awaited. Simultaneously, both the cases were 
referred to CBI for investigation. 

(ii) The Vigilance division of EGL has investigated fourteen (14) 
numbers of cases and prima facie no cases of over-payment and 
no vigilance angle has been observed. 

(iii) In BCCL, a committee conducted sample examination of six 
patches and concluded that the penalty/kept back amount is a 
continuous process and as per provision it may be returned when 
progressive target is achieved. Another committee examined 
another four ( 4) patches which were closed at that time and 
concluded that the kept back which was withheld considering 
hindrance was waived with the approval of BCCL Board since the 
contractor finally achieved the target of coal. 

(iv) It is further stated that the case of Sadbhav Annapurna ( JV) was 
referred to CBI for investigation by CVO, BCCL however, the same 
has been returned by CBI, ACB, Dhanbad with following 
observation:-

"Perusal of your letter does not reveal any cognizable offence 
requiring CBI investigation by registering formal FIR. Over payment 
or advance payment made to a contractor by BCCL appears to be a 
mere violation of terms and conditions of the contract and this does 
hot come under the jurisdiction of CBI as the matter is 
administrative in nature. It may be mentioned that as per CVC and 
CBI manual, CBI is supposed to entertain only those complaints 
which contain specific and definite a/legations involving corruption 
or serious criminal misconduct against public servants etc. falling 
within the purview of CBI. Your reference does not fall under this 

' ' category. Analysis of your letter and enclosed documents reveals 
that the amount of penalty withheld from the contractor's bill due to 
non achievement of target is liable to be paid back once shortfall is 
fully made up by the contractor. Hence, the same appears to be a 
contract dispute between BCCL and the concerned contractor. 
Further, it is not clear what offence has been committed by the said 
contractor and which public servant of BCCL has committed 
criminal IJ)isconduct or any other offence under the PC Act of /PC. 
Your co0ptaint also does not mention the names and designation 
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of officer/officials responsible for the alleged irregularity. Roles 
played by individual public servants have not been mentioned in 
your complaint. It appears that the matter has been simply referred 
to CBI without any detailed investigation/enquiry by the Vig11ance 
Department of BCCL on the basis of recommendation made by the 
Committee on Petitions of 16th Lok Sabha. It appears that the 
Committee has endorsed the recommendation of BCCL to enquire 
into all the matter related to over/advance payment to the contractor 
of all the subsidiaries of GIL on the basis of apprehension that there 
could be many more cases relating to over/advance paymenti to 
the contractors. It may be mentioned that CBI, ACB, Dhanbad is not 
having jurisdiction to conduct investigation/enquiry pertaining to all 
subsidiaries of Coal India Limited. CBI is ready to make compliance 
of recommendation of the said Committee of Lok Sabha if a 
detailed investigation or fact finding enquiry is made by BCCL 
disclosing specific a/legations involving corruption and criminal 
misconduct against public servants and private person and 
subsequently referred as per procedure to the concerned CBI 
Branch having jurisdiction. 

It is therefore requested that action as mentioned above may 
please be taken and if a criminal case worth CBI probe is made out, 
a formal complaint/FIR may be lodged with CBI specifying 
a/legations and names of accused officer/officials of BCCL along 
with previous approval of the competent authority u/s 17 A of the PC 
(Amendment) Act, 2018. 

CVO, BCCL has stated that it was clearly mentioned by BCCL in 
their letter vide which the case was referred to CBI that Major 
Penalty charge sheet has been served to the identified officers as 
per the 1s1 stage advice received from CVC. It was also mentioned 
that the said file can be made provided if required. 

CVO, BCCL has further stated that Departmental inquiry in the 
matter was conducted and 10 found the charges as "Not Proved", 
Subseq(Jently, the case has been referred to CVC for seeking 2nd 

stage advice for Minor penalty · as opined by the Disciplinary 
Authoriiy. As per vigilance investigation, no criminal offence has 
been identified. The letter from CVO, BCCL to Ministry of Coal may 
be perused at Annexure-lV." 
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17. In para 49 of the Report, the Committee had observed/recommended as follows:-

"With a view to ensure accurate physical measurement of extraction, removal and 
transportation of coal by the Contractors devoid of manual intervention, the 
Committee recommend. that the Ministry of Coal should persuade the 
Management of Coal India Limited to introduce modern technology such as, 
Unmanned Arial Vehicle (UAV), 3D Terrestrial Laser Scanner (TLS), etc., in all its 
subsidiaries, viz., Bharat Coking Coal Limited, Western Coalfields, Central 
Coalfields, Eastern Coalfields, Northern Coalfields, Mahanadi Coalfields, etc., so 
that the payment to the Contractors is made strictly in accordance with scientific 
work measurement of extraction, removal and transportation of coal by them. The 
Committee would like to be apprised of the action taken by the Ministry of Coal in 
the matter." 

18. The Ministry of Coal, in their interim and final Action Taken Replies, have 
submitted as follows:-

"The Task Force constituted to examine and revise the provisions of Contract 
Management Manual has proposed an additional clause to be added in Chapter 6 
of CMM which reads as follows:-

The · initial and final measurement of HOE patch shall be done by 
CMPDIUthird party by 3D TLS. For contract more than one year, annual 
measurement of OB shall be reconciled on basis of measurement by 
CMPDIUthird party done by 3D TLS (p.3 of Annexure-1/). 

The Task Force recommendation has been agreed by Chairman, Coal 
India Limited and put to GIL Board for Approval. CVO, Coal India Limited 
has been requested to furnish the status of implementation of the 
recommendations made qythe Task Force." 
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OBSERVA TIONSiRECOMMENDATIONS 

Contract Management Manual (CMM) and its implementation in all the subsidiaries 

of Coal India Limited · 

19. The Committee on Petitions, while examining the representation of Shri 

Subhash Kumar Singh regarding payment of full contracted amount by the Bharat 

Coking Coal Limited (BCCL) to Mis. Sadbhav Annapurna (JV) without completion 

of the work, had noted that BCCL awarded a contract to Mis. Sadbhav Annapurna 

(JV) for removal of 380.84 LCM OB (Lakh Cubic Meter of Over Burden, including 

Jhama), removal of 16.5 LCM Dump Loose OB (Lakh Cubic Meter Dump Loose 

Over Burden) and extraction and transportation of 65.54 LMT (Lakh Metric Ton) 

coal from Khudia, Palasia, GP (Gopinathpur-Top), GP (Gopinathpur-Bottom), 

Brindabanpur (Top & Bottom) and Kalimati group of seams of Basantimata 

Dahibari Patch of Dahibari Colliery of Chanch Victoria Area, BCCL for a period of 

48 months (w.e.f., 10.6.2013 to 9.6.2017) with the financial involvement of f 

4,71,78,08,000i- vide Work Order dated 21.05.2013. Mis. Sadbhav Annapurna (JV) 

started the work with effect from 10.06.2013 and executed 74,12,780.786 M3 of In-

situ OB (Cubic Meter of In-Situ Over Burden), 41,26,024. 147 M3 (Cubic Meter) of 

dumped loose OB (Over Burden) and dispatched 8,43,396.600 tons of coal up to 

' 
January, 2015, amounting to a total value of t 1,08,20,59,769.46, The Committee 

further noted that till January, 2015, BCCL had paid f 1,03,81,12,749i· during the 

period of initial 18 months to the Contractor, i.e., Mis. Sadbhav Annapurna (JV) 

which is around 22% of the total contracted amount oft 4,71,78,08,000/-. 

20. The Committee took a serious note of the fact that the release of payment of 

t1,03,81,12,749i- by the BCCL to the Contractor, which was approximately 22% of 

the total contracted amount within an initial period of just 18 months is not 
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justifiable on the part of the BCCL without proper assessment of the work actually 

executed by the Contractor. The. Committee had, therefore, recommended that 

before releasing the payment against the Bill(s) raised by the Contractors, 

whether presently engaged or to be engaged in future, proper assessment of the 

work actually executed by the Contractor(s), keeping in vi~w the target and 
' 

achievement, physical inspection of the site to check the actual 

progress/production in respect of extraction and transportation of coal, excavation 

and removal of OB, and removal of loose dump OB should be meticulously done in 

accordance with the established accounting procedures and vetted by internal 

Vigilance Apparatus. · 

21. In pursuance thereof, the Ministry of Coal, in their final Action Taken 

Replies, have submitted that the recommendations of the Committee on Petitions 

have already been accepted, in principle, for implementation across all the 

subsidiaries of Coal India Limited. However, while doing the same, it was noticed 

that various rules and procedures in different Departments need to be aligned 

afresh to effectively implement the recommendations of the Committee on 

Petitions. Accordingly, a need was felt to completely revise the current CMM which 

was approved by the Coal India Limited Board in 2006. The work of revision which 

includes deliberations amongst different executive wings of Coal India Limited and 

its subsidiaries has been completed and the revised manual as put up to the Audit 
' 

Committee which, in turn, advised some more modifications. After incorporating 

their suggestions, the revised manual will be placed before the Coal India Limited 

Board for approval. The Ministry have further submitted that this process is likely 

to be completed by March 2040 and would be ready for immediate implementation 

in all subsidiaries from the commencement of the new Financial Year. 
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22. The Ministry of Coal, in their final Action Taken Replies, have appraised the 

Committee that the modifications in the Contract Management Manual (CMM) of 

CIL as per the recommendation .of the Committee on Petitions has been approved 
; 

by CIL Board in its 400th meeting held on 12.3.2020 and has been circulated to all 

concerned vide letter dated 18.3.2020 to implement the changes from immediate 

effect. The Committee appreciate the efforts of the Ministry of Coal/CIL 

notwithstanding the fact that the Ministry were not able to functionalise the 

amended CMM for giving tender(s) for undertaking various activities connecte<;l 

with the removal of Over Burden, Jhama, Dump Loose and extraction and 

transportation of coal from different areas leading to inordinate delay. in 

implementing the relevant recommendation of the Committee by the Management 

of Coal India Limited in this regard. The Committee now trust that the provision of 

the amended Contract Management Manual would be implemented in all the 

subsidiaries of CIL from the commencement of the new Financial Year. 

Disciplinary Proceedings against errant officials of Coal India Limited and of other 

entities 

23. While observing that there were no glaring irregularities found in the case of 

payment made to Mis. Sadbhav Annapurna (JV) by the BCCL without completion 
< 

of work and also as per the Report of the CVO of BCCL, no irregularities were 

established except that of non-deduction of penalty amount by the BCCL officials 

against whom minor penalty was imposed which was, later on, converted into 

'Major Penalty Proceedings'. against the delinquent officials. However, in this 

regard, the Committee were of the considered opinion that the specific work areas 

in all the subsidiaries of Coal India Limited which are prone to corruption should 

be identified by the Ministry and an Institutional Mechanism with an impregnable 

fireball of stringent time-bound penalty should be put in place so that any element 
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of corrupt practices by the officials are tackled in a mechanical manner. The 
Committee also fully endorsed the recommendations of the CVO, BCCL to inquire 
into all the matters related to over/advance payments to the Contractors in all the 
subsidiaries of CIL including M/s. Sadbhav Annapurna (JV) and also to hand over 
the investigation to the · Central Bureau of Investigation for detailed 
inquiry/investigation. 

24. The Ministry of Coal, in their Action Taken Replies, have informed that the 
following work areas prone to corruption has been identified in the 'Corruption 
Risk Mitigation Policy of Coal India Limited' available in CIL Website:-

(i) Recruitment. 

(ii) Transfer and posting. 

(iii) Procurement of all kinds of machinery including heavy equipment. 

(iv) Award of various contracts including transportation contracts, 
removal of overburden and extraction of coal. 

(v) Coal stock shortage, measurement of coal and OB. 

(vi) Quality of coal. 

(vii) Washeries and leasing of land, use ofwashery rejects. 

(viii) Labour/DGR/ESM Contracts. 

(ix) Payment of Bills of Contractors. 

(x) Pilferage and theft of coal. 

' (xi) Coal diversion/1:)lack marketing by coal consumers . 
. ~r 
,,i 

(xii) Joint Ventures~nd partnerships with other PSUs. 
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25. The Ministry have further informed that all CVOs of the subsidiary 

companies were requested to inquire into the irregularities highlighted in the 

Report in outsourcing contracts of their respective subsidiaries out ~.o such cases 
! 

have been detected in WCL, CCL, MCL & NCL, so far. However, thr~e such cases 

have been detected in SECL for which preliminary investigation has been carried 

out by the Vigilance Division of SECL and detailed investigation by CBI is being 

arranged. 

26. Further, an Interim Report was received from ECL stating that prima facie 

deviations were found in 16 cases and further verification was going on. Apart 

from the aforesaid, the Ministry of Coal, in the final action taken replies, have also 

informed that a Report has been received from CVO, CIL about the cases in SECL, 

ECL and BCCL. The status of the cases is as follows:-

(i) 

(ii) 

(iii) 

The Vigilance Division of SECL has investigated two numbers of 
cases and advice of eve was sought. In the case of Baroud OeP, 
eve's advice has been received and disciplinary action has been 
initiated against nineteen (19) officials of SEeL In case of Jampa/i 
oeP, eve advice is awaited. Simultaneously, both the cases were 
referred to CBI for investigation. 

The Vigilance division bf EGL has investigated fourteen (14) numbers 
of cases and prima facie no cases of over-payment and no vigilance 
angle has been observed. 

In BCCL, a committee conducted sample examination of six patches 
and concluded that the penalty/kept back amount is a continuous 
process and as per provision, it may be returned when progressive 
target is achieved. Another committee examined another four (4) 
patches which were closed at that time and concluded that the kept 
back which was withheld considering hindrance was waived with the 
approval of aeeL Board since the contractor finally achieved the 
target of coal. 
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(iv) The case of Sadbhav Annapurna (JV) was referred to CBI for 
investigation by CVO, BCCL however, the same has been returned by 
CBI, ACB, Dhanbad stating that CBI, ACB, Dhanbad is not having 
jurisdiction to conduct investigation/enquiry pertaining to all 
subsidiaries of Coal India Limited. CBI is ready to make compliance 
of recommendation of the said committee of Lok Sabha if a detailed 
investigation or fact finding enquiry is made by BCCL disclosing 
specific allegations involving corruption and criminal misconduct 
against public servants and private person and subsequently referred 
as per procedure to the concerned CBI Branch having jurisdiction. 
CVO, BCCL has further stated that Departmental inquiry in the matter 
was conducted and JO found the charges as "Not Proved", 
Subsequently, the case has been referred to CVC for seeking 2nd 

stage advice for Minor penalty as opined by the Disciplinary 
Authority. As per vigilance investigation, no criminal offence has 
been identified. 

27. The Committee are partially convinced with the action initiated, till date by 

the BCCL Authorities, primarily, to weed out the nexus between the Contractors 

and the various layers of decision making Authorities, which has resulted in 

substantial loss to the exchequer. Though it is a welcome step that, of late, BCCL 

has identified various work areas prone to corruption, but in the considered view 

of the Committee, overstay of official(s) at a particular office/work area often give 

rise to developing some sort of 'interest groups', which further leads to 'rent-

seeking behaviour' and finally end up in giving financial and other favour(s) to 

some of the favourite business entities at the cost of exchequer. The Committee, 

therefore, suggest that in the work areas which are prone to corruption, 'overstay 

of officials at a particular office/ work area' should also be included and efforts be 

made to formulate 'Standing Orders' to the effect that the decision making officials 

are mandatorily re-shuffled after a maximum period of three years. The Committee, 

would also like to appreciate the role and vigilant functioning of the CVO and other 

officers in the hierarchy of Vigilance of Coal India Limited in initiating a justice-
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driven investigation to contain the organised pilferage from the exchequer. The 

Committee hope that the contribution of all such officers should form part of the 

'success story' not only within the BCCL but also other entities, as well . 

NEW DELHI; 

16 September, 2020 
25 Bhadrapada, 1942 (Saka) 
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I Provisions aTS~-i~E..~~Y Tender -· -' [ Present Provision of ch3Pter 6 of CMM 

12. Measurement ofO.B a11d Coal; - 1 s. Measurements a~d-Pa\l~ents: 
I 
l 

The measurement of 0, B. and Coal shall be done -1 Measurement of O.B and Coal: 

by the surveyor along with the agency in 
accordance with survey measurement as 

· prescribed in the code for uniform system of 
maintenance, control and verification of coal 
stock in all mines of CIL, as described below: 

·. Initial surveying and leveling: -
a) Befor-e an area is taken up for opencast 

Before an area is taken up for working, the 
pre-level survey shall be taken up jointly , 
as described hereafter on the base plan. 
The contractor shall sign the base plan 
with respect of which subsequent survey 
Volumes. will be determined. Contractors 
are required to furnish their proposed 
work completion schedule indicating 
month-wise··progress keeping in view the 
total quantum of. work. The schedule so 
given should be agreed by Engineer-in-
Charge. 

. J:nini11g, masonry pillars are constructed at 30 
Meter intervals, The pillars are so constructed 
that when they are joined in one direction, a 
series of parallel lines is.formed in the general 
direction of the proposed face/ faces. The lines 
formed by pillars joined in another direction will 

· be at right angle to the first set of Jines. The The initial and flnal joint survey• 
ground levels at the pillars and at 15 meteri measurement of the works, coal and Over 

intervals will be taken. In case of a working Burden (O.B) sha·n be carried out by Area 

quarry, pillars will be constructed on the solid'· authorjty in association with Hd. Qtr. 

ground in the virgin area of the quarry. The levels,: Survey. Team, CMPDIL / other s.ubsidiary 

will however, be taken in the -working area as · team and representative of agency. 
well as in the virgin area. Eai::h pillar will be · All interim monthly measurement of O.B. 

numbered and the number engraved in it. and Coal shall bE! done on insitu ba·sis by 

b.J In case of working opencast mines where 
masonry pillars as indicated in (:a} above were 
not constructed, a base line should be laid with 
rriasonry pillars constructed at 30 - Meter 
intervals. Another line should be lald at right 
angle to this base line on which also masonry 
pillars should be cOnstructed at 10 Meter 

1 
'. intervals. These two lines should become the 
: reference lines· Which should be utilized for 

making quarry sections at 15 Meter intervals 
parallel to both the reference lines. The first set 

,' of section should be made based upon surveying 
and leveling condu·cted by the Area surveyors 
which would give initial profile of the opencast. 
Thereafter, every month surveying should be 
carried out for making the new profiles of the 

· opencast in order to arrive at th·e quantitY or 
correct excavation of coal and overburden. 

Unit Surveyor :along with the 
representative of agency in accordance 
with survey measurement as prescribed In 
the code for uniform syste~ of 
maintenance, control and verification of 
coal stock in al! mlnes of CIL. 

Mode of interim quarterly / half-yearly 
measurement is to be carried out by Area 
Surveyor, UnitSurveyor1 representative of 
Head Quarter and representative of th..: 1 

agency. Association of CMPDll / other I 
subsidiaries may also be sought at the · 
discretion of the CMD of the company. 

Surveying and leveling:. 

c) In case of opencast mine being worked on 
developed workings elther In single section or' 

, multlsectlons, offset survey should be carried: 
out · to assess the qua.ntity of coal locked In 

'------'-'Pc:1:::ll~,c.r.c,.·f:t_f. stooks a.nd .~artiHM- This will form the ' 
. ""C . . . :. . . .• .. : 

a) Initial surVeying and leveling shall be 
carried out as per "New Code of Uniform 
System of Maintenance, Control and . 
Verification of Coal Stock in all mine of 
C!L". The subsidiary shall incorporate such 
mode in the bid document. 
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r-· basis of ,caic~·r;~i-on of extracted quantity ~f coal' 
when the pillars/ stocks and partings are mined 1 

out by opencast method. 

b) Subsequent Surveying and Leveling: 

I 
' ' The running o_n account bill will be raised every· 

month or stipulated In the workordet/ contract 

This will be carried out as per 11 New Code 
of Uniform System of Maintenance, 
Control and Verification of Coal Stock in all ·: 
mine ofCIL". 

1 agreement and payment will be made within 30 · 
' (thirty) days from the date of passing of the bill 

by the executing authority. 

The dates of all such measurements and 
also the date of inrtlal measurement will 
be recorded on the plan along with the 

, reduced level of each point. If the entries 
,are too numerous and difficult to 
accommodate on the plan, a register may 
_!)~ mal~~~inecf for recording the levels 
with dates. 

13.1 If the surface is too much undutated, the 
intervals of measurement may be 
suitably reduced from 15 Meter. 

13.2 Mafnteriance of records: ·The plan of the 
quarry wi!I be· drawn on cartridge paper on 1:500 
scale and the ground level will be recorded at 15 
Meter intervals. The Intervals may be further 
reduced, if found necessary. The number.of each 
pillar will be recorded on the plan. 

13.3 Subsequent Surveying.and leveling~ 
The tevels of the overburden at 15 Meter 
fnt2r1uis at the exact spots, where initial levels 
•,v.ern t-;:ken, will be taken in the working area at 
the end ·r1-f each ,month. The dates of all such 

I rrn,.;;=,:,o;·r,rnents and also the c!Ste of initial 
1 me3su1erncnt will be recorder on the plan a!ong 
'/'with tiie reduced level of each point. lf the 
L entrle5 are too numerous and difficult to 

accommodate on the plan, a register may be 
maintained for recording the levels with dates. 

c) When coa! seam is exposed, the levels 
of top of the seam will be taken before the 
coal ls extracted by Area Surveyor. 
Similarly, the levels of floor will be tciken 
betor~ the area is back tilled or allowed to 
get drowned by CMPDIL / other subsidiary 
team. 

d} In the excavated portion also, the levels 
of the points along the erkl whNe there::· 
are abrupt changes in the levels shotl!d 1 

also be taken, i 
r 

e) A Bench Mark and a base line wl!I be ' 
maintained at suitable places away from 
the quarry on firm undisturbed ground. 
The levels and positions of the pillars 
should be rechecked In reference to the 

.13.4 When coal seam ls exposed, the levels of bench mark and base line every six 
: top of the seam will be taken before the coal is . months by Area Office Surveyor. 
ext,.,.,,_ •. <'ld. Similarly1 the levels of floor will be 
taken Wefore the area is back filled or allowed to 
get drowned. 

13.5 In the excavated portion also, the levels of 
the points along the grid where there are abrupt 
changes in the levels should also be taken. 

, 13.6 A Bench Mark and a base line will be 

f) Measurement of Overburden Rernvvdl: 
Any standard in Situ method for 
measurement of quantity of.overburden 
r.emoved can be adopted. But, once a 1 

method is adopted it will not be changed. 
Payment will be made of the quantities as 
measured. 

maintained at suitable places away from the g) Measurement of Coal Removal: In Situ 
quarry on firm undisturbed ground. The levels volumetric measurement ot coal 
and positions of the pillars should be rechecked production can be found out In the same 
In reference to the bench mark and base line manner prescribed In '1New Code of 
every six months. Uniform System of Maintenance, Control 

and Verification of Coal Stock in all mine of 
.. _ ... 1J.1 Meas"oremertt of;overoame"n Re,w&vab =-_,J .. ct.L"_. __ 

866 
7,'.16 
' ,170 



... ,,,, -,;·~·-,·. 

178293/2019/VIGILANCE ··','- ! 

···-~' Any-· St~~darct method tor. measurement~-;r; 

quantity of overburden i:emoved can be 

adopted. But, once a method is adopted it will 

not be changed. Either of the two methods as 

described at sl. No. 14 & 15 at page- 3 of 'Code 

for uniform sy!.tcm of milintcnance1 control 

and verification of Coal Stock in all mines of Cll 

shall be adopted. 

. -.-c-=-r.,.,..,,--, -··-···~ _·-

h) R~gulatlons in payment for Coal: The 

volumetric quantities of coal shall be 

calculated in accordance with prescribed i 

guidelines in abov(! para. The same shall 

be converted in ton and shall be 

reconciled with the quantity dispatched as 

per weighment of Railway / Truck , 

receipts. Payment will be made on the 

13.8.Measurement of Coal Removal:-. 1 lesser of the quantities as determined by 

Volu~etrlc measurement of coal production can the abo\l~ modes. 

be found out in the same manner as fn the case The conversion factor/ specific gravity for 

of OBR. In this case the levels from top of the the specified seam of coal will be worked 

seam up to the floor· of the seam will be out and shall form the basis of corlversiOO:- ·--... 

considered. In reconciliation, if the quantity of coal 

14. Regulations in payment for coal 

The volumetric quantities of coal shall be 

calculated in accordance with prescribed 

guidelines in above para No.1.3.8. The same shall 

be converted in tonne and shall be reconciled 

with the quantity dispatched as per weighment 

of Railway/Truck receipts. Payment will be made 

, m'I the less1:1r of tile qut1nlilics as determined by. 

#le above modes. ' 

15. A) Payment will be released on quantity of 

coal despatched outside the leasehold 

limits of the quarry · and quantity of. 

overburden removed for the above purpose 

as· calculated on the basis of current 

stripping ratio as per mutually agreed 

'Work Schedule' (time and progress chart} 

drawn by the Area Authority and duly 

approved by CMD, BCCL. Payment of coal 

and OB shall be regulated in the following 

manner:-
a) On account p;;lyment for removal of OB (as 

per average monthly quantity in work 

schedule) will be admissible to the extent 

of SO% (fifty percent) of the quantity of OB 

disposed off by the contractor tlll the time 

coal is exposed for extraction subject to 

fulfillment of OB removal schedule. 

b) Full value of payment due for coat 

produced/dispatched within contract 

quantity shall be p-aid In on account bills. 

c) Full value of payment for OB actually 

removed or OB commensurate to coal 

produced (as per current stripping ratio), 

delivered by the contractor at the 

destination is found to be less than the! 

quantity measured at the place of work, 

the contractor shall be liable to pay 

penalty for the variation in quantity upto 

2% (two percent) at the rate of prevailing 

sale price of the said grade of coal and pay 

a penalty at double the aforesaid sale 

price for the quantity beyond/ exceeding 

the variation of 2% (two percent). 

i) The running on account bill will be raised 

every month or stipulated in the wbrk 

order/ contract agreement and payment 

will be made within 30(thirty) days from 

the date of passing of the bill by the . 

executing authority. 

· j) Payment will be released on quantity of 

coal dispatched outside the leasehold 

limits of the quarry and quantity of 

overburden removed for the above 

purpose as per steps mentioned below: 

i) Current stripplng ratio as mutually 

agreed, as per NIT/ agreed work schedule 

shall form the basis of release of payment 

In respect of overburden and coal. 

ii) On Account payment for removal of OB 

w!!I be admissible to the contractor to the 

extent of 50% (fifty percent) of the 

quantity of OB disposed of by the 

contractor till the Initial coal seam is 
exposed for extraction. 
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whiche~~r -i~ l~s~ shall b€:.~ald (n -o~-~cco_u-~t / iii) S~1bsequent payment on removal of OB 

.bills. : withfn contract quantity wH! be restricted 

d) 50% {tjfty percent) of payment for OB on the basis of"agreed stripping ratio I.e. 

~emoVal · lri exceS·s of _Commensurate payment will -be linked to extraction of 

B.·u·ant1trw1thfri-_con.tracr :r.1uantity WiiL;~e coal. However, if OB removal and coal 
r:faM'.ln:.on.accOuiifbill:s·. _ , removal is as per agreed stripping ratio, 

,.Ab~ve St'i,i:iulati91t·fo:r:_pyog1essive payl]leht)~ full payment on removal of OB shall be· 
JS -fri eh'"sd(e·._cOmpHartCe Of..tatg·eJs as-. net' made subject to dispatch of coal as 

w_ol'k _tdietfuie.,,Hime ·:md _ortigr"e5S ·chart)' indicated above. However, 50% of 

.approV~a by ·.cMo, .. ~tfa .. -~'iowever,.actu~i'! .navmen·t ·<:if oa remova1·:~in exC€sS ·-o~. 
qltlfrltiti{ exect,tecLas ·cetHfied· in the ·fOfnt .< commensurate quantity as per stripping. 
mea:sur-ement S11.:i·11=be ,pa'i-d in:'.the ffn3i bfll: ·ratio· will be made within the contract, 

tfhert€t6titiliation. quantity provided the so payable amount 
do not exceed securlty amount available 

B} Release of payment after wjth the department (covering 
extraction/production of coal __ _§_[IQ Performance Security & Retention 

transp~r~~t_i~n . to .. surface dump by the, _Money}. 
_.contractor In those cases where the contracto...r 1 

.is not re_sponsi~le for n.ondispatch of coal fron:i. iv) Full value of payment due to coal 
surface dump the .followjng system" is to be- dispatched within the contract quantity 

adopted : shall be released in 'On Account' bills 
i) 80%.payment for the coal produced and when the coal extracted matches 

transported up to Dump to be considered stipulated stripping ratio. 
for payment. 

ii) Balance 20% payment from the above coal v) In.case, coal ex.traction l_s_more and OB 

produced and transported will be released removaUs less .than .. the -st~ipping ratio·, 

only after despatch gf the total coal _full p~yment on OB removal 11:~i!I b~ 
considered at SI .No. (I). made. 

iii) The volumetric quantity of coal i 
produced/transported and dumped at In . 'case, coal ....... ,extraction and 
Surface Dump· as per ·.BOQ .shall be. transportation Is more than OB 
calculated in- .acco.rdance With the extraction compared to agreed stripping 
PresCi-ibed .gLlidei"rrl-es··~ot. the vei1ow book ratio, full payment will be restricted for 

.and same shall be converted into. tonne.for 
considering the abOve pa'{ni~nt: 

iv) Fin::il nayment for coal w!II be regulated in 

quantity of coal, based on stripping ratio, 
corresponding to the actual OB removed. 

accordance. with clause of work order., However, for the portion of coal guantiw 
issued to the Agency for the work. for which payments could not be 

v} Release of payment for the quantities of OB released due .to .restriction .of .the 
commensurate with 80% quantity of coal stripping ratio may be released to the 
produced {as per current stripping ratio} extent of 80% of the payable amount 
and transported to dump. provided--the .. extra coaf extracted--/ 
for releasing . such payments as at--·~'.. tr~~p·o·rtea~ iS' Jtspatche·d bv comP~iny· 

approval of CM D,_BC~L -"~ill be requi_@d with: and executing authority is satisfied about 
information to-Boa"r°d. Area will onli,, proce·ss., the stability of mining operation, 

su1:_h H.~oposals .w.~ere_ t~~ .c~ntractor is not undertaken. 
responsible for non-despatch of coal. 

lb 

vi) The above stipulation for progressive 
payment Is to ensure compliance of 
targets as per the mile stone indicated in 
th~-~i;:bedule 9f'pf6gress._How.ever, actu_aL 

- -·=--='~~--
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1 qu~ntity executed (Coal & oB) at~-~~iifi~(i'! 
1- in the final joint measurement shall be ; 

paid after re~conciliation in the final bill : 
irrespective of stripping ratio mentioned 
In agreed work schedule/ .Bid. 

vii) In case of variation in available 
stripping ratio compared to agreed · 
stripping ratioJ the same can be modified 
based on actuals during· the course. of 
contract subject to approval of competent 
authority. 

NOTE: 

' 1) The above mode of release of payment· 
shall be applicable where Hiring Works 

' involve both removal of OB and extraction' 
of coal. 

In ·case only coal extraction.or only OB 
removal is in the scope of work, no such 
restriction shall be applicable i.e. 
extraction of coal/ removal of OB will be· · 
made based on in situ measurement. 
However in case of extra'ction of coal 
release of payment shall be subject to 
dispatch. Mining shall be as per 
acceptable geometry including bench 
width and height, statutory provisions and 
standard Industry practice. 

2) Subsidiaries may also decide its own 
regulation towards mode of payment for 
items executed (duly approved) 
depending on locational and geo mining 
site consideration. However, such mode 
shall be elaborated in the bid document. 
3) The provisions made above are general 
in nature and can be modified depending 
on local considerations with the approval 
of subsidiary. 
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SI Clause 
No No. 

1 C!ause 5 of 

SPECIAL NOTES 
AND 

ADDITJONAl 
TERMS & 

CONDITIONS 
FOR HIRING 
CONTRACT 

EXCAVATION, 
REMOVAL OF 

OVERBURDEN, 
EXTRACTION 

OF COAL 
AND 

rnANSPORTATI 
ON 

Chapter 6 of 
CMM, Page 88-
91 

1 

Proposed Modifications in Contract Management Manual 
Existing Provision 

5. Measurements and Payments: 

Measurement of 0.8 and Coal: 

Before an area is taken up for working, the pre-level survey shall be taken up jointly as described hereafter on the base plan. The contractor shall sign the base plan with respect of which subsequent survey volumes will be determined. Contractors are required to furnish their proposed work completion schedule indicating month-wise progress keeping in view the total quantum of work. The schedule so given should be agreed by Engineer-in-Charge. 
The lnif1al and ffnal Joint survey measurement of the works, coal and Over Burden (O.B) shall be carried out by Area authority in association with Hd. Qtr. Survey Team, CMPDIL I other subsidiary team and representative of agency. All interim monthly measur-ement of O.B. and Coal shall be done on insitu basis by Unit Surveyor along' wlth the representative of ageflcy fn accordance with suivey measurement as prescribed in the code for uniform system of maintenance, control an::! verification of coal stock in al! ml nes of C!L. 

Mode of Interim quarterly /half.yearly measurement i.s to be carried out by Area Surveyor, Unit Surveyor, representative of Head Quarter and representative of the agency. Association of CMPDJL / other subsidiaries may also be sought at the discretion of the CMD of the company. 

Proposed Modifications 
' 

5. Measurements and Payments: 

Measurement of 0.B and Coal: 

Before an area rs taken up for working, the pre.level survey shaH·betaken up jointly as described hereafter on the base plan, The cont;·cl..:tor shall sign the base plan with respect of which subsequent survey volumes w/1! be determined. Contractors are required to furnish their proposed work completion schedule indi~ating month· wise progress keeping in view the total quantum of work. The schedule so given should be agreed by Engineer-in· Charge. 

The initial and final joint survey measurement of the works, coal and Over Burden {O.Bl shall be carried out by Area authority in association with Hd. Qtr. Suivey Team, CMPD!L / other subsidiary team and representative of agency. 
Afl interim monthly measurement of 0.B. and Coal shall be done on insitu basls by Unrt Surveyor· along with the representative of agency in accordance with survey measurement as prescribed in the code for uniform system of maintenance, control and ver'ification of cOal stock in all mines of C!L. I 
Mode of in'terim quarterly/ haff.yearly measurement is to be carried out by Area Surveyor, Unit Surveyor, representative of Head Quarter and representative of the 

Annexure-fl 

Remark 

A provision should 
be added to pay 
the quantity of 
coal which could 
not be dispatched 
due to factor 
beyond control of 
the contractor. 
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( 

SI 
No 

clause 
No. 

2 

Existing Provision 

surveying and leveling:~ 

a) Jnltial surveying and level!ng shall be carried out as per 
"New Code of Uniform System of Maintenance, Control and 
Verification of Coal Stock in all mine of CIL". The subsidiary 
shall incorporate such mode in the bid document. 

b) Subsequent Surveying and Leveling: This will be carried 
out as per "New Code of Uniform System of Maintenance, 
Control and Verification of Coal Stock in all mine of CIL". 

The dates of all such measurements and also the date of 
initial measurement will be recorded on the plan along with 
the reduced leve! of each point. If the entries are too 
numerous and difficu!t to accommodate on the plan, a 
register may be maintain_ed for recording the levels with 
dates. 

c) When coal seam is exposed, the levels of top of the seam 
will be taken before the coal is extracted by Area Surveyor. 
S"imilarly, the levels of floor will be taken before the area is 
back filled or allowed to get drowned by CMPD!l / other 
subsidiary team. 

d) In the excavated portion also, the levels of the pofnts 
along the grid where there are abrupt changes in the levels 
should also be taken. 

e) A Bench Mark and a base line wi!! be maintained at 
suitable places away from the quarry on firm undisturbed 
ground. The levels and positions of the pl Ila rs shou]d be 
rechecked in reference to the bench mark and base Jlne 
every six months by Area Office Surveyor. 

Proposed Modifications 

agency. Association of CMPD!L / other subsidiaries may 
also be sought with the approval of CMD of the company. 

surveying and leve!ing:-

a) Initial surveying and leveling shall be carried out as per 
"New Code of Uniform System of Maintenance, Control 
and Verification of Coal Stock in a!l mine of C\L". Th_e 
subsidiary shall incorporate such mode in the bid 
document. 

b) Subsequent Surveying and Leveling:This will be carried 
out as per "New Code. of Uniform System of 
Maintenance, Control and Verification of Coal Stock in all 
mine of CIL". 

The dates of al! such measurements and ii.Isa the date of 
initial measurement wlll be recorded on!the plan along ·, 
w·1th the reduced leVel of each point. lfth~ entries are too . 
numerous and difficult to accommodate on the plan, a 
register may be maintained for record'1ng the levels with 
dates. 

c) When coal seam is exposed, the levels of top of the 
seam will be taken before the coal is extracted by Area 
surveyor. Similarly, the levels of floor will be taken before 
the area ls back fl!led or allowed to get drowned by 
CMPD!L / other subsidiary team. 

d) ln the excavated portion also, the levels of the points 
along the grid where there are abrupt changes in the 
levels should a!so be taken. 
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SI 
No 

Clause 
No. 

3 

Existing Provision 

f) Measurement of Overburden Removal: Any standard in 
Situ method for measurement of quantity of overburden 
removed can be adopted. But, once a method is adopted it 
will not be changed. Payment will be made of the quantities 
as measured. 

g) Measurement of Coal Removal: In Situ volumetric 
measurement of. coal production. can be found out in the 
same manner prescribed in "New Code of Uniform system of 
Maintenance, Control and Verification of Coal Stock In all 
mine ofCIL''. 

h) Regulations in payment for Coal: The voh,1metric 
quantities of coal shall be calculated in accordance with 
prescribed guidelines in above para. The same shall be 
converted in ton and shall be reconc11ed with the quantity 
dispatched as per weighment of Railway / Truck receipts. 
Payment wlll be made on the lesser of the quantities as 
determined by the above modes. 
Thi':! conversion factor/ specific gravity for the specified seam 
of coal wlll be worked out and shall form the basis of 
conversion. 
In reconciliation, if the quantity of coal delivered by the 
contractor at the destination is found to be less than the 
quantity measured at the place of work, the contractor shall 
be liable to pay penalty for the variation in quantity upto 2% 
{two percent} at the rate of prevailing sale price of the said 
grade of coal and pay a penalty at double the aforesaid sale 
price for the quantity beyond/ exceedfng the variation of 2% 
{two percent}. 
i} The running on account bill wlll be raised every month or 
stipulated in the work order/ contract a[reement and 

Proposed Modif!cations 

e} A Bench Mark and a base line will be maintained at 
suitable places away from the quarry on firm undisturbed 
ground. The levels and positions of the pillars should be 
rechecked in reference to the bench mark and base line 
every six months by Area Office Surveyor. 

f} Measurement of Overburden Removal: Any standard 
in Situ method for measurement of quantity of 
overburden removed can be .adopted. The modern 
system of survey measurement such as.Electronic Total 
Station (ETSJ and 3D Terrestrial Laser. Scanner (3DTLS) 
shall be used in ineasurement. Cll/ Subsidiary can also 
adopt any new technology/gadget etc. :as approved by 
dl or Subsidiary for measurement 1af quantity of 
overburden. 

The Initial and final measurement of HOE patch shall be 
done by CMPD!l/third party by 3DTLS. For contract more 
than one year, annual measurement of OB shall be 
reconciled on basis of measurement by CMPOIL/third 
party done by3DTL5. 

g) Measurement of Coal Removal: In ·Situ volumetric 
measurement of coal production can be found out in the 
same manner prescribed in "New Code of Uniform 

..System of Maintenance, Control and Verification of Coal 
Stock in all mine of Ctl". 

h) Regulations in payment for Coal: The volllmetrfc 
quantities of coal shall be calculated in accordomce with 
prescribed guidelines rn above para. The same shall be 
converted in ton and shall be reconciled with the quantity 
dispatched as pe~ weiib__i:Q!=!nt of Railway/ Truck recef_e_ts. 

Remark 

872 

~ 

"lj ;,!,, 
'"'*l 
f~I 
·~I ( :-,'M 
Jj -~u 

'.:I 

·t: 

·; ... 'I 
--~ ;t 

f:-1 

l 
..j~ 

l" 

-:t ' ·' ,it 
;}! 

. :~$ 

'i 
l 

_·,1,1 
·i( 

J 

'· :.\>J 

·'.4 
!'j 

.j ~., 



(p 

178293/2019NIGILANCE 
173772/2019NIGILANCE 

SI Clause 
No No. 

I 

4 

Existing Provision 

payment will be made within 30{thirty) days from the date 
of passing of the b!II by the executing authority. 
J) Payment will be released on quantity of coc1! dispatched 
outside the leasehold limits of the quarry and quantity of 
overburden removed for the above purpose as per steps 
mentioned below: 
i} Current stripping ratio as mutually agreed, as per NIT/ 
agreed work schedule shall form the basis of release of 
payment in respect of overburden and coal. 
ii) On Account payment for removal of OB will be admissible 
to the contractor to the extent of 50% (fifty percent} of the 
quantity of OB disposed of by the contractor tlll the initial 
coal seam is exposed for extraction. 
iii} Subsequent payment on removal of OB within contract 
quantity will be restricted on· the basis of agreed stripping 
ratio i.e. payment will be linked to extract'1on of coal. 
However, if OB removal and coal removal Is as per agreed 
stripping ratio, full payment on removal of OB shall be made 
subject to dispatch of coal as indicated above. However, 50% 
of payment of OB removal in excess of commensurate 
quantity as per stripping ratio wi!! be made within the 
contract quantity :Qrovided the so Qa::table amount do not 
exceed securit~ amount available with tbe der2artment 
{covering Performance ,Securi!_IL & Retention Mone~). 
Iv} Full value of payment due to coal dispatched within the 
cont(act quantity shall be released in 'On Account' bills when 
the coal extracted matches stipulated stripping ratio. 
v) In case, coal extraction is more and OB removal ls less than 
the stripplngratio1 full payment on OB removal will be made. 
ln case, coal extraction and transportation is more than OB 
extraction compared to agreed stripping ratio, full payment 
will be restricted for quantity of coal, based on str.ipping 
ratio, corresponding to the actual OB removed. 

Proposed Modifications . 
Payment will be made on the lesser of the quantities as 
determined by the above modes. 
The conversion factor/ specific gravity fOr the specified 
seam of coal wil! be worked out and shall form-the basis 
of conversion. 
In reconciliation, if the quantity of coal d:elivered by the 
contractor at the destination is found to be less than the 
quantity· measured at the place of work,: the contractor 
shall be liable to pay penalty for the varia'tion in tjuantity 
upto 2% (two percent} at the rate of prevailin.g sale pr'1ce 
of the sald grade of coa! and pay_a penalty at double the 
aforesaid sale price for the quantity beyond/ exceeding 
the variation of 2% {two percent). 
i) The running on account bill will be raised every m_onth 
or stipulated in the work order/ contract agreement and 
payment will be made within 30(thirty) days from the 
date of passing of the bi!! by the executing authority. 
j) Payment wrn be released on quantity of coal dispatched 
outside the leasehold limits of the quarry and quantity of 
overburden removed for the above purpose as per steps 
mentioned below: 
·11 Current stripping ratro as mutl«lllY agreed, as per NIT/ 
agreed work schedule shall form ~he basis of release of 
payment in respect of overburden and Coal. 
ii) On Account payment for removal of OB wi!! be 
admissible to the contractor to the extent of 50% {fifty 
percent) of the quantity of OB disposed of by the 
contractor till the initlal coal seam is· exposed for 
extraction. ' iii) Subsequent payment on removal :of OB within 
contract quantity will be restricted on the.basis of agreed 
stripping ratio Le. payment will be linked to extraction of 
coal. However, if OB removal and coal ren1ova! is as per 
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SI 
No 

Clause 
No. 

5 

Existing Provision 

However, for the portion of coal quantity for which 
payments could not be released due to restriction of the 
stripping ratio may be released to the extent of 80% of the 
payable amount provided the extra coal extracted / 
transported is dispatched by company and executing 
authority is satisfied about the stability of mining operntion 
undertaken. 
vi) The above stipulation for progressive payment is to 
ensure compliance of targets as per the mile stone indicated 
in the schedule of progress. However, actual quantity 
executed ( Coal & OB) as certified in the final joint 
measurement shall be paid after re-conciliation in the final 
bill irrespective of stripping ratio mentioned in agreed work 
schedule/ Bid. 
vii) !n case of variation in available stripping ratio compared 
to agreed stripping ratio, the same can be modified based on 
actuals during the course of contract subject to approval of 
competent authority. 
NOTE: 
1) The above mode of release of payment shall be applicable 
where Hiring Works involve both removal of OB and 
extraction of coal. 
In case only coal extraction or only OB removal is in the scope 
of work, no such restriction shall be applicable i.e. extraction 
of coal / removal of DB will be made based on in situ 
measurement. However in case of extraction of coal release 
of payment shall be subject to dispatch. Mining sha!I be ois 
per acceptable geometry including bench width and height, 
statutory provisions and standard industry practice. 
2) Subsidiaries may also decide its own regulation towards 
mode of payment for items executed (duly approved) 
depending on locational and geo mining site consideration. 

Proposed Modifications 

agreed stripping ratio, full payment on removal of OB 
shall be made subject to dispatch of coal as indicated 
above. However, 50% of payment of OB removal in 
excess of commensurate quantity as per stripping ratio 
will be made within the contract quantity provided the so 
payable t1mount do not exceed security amount available 
with the department (covering Performance Security.& 
Retention Money). 
iv) Full value of payment due to coal dispatched within 
the contract quantity shaf! be released.in 'On Account' 
bills when the coal extracted matches stipulated 
str'ipping raf10. 
v) In case, coal extraction is more and OB removal is less 

~than the stripping ratio, full payment on OB removal will 
be made. ; 
In case, coal extraction and transportation is more than 
OB extraction compared to agreed stri/:iping ratio, full 
pc3yment will be restricted for quantity of coa 1, based on 
stripping ratio, corresponding to the actUa! OB removed. 
However, for the portion of coal quantity for which 
payments could not be released due to restrictiotl of the 
stripping ratio may be released to the extent of 80% of 
the payable amount provided the extra coal extracted/ 
transported is dispatched by company and executing 
author"1ty is satisfied about the stability of mining 
operation undertaken. 
vi} The above stipulation for progressive payment is to 
ensure compliance of targets as per the mile stone 
indicated in the schedule of progress. However, actual. 
quantity executed.( Coal & OB) as certified in the final 
joint measurement shall be paid after re-conciliation in 
the final bill irrespective of stripping ratio i,,entioned In 
a_![r_e_ed work s~hedule1 Bid. 
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SI 
No 

Clause 
No. 

6 

Existing Provision 

However, such mode shall be elaborated in the bid 
document. 
3) The provisions made above are general in nature and can 
be modified depending on local considerations with the 
approval of subsidiary. 

Proposed Modfflcations 

vii) In case of variation 'in available stripping ratio 
compared to agreed stripping ratio, the same can be 
modified based on actuals during the course of contract 
subject to approval of competent authority. 

The payment Withheld for OB quantity (rE!f clause (ii) and 
(iii} above) will be released considering the progressive 
achievement as per the work schedule/revlsed work 
schedule as applicable. I 

. i U) B. Release of payment after extraction/productiO'll of 
coal and transportation to surface coal dump by the 
contractor in those cases where the contri!ctor is not 
responsible for non~d1spatch of coal from surface coal 
dump and the payment is held up for more than 90 days, 
the following system is to be adopted prOvided the coal 
received at Surface Coal Dump after welghment: 

i} 80% payment for the coal produced and transported 
up to Surface Coal Dump afte.r weighment to be 
considered for payment. 

Ii) Balance payment for the above coal produced and 
transported up to surface coal dump as mentioned at SI 
.Na. (i), will be released only after its dispatch. 

Hi) Release of payment for the quantities of OB 
commensurate with 80% quantity of coa! produced {as 
per current stripping ratio) and transported to dump 
shall also be released after measurement as prescrib.ed 
il1 clause 5. 
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SI 
No 

2 

Clause 
No. 

Clause S of 
Conditions of 

Contract, 
Chapter3 of 

CMM, Page 46-
48 and 

Modifications 
in chapter 3 of 
CMM, Page 55-

56 

7 

Existing Provision 

5.DEVIATIONS/ VARIATIONS IN QUANTITIES: 

Extent and Pricing: The quantit!es given in the 'Schedule of Quantities' are provisional and are meant to indicate the 
extent of the work and to provide a uniform basis for 
tendering and any variation either by addition or omission shall not vitiate the contract. 

5.1 The company through its Engineer-in-charge or his 
representative shal.1, without radically changing the or!glnal 
scope and nature of the contracted wor!<! have power to· 
make any alterations in or additions to or substitution of the 
original and instructions that may appear to be necessary or 
advisable during the progress of the work. The contractor shall be bound to carry out the works in ai:cordance with the_ 
Instructions given to him in writing by Engineer-In-charge or his representative on behalf of the company. 

Such altered or addit!onal work, which shall form part of the original contnict, shall be carried out by the contractor ·on 
the same condttiOns in all respects on which they agree to do the main works and at the same rate/rates as: are specified in the contract. 

Proposed Modifications 

iv) The payment as made under serial No. i and iii above 
shall be treated as provisional paymentj'and it shall be 
adjusted, as finalized as per clause S{h) and .S(J)(A) above. 

For releasing such payments as at (j)B, approval of 
tender approving authority is required. In case Board of 
CIL/Subsidiary is the tender approving authority, with approval of CMD of Cll/Subsidiary. 

5. DEVIATIONS/ VARIATIONS IN QUANTITIES: 

Extent and Pricing: The quantities given in the 'Schedule 
of Quantities' are provisional and are meant to indicate 
the extent of the work and to provide a uniform basis for 
tendering and any variation either by addition or 

- omission shall not vitiate the contract. 

s.1 The ~ompany through its Engineer-in-charge or his 
representative shall, without radicaHy changing the 
original scope and nature of the contracted work, have 
power to make any alterations in or additions t6 or 
substitution of the original and instructions th9t may 
appear to be necessary or advisable duri_ng the progress 
of the work. The contr"actor shall be botind to carry out 
the Works in accordance with.the.instrJctions g"tven to 
hi.m in writing by Engineer-in-cKarge or his 
representa~ive on behalf of the companY,. 

such altered or additional work, which shall form_part of 
the original contract, shall be carried out by the 
contractor on the same conditions in all respects on 
which they_~free to do the main works. Such Extension 
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Existing Provision I 
I 

5.2 If the additional or altered work includes any class of 
work for which no r.:ite/rates is/are specified in the contract, 
rates for such items shall be determined by the Engineer·in-
charg'e as follows: 
a. the rate shall be derived from the rate/rates for similar or 
near similar class of work els is/are specified in the 
contract/tender, faillngwhlch 
b. the rates shn!l be derived from the company's prescribed 
schedule of rates based on which the estimate for tendering 
has been prepared plus or minus the percentage by which 
the tendered amount for the whole work quoted by the 
contractor is above or below the estimated amount as per 
the tender documents, failing which 
c. the rate shall be derived from contractor's rate claimed 
for such class of work supported by analysis of the rate/rates 
claimed by the contractor. The rate to be determined by the 
Engineer-In-charge as may be considered reasom:ible taking 
into account percentage of profit and overhead not 
exceeding ten percent or on the basis of market rates, if any, 
preva!ling at the time when work was done. 

In the case of composite tenders, where two or more 
schedule of quantities for similar Item description may form 
part of the contract, the applicable rate shall be taken from 
the schedule of quantities of that particular part in wl1ichthe 
deviation is involved, failing that at the lowest applicable 
r'ate for the similar item of work fn the other schedule of 
quantities. 

However, the Engineer-in-charge shall be at liberty to cancel 
the instruction by notice in writing and to arrange to carry 
out the work in such mzmner as he /she considers advisable 

Proposed Modifications 

of Contract with additional guanti~ shall be done with 
imgosition of Price· Fall Clause i.!s. "to accegt to execute 
the work at the existing awarded rs:1te or the awarded 
rate in the next tender whichever is lower''. A consent 
letter from the contractor shall be reguired in such 
extensions, In such cc1ses the extension of altered or 
additional work shall not exceed 30% of original Contract 
value or one year time gerlod whichever is earlier. 

5.2 If the additional or altered work includes any class of 
work for which no rate/rates ls/are specified in the 
contract, rates for such items shall be determined by the 
Engineer-in-charge as follows: 
a. the rate shall be derived from the rcite/ratesforsirpllar 
or near similcir class of work as is/are specified in the 
contract/tender, faillng which 
b. the rates shall be derived from the c9mpany's 
prescribed schedule of rates based on which the estimate 
for tendering has been prepared plus! or minus the 
percentage by which the tendered amount for the whole 
wOrk quoted by the contractor is abovJ or below the 
estimuted amount as per the tender doc.uments, fci!ling 
which 
c. the rate shall be derived from contractor's rate 
claimed for such dass of work supported by analysis of 
the rate/rates claimed by the contractor. The rate to be 
determined by the Englneer-in·charge as may be 
considered reasonable taking into account percentage of 
profit and overhead not exceeding ten percent or: on the 
basis of market rates, if any, prevailing at the time when 
work was done. 
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Existing Provision 
. 

under the circumstances. The contractor shall under no 
circumstances suspend the work on the plea of non-
settlement of rates. 

5.3 Alteratlons in the quantities shall not be considered as a 
change in the conditions of the contract nor invalidate any of 
the provision thereof provided that a revised work order for 
the item/items involved is issued. Such alterations shall need 
appropriate approval. 

5.4 The time for completion of the originally contracted work 
shall be extended by the company in the proportion that the 
additional work (in value) bears to the original contracted 
work (in value) as may be assessed and certified by the 
Engineer-in-charge. 

The valldity of the Bank Guarantee, if submitted by the 
contractor, in lieu of performance security/ security deposit 
shall be extended in pursuant to Clause Nos. 4.3 &4.4 taking 
into consideration the period of extension. 

5.5 The company through its Engineer-in-charge or his 
representative, on behalf of the company, shall have power 
to omit any part of the work for any reason and the 
contractor shall be bound to carry out the work in 
accordance with ·the instruction given by the Engineer-In-
charge. No claim for extra charges/damages shall be made 
by the contractor on these grounds. 

5.6 Jn the event of any deviation being ordered which in the 
opinfon of the contractor changes radically the original scope 
and nature of the contract, the contractor shall under no 
circumstances suspend the work, either original or altered or 

Proposed Modifications, 

In the case of composite tende~s, where two or more 
schedule of quantities for similar item description may 
form part of the contract, the applicable rate shall be 
taken from the schedule of quantities of that particular 
part in which the deviation is involvedr ra'mng that at the 
lowest applicable rate for the similar it~rh of work in the 
o'ther schedule of Quantities. 1 

However, the Engineer-in-charge shall be at liberty to 
cancel the instruction by notice in writing and to arrange 
to carryoutthework in such manner as he/she considers 
advisable. under the circumstances. The contractor shall 
under no circumstances suspend the work on the plea of 
!"Ion-settlement of rates. 

5.3 Alterations in the quantities shal! not be considered 
as a change ln the conditions of the contract nor 
lnva!idate any of the provision thereof provided trlat a 
revised work order for the item/items involved is issued. 

_Such alterations shall need appropriate approval, ~ 
below: 

i} A deviation ug to 10% of the origlna! awarded value of 
the work calculated from the original tendered guantities 
and the contract value reguires ar;mrova! of Tender 
A12Qroving Autboritc in case Board is the 3QQro\ling 
authori~, then a12i:2roval of CMD shall be taken. 
ii] More than 10% deviation from original awarded value 
should reguireagoroval of next higherauthori:!;t: but total 
amount should be within the delegated gower of the 
next higher authorit~t; in case where Bo8.rd is ai;rnroving 
author1~, the a12grova! of the same Board shall be 
required. 
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Existing Provision 

substituted, and the dispute/disagreement as to the nature 
of deviation or the rate/rates to be paid thereof shall be 
resolved separately with the comp<!ny. 

5.7 The re-appropriation/re-al Ideation of the quantities may 
be done with the approval of Engineer-in-charge within the 
stipulated contract perlod and contract value with the 
approval of the approving authority of the contract. ln case 
the approving authority is Board, then with the approval of 
the CMD of the subsidiary company. 

Proposed Modlficatrons 

5.4 The time for completion of the originally contracted 
work shall be extended by the company in the proportion 
that the addltlonal work (in value) bears to the original 
contracted work (in value) as may be assessed and 
certified by the Engineer-in-charge. 

The validity of the Bank Guarantee, If submitted by the 
contractor, in lieu of perfo,rmance security / security 
deposit shall be extended in pursuant to Clause Nos. 4.3 
&-4.4 taking into consideration the period of extension. 

5.5 The company through its Engineer-in-charge or his 
representative, on behalf of the company, shS:11 have 
power to omit any part of the work for any reason and 
the contractor shall be bound to carry out the work in 
accordance with the instruction given bythe Engineer-In-
charge. No claim for extra charges/damages sh ail. be 
made by the contractor on these ·grounds. 

5.6 In the event of any deviation being or'dered· which in 
the opinion of the contractor changes radically the 
original scope and nature of the contract;ithe contractor 
shall under no circumstances suspend tlie work, either 
original or altered or substituted, and the 
dispute/disagreement as' to the nature of deviation or 
the rate/rates to be paid thereof shall be resolved 
separately with the company. 

5.7 The re-appropriation/re-allocation of the quantities 
may be done with the approval of Engineer-In-charge 
within the stipulated contract period and contract value 
with the approval of the apprcivlng authority of the 
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Existing Provision 

S. DEVIATIONS/VARIATIONS IN QUANTITIES, 

Extent and Pricing: The quantities given in the 'Schedule 
of Quantities' are provisional and are meant to indicate 
the extent of the work and to provide a uniform basis for 
bidding and any variation either by adcfition or omission 
shall not vitiate the contract 

5.1 The company through its Engineer-in-charge or his 
representative shall, without radically· changing the 
original scope and nature of the contracted work, have 
power to make any alterations in or additions to or 
substitution of the original and instructions that .may 
appear to be necessary or advisable dutlng the progress 
of the work. The contractor shall be bound to carry out 
the work il1 accordance with the instructions given to hirri 
In writing by Engineer-in-charge or his representative on 
behalf of the company. 

Such altered or additional work, which shall form part of 
the or!ginal.contract, shall be carried out by the contractor 
on the same conditions in all respects on which they agree 
to do the main works and at the same rate/rates as are 
specified in the contract. 

5.2 !f the additional or a~ered work includes any class of 
work for which no rate/rates is/are specified in the 
contract, rates for such items shall be determined by the 
Engineer~in-charge as follows: 

Proposed Modifications 

contract. In case the approving authority is Board, then 
with the approval of the CMD of the subsidiary company. 

S. DEVIATIONS/VARIATIONS IN QUANTITIES: 
-
Extent and.Pricing: The quantitles g'1ven ln the 'Schedule 
of Quantities' are provisional and are meant to indicate 
the extent of the work and to provide a un!form basis for 
b"1dding and any variaf1on either by addition or omission· 
sha!I not vitiate the contract. 

5.1 The company through its Eni;(meer-in-charg~ or his 
representative shall, without radically changing the 
original scope and nature of the contracted work, have 
power to make any alterations in or 1additlons to or 
substitution of the original and instrubrons that may 
appear to be necessary or advisable dllring the progress 
of the work. The contractor shall be bollnd to carry out 
the work in accordance with the instructions given to him 
in writing by Engineer-in-charge or his repr~sentative on 
behalf of the company. 

s_uch altered or additional work, which shall form part of 
the original contract, shall be carried out by the. 
contractor on the same conditions in all respects on 
which they agree to do the main works and at the same 
rate/rates as are specified In the contract. A consent 
letter from tbe contractor shall be reguired in such . 

extensions. In suCh cases the extension of altered or 
additional work shgjl not gxceed 30% of original !:Ontract 
value or one y:eartime geriod whichever is earlier. -
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Existlng Provision 

a. the rate shall be derived from the rate/rates for similar 
or near slmi!ar class of work as is/are specified In tl1e 
contract, failing which 

b. the rates shall be derived from the company's 
prescribed schedule of rates based on which the estimate 
for tendered work has been prepared plus or minus the 
percentage by which the tendered amount for the whole 
work quoted by the contractor is above or below. the 
estimated amount as per the Bid documents, failing which 

c. the rate shall be derived from contractor's rate claimed 
for such class of work supported by analysis of the 
rate/rates claimed by the contractor. The rate to be 
determined by the Engineer-in-charge as may be 
considered reasonable taking into account percentage of 
profit and overhead not exceeding fifteen percent or on 
the basis of marl<et rates, if any, prevailing at the time 
when work was done. 

In the case of composite tenders1 where two or more 
schedule of quantities for sim!lar item description may 
form part of the contract, the applicable rate shall be 
taken from the schedule of quantities of that particular 
part in which the deviation is involved, failfng that at the 
lowest appllcab!e rate for the similar item of work in the 
other schedule of quantities. 

However, the Engineer-in-charge shall be at liberty to 
cancel the instruction by notlce in writing and to arrange 
to carry out the work in such manner as he /she considers 
advisable under the circum~ances. The contractor shall 

- Proposed Modifications 

In case of difficul!Y in handing over the site lndi~ated in 
tender document or ln contlnuing the work as oer th§: 
agreed time and 2rogress chart in allocated site, the 
Comgany shall have the right to allocate an alternative 
andLor SUQQ!ementary slte similar to the·original si.te in 
teems of geological formations and the same· range of 
leads in the same mine to achieve the guantity llmited to 
dally target. No sooner the adeguate ·,h"mdrance free 
s[!ace at original site is available the Work shguld be 
restored in the original site. In su~h ~ases· no extension of 
contarct with additional guantity shall be done. 

"Note {Not 12art of tender document}: 
The shifting of 12\ace of work should not allow L accrue 
any extra.Q~nefit to the Contractoc. Such changg of site 
tQ be aggroved b~ CMD gf Subsldiai:y CQtnQa!'.)y witb 
lntrmation to the Board." 

5.2 IF the additional or altered worl< includes any class of 
work for which no rate/rates is/are specified in the 
contract, rates for such items shall be determined by the 
Englneer·in-charge ·as follows: 

a. the rate shall be derlved from the rate/rates for simtla"r 
6r near similar class of work as is/are specified in the 
contract, failing which 

b. the rates shall be derived from the company's 
prescribed schedule of rates based o~ which the 
est!mate for tendered work has been prepared plus or 
minus the percentage by whlch the tende'red ainountfor 
the whole work ·quoted by the contractor is.abo1e or 
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under no circumstances suspend the work on the plea of non-settlement of rates. 

5.3 Alterations in the quantities shall not be considered as a change in the conditions of the contract nor invalidate any of the provision thereof provided that a revised work order for the item/items invo!vedis issued. Such alterations shall need appropriate approval. 

5.4 The time for completion of the originally contracted work shall be extended by the company in the proportion that the addlf1onal work {in Vcilue) bears to the original contracted work (in value) as maybe assessed and certified by the Engineer-in-charge. · 

The validity of the Bank Guarantee, ff submitted by the contractor, in lieu of pl;!r.formance security / security deposit shall be extended in pursuant to Clause Nos. 4.2 & 4.3 taking into consideration the period of extension. 

13 

5.5 The company through its Engineer-in-charge or his representative, on behalf of the company, shall have power to om·1t any part of the work for any reason and the contractor shall be bound to carry out the work in accordance with the instruction given by the Engineer-in-charge. No daim for extra charges/damages shall be made by the contractor on these grounds. 

5.6 In the event of any deviatlon being ordered which in the opinion of the contractor changes radically the original scope and nature of the coiitract, the contractor shall under no circumstances suspend the work, either original or altered or substituted, and the 

Proposed Modifications 

below the estimated amount as per the Bid documents, failing which 

c. the rate shall be derived from contractor's rate clalmed for such class of work supported by analysis of the rate/rates claimed by the contractor. The rate to be determined by the Engineer-in-charge as may be considered reasonable taking into account percentage of 1-profit and overhead not exceeding fifteen percent or on the basis of market rates, if any, preva"ding at the time when work was done. 

In the case of composite tenders, where two or more schedule of quantities for simila.r item description inay form part of the contract, the applicable rate stial! be taken from the schedule of quantities of that-particular part in which the deViation ls Involved, fciiling that at the lowest applicable rate for the similar ltel'n of work in the other schedule of.quantities. J 

However, the Engineer-in-charge shall be at liberty to cancel the instruction by nof1ce in writing and to arrange to carryoutthe work in such manner as he /she considers advisable under the circumstances. The contractor shall under no.circumstances suspend the work on the plea of non-settlement of rates. 

5.3 Alterations in the quantities shaH not be considered as a change in the conditions of the contract nor invalidate any of the provision thereof provided that a revised work order for the Item/items involved is issued. Such alterations shall need appropriate approval, EJ2: ~low: 
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Existing Provision 

dispute/disagreement as to the nature of deviation or the 
rafe/rates to be paid thereof shall be resolved separately 
with the company. 

Proposed Modifications 

-
i) A devi<1tion uQ to 10% Qf thg orlginal awarded value of 
the work calculated from the original tendered guantities 
and the contract value1 regulres ag12roval of Tender 
Aggroving Authori!Y:, ln case Board ls the aQQrovlng 
authori:t£, then aggroval of CMD shall be taken. 
\i) More than 10% deviation from origlnal awarded v.ilue 

should ceaulre aQgroval of next higher authority but total 
amount sbould be within the delegated Qower of the 
next higher authority. !n case wbere: Board of is 
aggrovjng authorlt:i, the aagroval ofth§ same Board sball 
be reguired . I 

5.4 The time for completion of' the origlnally 
contracted work shall be extended by the company in the 
proportion that the additional work (in value} bears to 
the original contracted work (ln value) as may be 
assessed and certified by the Engineer-in-charge. 

The validity of the Bank Guarantee, if submitted by the 
contractor, !n lreu of performance security / security 
deposit shall be extended in pursuant to Clause N_os. 4.2 
& 4.3 taking into conslderatron the period of extension. 

5.5 The company through its Engineer-in-charge or 
his representative, on behalf of the company, shal! have 
power to omit any part of the work for any reason and 
fhe contractor shall be bound to carry out the work in 
accordance with the instruction given by the Engineer-in-
charge. No claim for extra charges/damages shall be 
made by the contractor on these grounds. 
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Existing Provision 

6.2 !n the event of the cont'c!ctor'sfailure to comply Wlth the required progress in terms of the agreed time and progress chart.or to complete the work and clearthe site on or before the dc1te of completion of contract or extended date of completion, he shall without prejudice to any other right or remedy available under the law to the company on account of such breach, shall become liable to pay for Qfil}fil£l. as under: 
a) If the average daily progress of work during the calendat months is less than the stipulated rate indicated in th·e detailed tender notice, penalty as detailed below will be levied. 
i) If the average daily progress of work executed during the calendar month is more than 80% and less than 100% of stipulated rate of progress, penalty equal to 10% of the: contract value of the short fall in work shall be levied. 

Proposed Modifications 

. 
S.6 Jn the event of any deviation being ordered 
which in the opinion of the contractor changes radically the original scope and nature of the. C':)ntract, the 
contractor shall under no circumstances suspend the work, either original or altered or substituted, and the 
dispute/disagreement as to the nature bf deviation or the rate/rates to be paid thereof sh~!I be resolved 
se'parate!ywith the company. i 
S.7 The re-aggrogriation[re-allocation of tbe guantfties 
may be gone with the aggroval 9.f Eng"1neer-in.:coarne within the sti~ulated contract geriod and contract value 
with the a1212roval of the ai;igroving authorth(: of the 
contract. In case the ai;uiroving authoriti is Board1 then With the aggroval Qf the CMD of the subsidiar:Y comgari~. 

6.2 In the event of the contractor's failure to comply with the required progress in terms of the agreed time and 
progress chart orto complete the work and .dear the site 

-on or before the date of cOmpletion of contract or 
extended date of completion, he sha!I without prejudice 
to any other right or remedy available under the law to 
the company on account of such breach, shall become 
liable to pay for~ as under: 
a) If the average daily progress of work during the 
calendar months is less than the stipulated rate indicated in the detailed tender notice; penalty as detailed 1befow wm be levied. 1· 
i) If the average daily progress of work executed during . the calendar month is more than 80% and less than 100% of Adiusted Quantity, penalty equal to 100.-6 of the 
contract value of the short fa!I in work Sh1all be withheld. 
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Existing Provision 

ii) If the average daily progress of work executed during the 
calendar month is less than 80% of stipulated rate, penalty 
equal to 20% of contract value of the short fall in work shall 
be levied, 
iii) The aggregate of the penalties so levied shall not exceed 
10% of tbe total contract value. 
Penalties will be calculated ever)l month and ~\/ithhe!d. The 
contractor shall be allowed to make LIQ the shortfall !n the 
succeedlng three months within the stiQulated time of 
comQletion. Once the shortfall Is fully made ug the so 
wlthli eld 12ena!~ will be released. 

Proposed Modifications ! 
I 
I 

!i) lf the average daily progress of work executed during 
the calendar month Is lE!ss than 8~% of Adjusted 
Quantlty~ equal to 20% of contract value of the 
short fall in work shall be withheld, 
iii) The aggregate of the penalties so levied shal! not 
exce~d 10% of the total Contract Value for the entire 
contracted work. 
Amount for shortfall wlll be calculated every month and 
withheld. The contractor shall be allowed to make u[! the 
shortfall in the succeeding three months within the 
stigulated time of cbmQletion. Once the shortfall is made 
UQ within sgecified i;ierlod the so withheld amount will be 
released. However1 when the shortfall is made ut;i: in Qart'1 

thewithhe!g amount QrOQOrtionate to the shortfall made 
uQ will be released. If E!ither fu\! or riart of shortfall is not 
made uo within the succeeding tbre:e months, 
Qrogortionate withheld amount shall be converted into 
penalty. 

However, for last three months of the· ContraCt geriod 
{including extension if any) withheld J amount wlth 
resgect to shotfall ·guanti!Y shall be converted to Qenalty 
after the followlng:; I 

a\. For the first month, the shortfall sha!i be allowed to 
make UQ within succeed[ng two month. 
b). For the second month 1 the shortfall shall be allowed 
to make UQ within succeeding month. 
cJ. For the last month, the shortfall of that month shall be 
converted Into penalty. 

NOTE: For calcylat!on of genalt:::!1 the Adjusted Quantltv 
fort he month is the mutually agreed guantit;yas gertime 
and '"'ro"r"'SS chart lwork scliedule' reduced in 
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Existing Provision 

6.2 In the event of the contractor's failure to comply with 

the required progress in terms of the agreed time and 

progress chart or to complete the work and dear the site 
on or before the date of completion of contract or 

extended date of completion, he shall without prejudice 

to any other right or remedy available under the law to 
the company on account of such breach, shall bec·ome 

liable to pay for liquidated damage as under; 

a) If the progress of work during the calendar month is less 

than the stipulated quantity indicated in the agreed work 
schedule/tender notice (quantity-wise), penalty as 
detailed below will be levied. 

i) If the progress of work executed during the calendar 

month is less than 100% and more than 80% of agreed 
work schedule {quantity-wise), amount with held shall be 

equal to 10% of the contract value of the shortfall in work. 
ii) If the progress of work executed during the calendar 

month is upto 80% of agreed work schedule (quantity-

wise), amount withheld shall be equal to 20% of contract 
va!Lie of the short fall in work. 

Amount for shortfall in guanti~ will be calculated evety 
month and withheld: The contractor shall be allowed to 

make UQ the shortfall within the financial year. Once the 

shortfall is fully made LI!;! within the financial year the 
withheld amount wlll be releg,sed. However, if shortfall is 
not made LIQ within the financial year, withheld amount 
shal! be converted into genalty. 

Proposed Modifications 

gror;iortion to the hindrances caused {as Qer clause 6.4 of 

CC[GTC} during the month. The Adj_µsted Quantity shall 

be decided with the a1;;mroval of Area Genera! Ma'nager. . 
6.2 !n the event of the contractor's failure to comply 

with the required progress in ~ei-ms of the agreed time 
and progress chart or to complete the wdrk and clear the 
site on or before the date of completioi) of contract or 

extended date of completion, he shall Without prejudice 

to_ any other right_ or remedy available u~der the law to 
the company on account of such breach, s~all become 
liable to pay for penalty as under: ' 
a) lf the progress of work during the calendar month is 
!essthan the adjusted quantity, penalty as detailed below 

will be withheld. 

iJ If the progress of work executed during the calendar 
month is less than 100% and more than 80% of adjusted 
tjuantity, amount with held shall be equal to 10% of the 
contract value of the short fall in work. 

ii) If the progress of work executed during the calendar 

month is upto 80% of adjusted quantity, amount 

withheld shall be equal to 20% of contract value of the 
short fall in work. -
iii) The aggregate of the penalties so levied shall not 

exceed 10% of the total contract value, for the entire 
contracted work. 

Amount for shortfall will be calculated eve[Y month and 

withheld. The contractor shall be allowed to make uo the 
shortfall within succeeding three months. Once the 
shortfall is made u12 within SQecifled 12erlod the so 
withheld amount will be released. However, w~en the 
shortfall is made UQ in gart, the withheld amount 
grogortionate to the shortfall made UQ will be released. 

Remark 

To obtain desired 

output in time 
bound manner. 
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. SI Clause 
No No: 

6 Clause 6.1 of 
CC, Chapter 6 
ofCMM 

18 

Existing Provision 

Where contract closes before completion of financial 
year, shortfall is to be made up within the contract period 
only. 
iii} The aggregate of the penalties so levied shall not 
exceed -
a) 10'% of the annualized contract value in a year for 
contracts of duration more than 1 year 

and 
b} 1D°/a of the total contract value/ revised contract value, 
whichever is less, for the entire contracted work. 

6.1 If the contractor, without reasonable cause or valid 
reason, commits default in· commencing the execution of 
the work within the aforesaid date, the company shall, 
without prejudice to any other right or remedy, be at 
liberty, by giving 15 days' notice in writing to the 
contractor to commence the work, failing which to forfeit 
the Earnest Money deposited by him. 

In aQdition, the degartroentshal[ Qe at libe[!;~ to de!;iarthe 
selected bidder from gartlclgating in future Bids for at 
least 12 months. 

Proposed Modifieations . 

' I 
I 

If either full or gatt of shortfall ls not made UQ within 
three succei;djng months, f;!ro12ortlonatg withheld 
amount shall be converted into g:enal'.!,y. 

However1 for last three months of. the contract geriod 
!including extension if any). wltbheld aroourit with 
res12ect to'shotfall guantj!Y shall be converted to gen al!:£ 
after the following: 
a). For the first month, the shortfall shall be allowed to 
make uQ within suq;;eedine;: two month. 
b). For the second mooth1 the shortfall sha!! be allowed 
to make U£! within succeeding month. 
c). For the last month, the shortfall of that month shall be 
converted into genal!Y. 

NOTE: For cglculation of genal!Y, the AQiusted Quantit:J: 
for the month is!he mutuall~agreed guantlSY:as gertime 
and gr ogress chart {work schedu!e)i reduced in 
12r0Qo[l;ion toth~ hindrances causeg (as ger clause 6.4 of 
CClGTC} Qurlng the month. The Adjusted Quantity shall 
be decided with the aimrova! of Area Genera\ Manager. 
6.1 lf the contractor, without reasonable cause or valid 
reason, commits default in commencing the execution 
of the work with!n the .aforesaid date, the company 
sl1all, without prejudice to any other righ~ or remedy, 
be at lfberty, by giving 15 days' notice fn writing to the 
contractor fo commence the work, fai!i0g which to 
forfeit the Earnest Money deposited by him. 

Additionall::t, thg comgany shall debar such defaulting 
contractor from 12art!cigating In future tenders in 
concerned Subsidia!YLCIL HQ for a Qeriod of 12ltwelve} 
mOnths from the date of issue of §UCh letter. ln ·casg of 

Remark 

For better clarity 
and application of 

clause 
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SI Clause 
No No, 

7 Clause 6.i" of 
CC, Chapter 3 
ofCMM 

I 

19. 

Existing Provision 

6.1 If the contractor, without reasonable cause of 
valid reason, commits default in commencing ·the 
execution of the work within the aforesaid date, the 
company shall, without prejudice to any other right or 
remedy, be at liberty, by. giving 15 days notice in writing 
to the contractor to commence the work, failing which to 
forfeit the Earnest Money deposited by him. 

Proposed Modifications 

JV/Partnershig firm, the debarment shall also be 
ai;rnlicable to all individual gartners of JV[PartnershiQ 
firm. 

"Nate (Not part of tender document): 

In the above case1 at;1groval of Tender acce12ting 
authorit:-X: shall be· taken. In case Board/CM D . of 
C!l/Subsidla~ is tender accegting authOrit~, then the 
aggroval of CMD of Cl!,LSubsidiaC:£ is to be obtained." 

[ 
6.1 If the contractor, without reasonable cause of 
valid reason, commits default in comrrlencing the 
execution of the work within the afores9id date, the 
company shall, without prejudice to any other right or 
remedy, be at liberty, by giving 15 days notice in 
writing to the contractor to commence the wbrk, 
failing which to forfeit the Earnest Money deposited 
by him. 

Additionally1 the comQany shall debar such defaulting 
contractor from i;iarticioating in future tenders in 
concerned SubsidlaryLCll HQ for a g:erlod of 12{twelve} 
months from the date of issue of such letter. ln case of 
JVLPartnershiQ firm, the debarment shall also be 
agg!icab!e to all individual r;iartners of JVLPartnershig 
firm. 

"Note {Not gart of tender Qocument): 

In the above case! ag12:roval of Tender aceef:!tlng 
authorij;y shall be taken. In case BoardLCMD · of 

Remark 
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SI Clause 
No No. 

8 30.2 of 1TB, 
Modifications 
in Chapter 3 
(Transportatio 
n) of CMM, 
Page 36 

I 

20 

Existing Provision 

30.2 Performance Security (first part of security deposit) 
should be 5% of annualized value of contract amount and 
should be submitted within 28 days of issue of LOA by the 
successful bidder in any of the form given below: 

• A Bank Guarantee in the form given in the bid document 
from any scheduled Bank. The BG issued by 
outstation bank shal! be operative at Its local branch ........ 
or branch at... ............. 
- Govt. Securiti~s, FDR (Scheduled Bank) or any other form 
of deposit Stipulated by the owner. 

• Demand Draft drawn in favour of ................... on any 
Scheduled Bani~ payable at its Branch at ........... 

The Earnest Money/Bid Security deposited returned to 
the contractor after submission of performance security. 
The Earnest Money/Bfd S~curity deposited may be 
adjusted against the security deposit {Performance 
Security) at Bidder's choice. 
lf performance security is provided by the successful 
bidders in the form of bank guarantee it sha!I be. issued 
either-

(a) at Bidder's option by a Scheduled Bank 
or 

[b) by a foreign bank located in India and acceptable to 
the employer. 

Proposed Modifications 

CtLLSubsidiary: is tender acceoting authority1 then the 
. aggroval of CMD of C!L[Subsldia!Y is to be obtained." 

I 

30.2 Performance Security {first part of security deposit) 
should be 5% of annualized value of contract amount or 
contract amo!1nt, whichever i~ less and should be 
submitted within 42 days of issue of LOA by the 
successful bidder in any of the form given below: , 

- A Bank Guarantee in the form given in the bid 
document from any scheduled Bank. The BG 
issued by outstation bank shal,I be operative at its local 
branch ........ or branch at ................ 
- Govt. Securities, FDR (Scheduled Bank) or any other 
form of deposit Stipulated by the owner. 

- Demand Draft drawn in favour of ................... on any 
Scheduled Bank payable at lts Branch at-........ 

The Earnest Money/Bid Security deposited returned to 
the contractor after submission of performance security. 
The Earnest Money/Bid Security deposited may be 
adjusted against the security deposit (Performance 
Security) at Bidder's choice. 
If performance security is provided by:the s:uccessful 
bidders in the form of bank guarantee i6ha1! be Issued 

e~t.her- . I 
(a) at Bidder's option bya Scheduled Bank 

or i 
(b) by a foreign bank located in India and acceptable to 
the employer. 

Remark 

For better clarity 
and appllcatlon of 
the clause. 

The consortium 
word is proposed 
to be deleted by 
previous Task 
Force. 
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SI Clause 
No No. 

' 

9 Clause 4.2 of 
cc, 

Modifications 
in chapter 3 

{Transportatio 
n) ofCMM, 

Page 51 

21 

Existing Provfsion 

c) the validity of the Bank Guarantee shall be for a period of one year or ninety days beyond the period of contract or extended period of contnict (if any), whichever is more. 

Failure of the succes~ful bidder to comg:l)t:'. with the regulrement as above shall constjtute suffident ground for cancellation of the award of work and forfeiture of the bid security. 

Additionally the corr:u;1an:i reserves the right to debar sych defau)tiag contractgr from garticlgati!)g in future bids for a minimum geriod of 12{twelve} months. 

4.2 Performance Security (first part of security deposit} should be 5% of annualized value of contract amount and should be submitted within 28 days of issue of LOA by the successful bidder in any of the form given below 

- A Bank Guarantee in the form given ·in the bid document from anyschedu!ed Bank. BG Issued by outstation .bank shall . 

Pr~posed Modifications! 

c) the validity of the Bank Guarantee shall be for a period of one year or ninety days beyond the period of contract or extended period of contract (if any), whichever is more. 

In case the successful bidder fails to submit the Performance Securitt aod Additional Performance Secyri9t:, If any wlthrn the stigulated time then the .!Ward of work shall be cancelled with forfeiture of the bid securf'0J.learnest mon~. 

Additionall:t, the comgan:t shall debar such defaulting contractor from gartidgating in future tend~rs in concemgQ Subsidia!Y[Cll HQ for a 12eriod of 12{twelv€!) -months from the date of Issue of such Jetter. 
Jn case of JVlPactnershiQ firm 1 the debarment shall also be aQQlicab\eto all individual gartners of JVlPartnershlQ firm. 

"Note {Not gart of tender document}: 

In the above !:;:ase, amiroval 
i 

of T etider acdiQtfog authori~ shall be taken. In case Board[CMD of CIL[SubsidiaQ:'. is tender aq:;:egting autbbrit~, then the agQroval of CMD of ~ll[Subsidia!Y is to be obtained." 

4.2 Performance Security (first part of security deposit} should be 5% of annualized vaju~ of contract amount or contract amount, whichever is lower and should be submitted within 42 days of issue of LOA by the succesSful bidder in any of the form given below 

Remark 

For better clarity 
and application of 
the clause. 
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SI 
No 

10 

Clause 
No. 

Clause 4.2 of 
cc, 

Modifications 
in Chapter 3 

(Transportatio 
n)o!CMM, 
Page 52-53 

22 

Existing Provision 

be operatiVe at its local branch at. ........... or Its Branch at 

................... 
- Govt. Securities, FDR (Scheduled Bank} or any other form 

of deposit stipulated by the owner. 
- Demand Draft drawn in favour of ................... on any 
Scheduled Bank payable at lts Branch.at .......... . 

The Earnest Money/Bid Security deposited returned to the 

contractor after submission of perform<ince security. The 

Earnest Money/Bid Security deposited may be adjusted 

against the security deposit {Performance Security) at 

bidder's option . 

4.3 lf performance security is provided by the successful 
bidders in the form of bank guarantee it shall be issued 
elther-
(a) at Bidder's o~tion by a Scheduled Bank or 

(b) by a foreign bank located in India and acceptable to 
the employer. 

The valid!ty of the Bank Guarantee shall be for a period of 
one year or ninety days beyond the period of contract or 
exte11ded period of contract (if any}, whichever is more. 

FcJilure of the successful bidder to comply with the 
requirement as above shall constitute sufficient ground 
for cancellation of the award of work and.forfeiture of the 
bid seo.irity. 

Proposed Modifications 

- A Bank Guarantee !n the form given ln the bid 
document from any scheduled Bank. BG issued by 

outstation bank shall be operative at its local branch 

at. ........... or Its Branch at .................. . 
- Govt. Securities, FDR (Scheduled Bank) or any other 
form of deposit stipulated by the owner. 
- Demand Draft drawn in favour of ................... on any 
Scheduled Bank payable at its Branch at .......... . 

The Earnest Money/Bid Security deposited returned to 
the contractor after submission of performance security. 
The Earnest Money/Bid Security depos)ted may' be 
adjusted against the security deposit , (Performance 
Security) a!_Eidder's c,p_tion. 
4·.3 lf perfonnance security ls provided by the 
successfUI bldders ln the form of bank.gua~antee it 
shcill be rssued either- , 
(a) at Bidder's option by a Scheduled Bal'lk or 

(b} by a foreign bank located In India and accept?ble 
to the employer. 

The Validity of the Bank Guarantee shall be fora period 
of one year or ninety days beyond the period of· 
contract or extended period of contract {if any), 
whichever is more. 

ln case the successful bidder fails to submit the 
Performance Security and Add!tlqna! Performance 
security, if any within the stipulated time then the award 
Of work shall be cancelled with forfelture of the bid 
security/earnest money. 

Remark 
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SI 
No 

11 

Clause 
No. 

dause 26.6 of 
1TB, 

Modifications 
in Chapter 3 of 
CMM, Page33 

Existing Provision 

Additionally the company reserves the right to debar such 
defaulting contractor from participating in f1Jture bids for 

a minimum period of12(twelv!:!) months. 

23 

26.6 If the Bld of the successful Bidder is seriously 
unbalanced in relation to the Company's estimate of the 
cost of work to be performed under the contract, the 
Employer may require the Bidder to produce detailed price 
analysis for any or all items of the Bill of Quantities, to 
demonstrate the internal consistency of those prices with 
the methods and schedule proposed. 

After.evaluation of the price analysis, the company may 
require that the amount of the performance 
seclllity/security deposit is increased at the expense of the 
successful bidder· to a level sufficient to proteCt the 
company against financial loss in the event of default on the 
part of the successful bidder under the contract. 

Such additional performance security sha!! be applicable if 
the bid .E.!:i_ce is bel9.w 15% of the estimated cost put to 

Proposed Modifications. 

Additionally, the company shall debar such defaulting 
contractor from participating in futtire tenders in 
concE!rned Subsidiary/CIL HQ for a perio'd of 12/twelve) 
months from the date of issue of such letter. 

In case of JV/Partnership firm, the debaITTlent shall also 
be applicable to all individual partners of JV/Partnership 
firm. 

"Note (Not part of tender document}: 

In the above case. aoproval of Tender accepting 
authority shall be taken. In case Board/CMD of 
CIL/Subsidiary ls tender accepting authority, then the 
:approval of CMD of ClL/Subsidiary is to be obtained." 

26.6 lf the Bid of the successful Bidder ls seriously 
unbalanced in relation to the Q;>mpany's estimate·ofthe 

.-cost of work to be performed under the contract, the 
Employer may require the Bidder" to produce detailed 
price analysis for any or al! items of the Bill of Quantities, 
to demonstrate the internal consistency of those prices 
wtth the methods and schedule Proposed. 

After evaluation of the price analysis, th~ company may 
-require that the amount of· thej performance 
s':curitv/security _deposit is increased at 1the expense of 
the successful bidder to a level sufficient to protect the 
company a·gainst financial loss in the eve'rit of default on 
the part of the successful bidder under the contract 

Such :additional performance security shall be applicable 
if the bid price is below 15% of the estimated cost put to 

Remark 

For better clarity· 
and application of 
the clause. 
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SI Clause 
No No. 

12 Clause 4.6 of 
GTC/CC, 

Modifications 
fn Chapter 3 of 
CMM1 Page 54-

55 

24 

EKisting Provision 

tender. The amount of such additional performance 
security shall be the difference between 85% of the estimated cost put to tender and quoted price. 

Sych additional 12erformance securii;y: shall be fyrnished b~ 
bidder along witb normal gerformance securl~ as ger Cl. 
No. 4 of GTC. Failyre to submit such additional 12erformance 
securit:: ma)t result Into ~ermlnation of the contract. 

4.6 Additional performance security: 

Additional performance security shall be applicable if the bid 
price is below 15% of the estimated cost put to tender. The 
amount of such additronal performance security shall be the 
difference between 85% of the estimated cost put to tender 
and quoted price. 

Proposed Modifications. 

tender. T~e amount of such additfonal performance 
security shall be the difference between 85% of the 
estimated cost put to tender and quoted price. 

Additional r;1erformance si;curlt~ {APS} shg!I be furnished 
within 4_2 days of issuance· of LOA by the ~uccessful 
bidder. Failure to sybmit such additional Qerformance 
security shall result into cancellation of the contract with 
fQ..rfeiture of earnest money. 

Additionally, the com2an;t shall debar such defaulting 
contractor from 12artici12ating in future tenders in 
£Oncerned Subs"idlarvLCIL HQ for a geriod of 12Jtwelve) 
months from the date of issue of such letter. In case of 
JV[PartnershiQ firmi th~ debarment shall also ·be atmlicable to all indiviQual r;1artners of JV[PartnershlQ 
f[rm. 

"Note /Not part of tender document}: 

I In the above case 1 agQroval of Tender· acceQting 
authorit:t shall be taken. In case tioard/CMD of 
C!LLSubsidia!::l is tender accer:iting authori~2 then the 
aoi;iroval of CMD of ClLLSubsidiary is to be obtained." 

4.6 Additional performance se~urity: 

Addition a! performance security shall be applicable If the 
bid price is below 15% of the estimated cost put to 
tender. The amount of such cidditional performance 
security shall be ·the difference between ·85% of the 
estimated cost put to tender and quoted price. 

Remark 

For better clarity 
and application of 
the clause. 
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SJ Clause 
No No. 

13 Clause 4.2 of 
CC, Chapter 6 
of CNlM, Page 

51 

25 

Existing Provision 

Additional gerformance securi£l shall be furnished by bidder 
along with norm<1I Qerformance securi~. F.iilure to submit 
such additional Qerformance security may result into 
termination of the contr.ict. 

This additional performance security will not carry any 
interest and shall be released in the following manner: 

i) 30% of Additional performance security will be released 
after 60% of the total work is completed. 

ii) 50% of Additional performance security will be released 
after 80% of the total work is completed. 

iii) 100% of Ad.ditional performance securitywi\t be relea~ed 
after total work is completed. 

Additional performance security may be furnished in any of 
the forms as applicable for performance security. 

4.2 Performance Security (first part of security deposit) 
should be 5% of annualized value of contract amount and 
should be submltted within 28 duys of issue of LOA by the 
successful bidder in any of the form given below:. 

- A Bank Guarantee in the form given in the bid document 
from any scheduled Bank. The BG issued by outstation bank 

Proposed Modifications 

. 

-Additional i;;erformance securi!,Y: {APS) shall be furnished 
within 42 days of issuance of LOA by the successful 
bidder. Failure to submit such additional Qelformance 
securirtshal! result into cancellation of the contract with 
forfeiture of earn.g,st money. 

Additional p_erformunce security may be furnished in any 
of the forms as applicable for perform<m~e securi!Y. 

. I 
Thevalldi!Y of tbe Bank Guarantee if APS submitted in the 
form of BG Shall be for a J;!eriod of one year or nine!::£ days 
beyond the period of contr?ct /extended'contrnct period 
{if any}1 whichever ls more. . 
This additional performance security wlll not carry any 
interest and shall be released in the following manner: 

i) 30% of Additional performance security will be 
released after 60% of thetota! work is 1=omp!eted. 

Ii) 50% of A~ditional performance security will be 
released after 80% of the total work is completed. 

ili) 100% of Additional performance security will be 
released after total work is completed. 

4.2 Performance Security (first part of security deposit) 
should be 5% of annualized value of contract amount o·r 
contract amount( whichever is less and should be 

-submitted within 42 days of issue of LOA by the 
successful bidder in any of the form given below: 

- A Bank Guarantee in the form gi\/en [n the bid 
document from any scheduled Bank. Thf! BG issued by 
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Remark 

For better clarity 
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the clause. 
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EXIsting Provision 

shall be operative at its local branch at ....... or branch 
at. ............... 

- Govt. Securlt!es, FDR (Scheduled Bank} or any other form 
of deposit Stipulated by the owner and du!y pledged in 
favour of owner. 

Demand Draft drawn in favour of ................... on any 
Scheduled Bank payable at its Branchat ........... 
The Earnest Money/Bid Security deposited shall be returned 
to the contractor after the bidder has furnished requisite 
performance security. The Earnest Money/Bid Security 
deposited may be adjusted against the securitV deposit 
{Performance Security) on bidder's acceptance. 

If performance security is provided by the successful bldder 
in the form of bank guarantee it sha!I be Issued either-
(a) at Bidder's option by a Scheduled Bank or 

(b) by a foreign bank located in India and acceptable to the 
employer. 

the validity of the Bank Guarantee shall be for a perlod of 
one year or ninety days beyond the period of contract or 
extended period of contract (if any), whichever is more. 

Failure of the successful bidder to comQly with the 
reguirement as above shall constitute sufficient ground for 
cancellation of the award Qf work aµd fQrfeiture of the bid 
security. 

Proposed Modlflcatlons 

' 
outstation bank shall be operative at its loca! branch at 
. ...... or branch at. ............... I 

! • 
I 

- Govt. Securities, FDR (Scheduled Bank} or any other 
form of deposit Stipulated by the ovJner and duly 
plE!dged in favour of owner. ! 

I 
' - Demand Draft drawn in favour of ................... on any 

Scheduled Bani< pa'fable at its Branchat ... , ....... 

The Earnest Money/Bid Security deposited shall be 
retume_d to the contractor after the bidder has furnished 
requisite performance security. The Earnest Moriey/Bid 
Security deposited may be adjusted against the security 
deposit (Performance Security) on bidder's acceptance. 
If performance security is provided by the successful 
bidder in the form of bank guarantee lt shall be Issued 
either-
{a) at Bidder's option by a SchedulE!d Bank or 

{b) by a foreign bank located in !ndia and acceptable to 
the employer. 

In case the successful bidder falls to submit the 
Performance: Securlh! and Addltional Performance 
Security, if any within the sti~ulated 'time then the 
award of work shall be cancelled with forfeiture of the 
bid securit~learnest money. 

Additi~nally, the comgany shall debar Leh defa~lting 
contractor from gart[cigating in future tenders in 
concerned Subsidiaty[Cll HQ for a (;!eriod of 12(t.,.i,elve} 
months from the date of issue of such letter. In case of 
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14 Clause 26.S of 
JTB, Cht1pter 6 
of CMM, Page 

38 

27 

Existing Provision 

Additionally the company reserves the right to debar such defaulting bidder from participating in future l2l.9'..s for a minimur:n period of 12{twe!veJ months. 

26.6 If the Bid of the successful Bidder is seriously unbalanced in relation to the Company's estimate of the cost of work to be performed under the contract, the Employer may require the Bidder to produce deraif ed price anaiysis for any or all items of the Bill of Quantlt'ies, to demonstrate the internal consistency of those prices w·1th the methods Md schedule proposed. 

After eva!uation of the price analysis, the company may_ require that the amount of the performance security/security deposit is increased at the expense of the successful bidder to a [eve! sufficient to protect the company against financial loss in the event of default on the part of the successful bidder under the contract. 

Such additional performance security shall be applicable if the bid price is below 15% of the estimated cost put to tender. The amount of such addition.ii performance security shall be the dlfference between 85% of the estimated cost put to tender and quoted price..:. 

Proposed Modifications 

JV[Partnershi~ firm, the debarment slrnll also be a:g:Q!icable to all individual Qa[tngrs of JV[Partngrshio furn:. 

"Note (Not 12art of !ender document): 

In the above case, aQgrovar of Tender accegting authorit~ shall bg taken. In case BoardLCMD ·of C!LlSubsidiact is tender accepting authori~, then the ai;u~rov£!! of Cfl:1D of CIL[Subsidlai;t is to be obtained.'~ 

26.6 If the Bid of the successful Bidder is seriously 

::/~t::drtt:er;~iopne~~o~~e~o:dae:Vt~:S:i:~~=c~~ ~~  . . ' Empjoyer may require the Bidder to produce detailed price analysis for any or al! items ofthe.Bllf of Quantities, to demonstrate the internal consistency of those prices with the methods and schedule proposed. 

After eva(uation of the price ana!ysrs, the company may require that the amount of the performance security/security deposit is increased at the expense of the successful bidder to a level s.ufficient to protect the company agairist financial loss In the event of default on the part of the successful bidder under the contract. 

Sucb additional 12erformance securi~ shall be .aQglicable if the bid 12rice is below 15% of the estimated cost QUt tg tender. Tbe an:iount of such addltional Qerform·ance secur~ shall be the difference betv.reen 85% of the estimated cost QUtto tender and guoted Qrice. -
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52-53 

28 

Existing Provision 

Such additional performance security sha!I be fu mished by 

bidder along with normal performance securltv as per Cl. No. 

4 of GTC. Failure to submit such additional performance 

security may result Into termination of the contract. 

4.5 Additional performance security: 

Additional performance security shall be applicable if the 

bid price is below 15% of the estimated cost put to tentjer. 

The amount of such add!tipna! performance security shall 

be the difference between 85% of the estimated cost put to 

tender and quoted orice. 

Additional performance securitv shall be furnished by 

bidder along with normal performance security. Failure to 

submit such additional performapce security may result 

into termination of the contract. 

Proposed Modifications 

Additional performance security {APS) shall be furnished 

within 42 days of Issuance of LOA by the successful 

bidder. Failure to submit such additional performance 

security shall result into cancel\atton of the contract witb 

forfeiture of earnest money. 
I 

Additionally, the company shall debar such defaultjng 

contractor from partidpating in future tenders in 

concerned Subsidiary/C\L HQ for a·period of 12(twelve) 

months from the date of issue of such letter. )n case of 

JV /Partnership firm, the debarment shall -also be 

applicable to all ·individual partners of JV/Partnership 

firm. 

"Note (Not part of tender document): 

In the above case, approval of Tender accepting 

authority shall be taken. In case Board/CMD of 

CIL/Subsidiary is tender acceptlng authority, then the 

approval of CMD of CIL/Sµbsidiary is to be obtained." 

4.5 Additional performance security: 

Additional performance security shaU be applicable if 

the bid price is below 15% of the estimated cost put to· 

tender. The amount of such additional performance 

securlty shall be the difference between 85% of the 

estimated cost put to tender and quoted price. 

Additional performance security{APS) shall be furnished 

witbln 42 days of issuance of LOA by the successful 

bidder. Failure to submit such additional performance 

security shall result into cancellation of th'econtractwith 

forfeiture of earnest money. 
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in Chapter 2 
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29 

Existing Provision 

This additional performance security will not carry any 
interest and shall be released in the following manner: 

I) 30% of Additional performance security will. be 
released after 60% of the tota! work is completed. 

il) 50% of Additional performance security will be 
released after 80% of the total work is completed. 

iii) 100% of Additional performance -security wUI be 
released after total work is completed. 

Additional performance security may be furnished in any 
of the forms as applicable for performance security. 

30. PERFORMANCE SECURITY/ SECURITY 
DEPOSIT/PERFORMANCE GUARANTEE 

30.1Security Deposit shalt consist of two parts; 
a) Performance Security to be submitted at award of work 
and 
b) Retention Money to be recovered from running bills. 

The security deposit shall bear no interest. 

30.1.1 Performance. Security should be 5% of contract 
amount and should be submitted by the successful bidder 
within 30 days of issue of LOA in any of the form given below 

Proposed Modifications 

Additional performance security may bef~rnished in any 
of the.forms as applicable for performan~e security. 

! 
The va!idi:!:Y of the Bank Guarantee if APS submitted in the 
form of BG sball be for a geriod of one ~ea'ror ningty days 
beyond the geriod of contract [extended contract geriod 
(if any}, whichever"is more. 

This additional performance security win not carry any 
Interest and shall be released in the fo!low]ng manner: 

i) 30% of Additional performance security will be 
released after 60% of the total work is completed. 

ii) 50% of Additional performance security. will be 
released after 80% of the total work is completed. 

Hi) 100% of Addl'tlonal performance security will be 
·released after total work is completed. 

30. PERFORMANCE SECURITY/ SECURITY 
DEPOSIT/PERFORMANCE GUARANTEE 

30.1Security Deposit shall consist of two parts; 
a) Performance Security to be submitted at award of 
work and 
bl Retention Money to be recovered frcim running bills. 

The security deposit shall bear no intereh. 
I 

30.1.1 Performance Security should be! 5% of contract 
amount and should be sublTl1tted by' the successful 
bidder within 42 davs of issue of LOA ln'any of the form 
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30 

Existing Provision I Proposed Modifications . 

after which bid security/earnest money will be refunded to I given bet ow after which bid security/earnest money will 
the contractor. be refunded to the contractor. 

- a Bank Guarantee in the form given In the bld document 
from any schedu!e bank acceptable to the owner. Bank 
guarantee issued by out station bank shall be operative at 
their !oca\ branch at ........................... or their branch at 

Govt. Securities, FDR or any other form of deposit 
stipulated by the owner and duly pledged in favour of 
owner. 
- Demand Draft drawn in fuvour of ................... Coalfields Ltd 
on ~ny Scheduled.Bank payable at lts Branch at .......... . 

The Earnest Money/ Bid Security deposited shall be 
discharged when the Bidder has signed the Agreement and 
furnished the required Performance Security/ 1s1 part of 
security deposit. 
The bid security deposited may be.adjusted against"the 
Performance security {1st part of security deposit) at 
bidder's option. 

30.1.2 If performance security is provided by the 
successful bidder in the form of bank guarantee it shall be 
issued either -
{a) at Bidder's option by a Scheduled Bank as per 
provisions of d.30.1.1. The BG shall contain complete 
postal address, telephone number, fax number and email 
address of both out st;ition bank Issuing the BG as weH as 
its local operating branch. 
{bl by a foreign bank located in India and acceptable to the 
employer. 

- a Bank Guarantee In the form given in the bld 
document from any schedule bank acceptable to the 
owner. Bank guarantee issued by out station bank shall 
be operative at their local branch at .................. : ........ or 
thelr branch at' ......... .. 
- Govt. Securities, FDR or any other form of deposit 
sJ:!pulated by the owner and duly pledged in favour of 
owner. 
- Demand Draft drawn ln favour of ................... Coalfields 
Ltd on any Scheduled Bank payable at its Branch at ...... ; .... 

The Earnest Money/ Bld Security deposited .shall be 
discharged when the Bidder h.:is signed the Agreement 
and furnished the required Performanc'e Security/ 1st 
pa.rt of security deposit. I • 
The bid security deposited may be adjusted against 
the Performance security (1n part of secJrity deposit) 
at bidder's option. 

30.1,2 If performance security Is provided by the 
successful bidder in the form of bank guarantee It shal! 
be issued either-
{a') at Bidder's option bV a Scheduled B;ink as per 
provisions of c!.30.1.1. The BG shall contain ccimplete 
postal address, telephone number, fax number and 
em.ii! address of both out station bank lssufng the BG 
as well as its local operating branch. 
{b) by a forelgn bank located ln !ndia and acceptable to 
the employer. 
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31 

Existing Provision 

30.1.3 Retention Money should be deducted at 5% from 
running bills. Total of performance security and 
Retention Money should not exceed 10% of contract 
amount. 

Retention Money may be rel€!ased against equivalent 
Bank Guarantee only for values above Rs.25.0 lacs. 

30.2 The Guarantee amou·nt shall be payable to the_ 
Employer without any condition whatsoever. 

30.3 Performance Security/Retention Money shal! be" 
converted into Performance Guarantee on successful 
completlon of work in accordance with contract and upon 
satisfactory trial operations. 

Performance securi:!;Y[ Retention Money[ securi!;y de12osit 
submitted in the form of BG shall be valid for90 days after 
tbe end of Guarantee geriod. 

30.4 The Performance Guarantee shall cover 
additionally the following guarantees to the Employer: 
(a) The successful bidder guarantees the successful and 
satisfactory operation of the equipment furnished and 
erected under the contract, as per the specifications and 
documents, 
(bl The successful bidder further guarantees that the 
equipment provided and installed by him_ shall be free 
from all defects in deslgn,.material and workmanship and 
shall upon written notice from the employer fully remedy 
free of expenses to the Employer such defects as 
developed under the normal use of the said equipment 

Proposed Modifications 

30.1.3 Retention Money should be deducted at 5% 
from running bills. Total of performance security and 
Retention Money should not exceed 10r,; of contract 
amount. . 

I 
·Retention Money may be released agairist equivalent 
Bank Guarantee only for values above R~:25.0 lacs. 

! 
30.2 The Guarantee amount shall' b1e payable to 
the Employer without any condition whatsoever. 

30.3 Performance Security/Retention Money.shall 
be converted into Performance Guarantee on 
successful completion of work in accordance with 
contract and upon satisfactory trial operati'ons. 

Performance security[ Retention Money[ security 
degosit submitted in the form of BG which shall be 
valid for 90 days after the end date of scheduled 
comgletion and to be extended for minimum g:el1od of 
1(0ne} year in one instzince till 90 ci£Y'.S after 
com~letion of Defect Uabill!l i;ier1od. 

-3D.4 The Performance Guarantee shat! cover 
additionally the following guarantees to the Employer: 
(a) The successful bidder guarantees the successful 
and satisfactory operation of the equipm~ntfurnished 
and. erected under the contract, as p~r. the 
specificat!ons and documents, i 
(b) The successful bidder further guaian1:ees that the 
equipment provided and installed by hlrri sha!I be'free 
from all defects !n design, material and ~orkmanship 
and shall upon written notice from.the einp!over fully 
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Existing Provision 

with·m the period of guarantee specified in the relevant 
clause of the Conditions of Contract. 

30.5 The Contract Performance Guarantee Is intended 
to se~ure the performance of the entire Contract. 
However it Is not construed as limiting the damages under 
clause entitled 'Equipment Performance Guarantee' ln 
section Technical Conditions of Contract and damages 
stipulated in the other clauses in the bidding documents. 

30.6 All Bank Guarantees are to be submitted In the 
· format prescribed by the company in the bid document. 
Bank Guarantee shall be irrevocable and it shall be from 
any Scheduled Bank acceptable to the owner. The BG 
"i°ssued by outstation bank shall be operative at its local 
branch at ............ or branch at ....... . 

30.7 The Company shall be· at liberty to 
deduct/appropriate from the Contract Performance 
Guarantee/Security Deposit such sums as are due and 
payable by the contractor to the company as may be 
determined in terms of the contract, and the amount 
appropr'1ated from the Coiitract Performance 
Guarantee/Security Deposit sha!! have to be restored by 
Contractor subsequently. 

32 

30.8 The Contract Performance Guarantee wi!! be 
returned to the Contractor without any interest at the end 
of the Guarantee Period as per provisions of the contract. 
Any defect/defects in the work, if detected during 
guarantee period shall be rectified to the satisfaction of 
the EQ_g~eer:]_n-Cha_rg(:! witj_lin the said guarant~e _2.eriod 

Proposed Modifications I 
! 

remedy free of expenses to the Employer such defects 
as developed under the normal use of the said 
equipment within the period of guarantee specified in 
the relevant clause of the conditions of Contract. 

30.5 The Contract Performance Guarante·e is 
intended to secure the performance of_ the entire 
Contract. However it is not construed as rimitingthe 
damages under clause entitled 'Equipment 
Performance Guarantee' in sectiOn Technical 
Conditions of Contract and damages stipulated in the 
other clauses in the bidding documents. 

30.6 All Bank Guarantees are to be submitted in 
the format prescribed by the company in the bid 
document. Bank Guarantee shall be irrevocable and it 
shall be from any Scheduled Bank acceptable to the 
owner. The BG Issued by outstation ba.nk shal! be 
operative at its local branch at ............ or bi-anch ·at ....... . 

30.7 The Company shall be at liberty, to 
de·duct/appropriate from the Contrad Performance 
Guarantee/Security Deposit such sums 3s are due and 
payable by the contractor to the comp'any as may be 
determined in terms of tlie contract, and the.amount 
appropriated from the Contract · Performance 
Guarantee/Security Deposit shall have to be restored by 
Contracto·r subsequently. 

30.8 The Contract Performance Guarantee will be 
returned to the Contractor without any interest at the 
end of the Guarantee Period as per provisions of the 
contract. Anyj_efect/defects in the worlc, if detected 
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17 Clause 3 of 
General Terms 
and Conditions 
of Contract, 
Modifications 
in Chapter 2 
{Turnkey] of 
CMM, Page44 

33 

Existing Provision Proposed Modifications 

or its due extension ti!! completion of the rectification during guarantee· period shall be rectified to the 

works as required. satisfaction of the Engineer-in-Charge within the said 
guarantee period or its due extension till comp(etion of 

30.9 Failure of the successful Bidder to comQl:t with the , the rectification works as required. 

reguirements of Sub-Clause 30.1 shall constitute 

sufficlent m:ounds for cancellatlon of the award and 30.9 ln case the successful bidder fails· to subm"1t the 

forfeitJJre of the Bid Securit).L. Performanee securi);:l within the stigulated tim"e then thg 

In addition to the above i;i:ena! measures. the bidder will not· . award of work shall be cancelled with forfeiture,of the 

be allowed to QartlciQate in the re-tendering Qrocess. The bid securityl earnest money. I Qidder mail also be d§barreQ from gartlci)2ating in, future 

tenders in tbe subsldlaJY for a minimum geriod of 12 Additlonall~1 the con:!Qa!JY sball deQar 1such defaulting 

Months. contractor from gartlcigating in future tenders in 

concerned SubsidiarylClL HQ for a Qei'iod of 12{twelve] 

months from the date of issue of such letter. In case of 

JVlPartnershiQ firm, the debarment shall also be 

agQlicable to all indivigual gartners of JV[Partnersh!Q 

firm. 

"Note (Not oart of tender document): 

ln the above case, a1rnrova! of Tender accegting 

authority shall be taken. In case BoardLCMD of 

Cll~ubsidlar~ ls tender acce;Qting authori!Y1 then the 

aggroval of CMD of C!LfSubsidlar~ Is to be obtained." 

Clause No. 3 . CONTRACT PERFORMANCE Clause No. 3 . CONTRACT PERFORMANCE 

GUARANTEE/SEQJRI1Y DEPOSIT. GUARANTEE/SECURl1Y DEPOSIT. 

3.1 Security Deposit sha\\ consist of two parts: 3.1 security Deposit shall consist of two Parts: 

a) Performance Sl?'curity to be submitted at award of work an a) Performance Secunty to be submitted at award of 

b} Retention Money to be recovered from running bills. The work an b) Retention Money to be recovered from 

security deposit shall bear no interest. running bills. The security deposit shall bear nq interest. 
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34 

Existing Provision 

3.1.1 Performance Securitvshould be lliof contract a·mount 
and should be submitted by the successful bidder within 30 
days of issue of LOA in any of the form given below after 
which bid security/earnest money will be refunded to the 
contriictor. 

- a Bank Guaruntee in the form given in the bid document 
from any schedule bank acceptable to the owner. Bank 
guarantee issued by out station bank shall be operative at 
their local branch at .................. or at their branch at ........... 
- Govt. Securities, FDR or any other form of deposit 
stipulated by the owner and duly pledged in favOur of owner. 
- Demand Draft drawn in favour of ................... Coalfields ltd 
on any Scheduled Bank payable at !ts Branch at ........... 

The Earnest Money/ Bid Security deposited shall be 
discharged when the Bidder has signed the Agreement and 
furnished the required Performance Security/ 1st part of 
security deposit .. 
The bid security. deposited may be adjusted against the Performance security (l ' 1 part of security deposit) at bidder's option. 

3.1.2 If performance security Is provided by the successful 
bidder in the form of bank guar.intee it shall be issued either . 
(a) at Bidder's option by a sCheduled Bank as per provlslons 
of cL3.1.1. The BG shall contain complete postal address, 
telephone number, fax number and emci'1l address of both out station bank issuing the BG as well as its local operating branch. 
{b} by a foreign bank located in lndla and acceptable to the employer. 

Proposed Modifications 1 
. 

i 
I 

3.1·.1 Performance. Security should be 5% of contract 
amount oind should be submitted by the successful 
bidder wi:iliin 42 da)lS ofissue of LOA in· a'ny of the form 
given below after whlch bid security/earnest money wi!I 
be refunded to the contractor. 

- a Bank Guarantee in the form given in the bid document 
from any schedule bank acceptable to the owner. Bank guarantee issued by out station bank shall be operative 
ut their local branch at .................. or at their branch at ........... . Govt. Securities, FDR or any other form of depos'1t 
stipulated by the owner and duly pledged in favour of 
owner. 
- Demand Draft drawn in favour of ................... Coalfields 
Ltd on any Scheduled Bank pziyabte at its Branch at. ........ :. 

The Earnest Money/ Bid Security deposited shall be 
discharged when the Bidder has signed the Agreement 
and furnished the required Performance Security/ 1•\ 
part of security deposit. 
TJ1e bid security deposited may be adjusted against the Performance security (l st part of security deposit) at 
bidder's option. I 

1 

I)]" case tbe succe~sfu! bidder -falls to submft the 
Performance Securi!Y: wlthtn the stiQulated time then 
the award of work shall be cancelled with forfefture of 
the bid secur!!',!l earnest· money. 

In addition to the above gen al measure:;;, the bidder shall 
not be allowed to );!artlciQate in the re-tendering grocess. The coh'li;i:any shall <1lso d~bar such defau!trng contractor 
from oarticiriatin12: in future tenders in concerned 
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35 

Existing Provision Proposed Modifications' 

Failure of the successful bidder to comQli with the Subsidiaty/CJL HQ for a geriod of 12(twelvel months from rgg-uirement as above shaU constitute sufficient ground for the date of issue of such lgttgr. In case of JVLPc1rtngrshiQ cancellation of the award of work and forfeiture of the bid firm, the debarment shall also be agg!!c:able to all security/ earnest money. individual partners of JV/Partnership firm. 
In addition to the above 12enal measures, the bidder will not "Note (Not Qart of tender document): be allowed to 1:2acticigate in the re-teodering 1;1rocess. The bidder may also be debarred from garticiQating in future In the ·above casec ar:mroval of Tender acce12ting tenders in the subsidiary for a minimum geriod of 12 authority shall be taken. ln case BoardLCMD of Months. 

Cl!/Subsidiar~ Is tender acce1t;ting authority:, then the a12grova! of (MD of Cl!LSubsldia[Y is to be obtained." 3.1.3 Retention Money should be deducted at 5% from -running bills. Total of performance security and Retention 3.1.2 !f performance security is provided by the Money should not exceed 10% of contract amount or lesser successful bidderin·the form of bank guarantee lt shall sum indicated 1n the·bid document be issued either-
{a) at Bidder's option by a Schedule~ Barik as per Retention Money may be· released against.equivalent Bank proVisions of d.3.1.1. The BG shall co'ntain complete Guarantee only for values above Rs.25.0 lalchs. postal address, telephone number, fax nJmberan<J email address of both outstatfon bank issuing the BG as well as 3.2 The Guarantee am·ount shull be payuble to the itS ·local operating.branch. I Employer without any condition whatsoever. (b) by a foreign bani< located in India an,d accep~able to the employer. 3.3 Performance Security/Retention Money shall be converted into Performance Guarantee on successful 3.1.3 Retention Money should be deducted at 5% from completion of work in accordance with contract and upon running bills. Total of performance security and satisfactory trial operations. Retention Money should not exceed 10% of contract amount or lesser sum Indicated in the·bid document. Performance securJiyl Retention Mon§:L lsecurity dg_gosit submitted in the form of B§: shall be valid for 90 d~s after Retention Money may be released against equivalent thg end of §u.:1rantee geriod. Bank Guarantee only for values above Rs.25.0 lakhs. 

3.4 The Performance Guarantee shall cover additionally 3.2 The Guarantee amount shall be payable to the the following guarantees to the Employer: Employer wlthout any condition whatsoever. 
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36 

Existing Provision 

{a) The successful bidder guarantees th
e successful and 

satisfactory operation of the equip
ment furnished and 

erected under the contract, as per the s
pecifications and 

documents, 

(b) The successful bidder further 
gu-arantees that the 

equipment provided and installed by h
im sha\l be free from 

all defects in design, material and wo
rkmanship and shall 

upon written notice from the employe
r fully remedy free of 

expenses to the Employer such defect
s as developed under 

the normal use of the said equipment wit
hin the period of 

guarantee specified in the relevant cla
use of the Conditions 

of Contract. 

3.5 The Contract Performance Guarantee 
is intended to 

secure the performance of the entire C
ontract. However it ls 

not construed as limiting the damages 
under clause entitled 

'Equipment Performance Guarantee' 
in section Technical 

Conditions of Contract and damages s
tipulated in the other 

·clauses in the bidding documents. 

3.6 All Bank Guarantees are to be sub
mitted In the 

format prescribed by the company i
n the bid document. 

Bank Guarantee shall be irrevocable a
nd it Shall be from any 

Scheduled Bank acceptable to the ow
ner. The BG issued by 

outstation bank shall be operative 
at its local branch 

at ............ or branch at. ....... 

3.7 The Company shall be at liberty to 

deduct/appropriate from the Contra
ct Performance 

Guarantee/Security Deposit such su
m·s as are due and 

payable by the contractor to the 
company as may be 

determined in terms of the contra
ct, and the amount 

appropriated from the Contract Performance 

Proposed Modlflcations 

3.3 Performance Security/Retention Money sha1
1 be 

converted into Performance Guarantee 
on· successful 

comp!etlon of work in accordance with 
contract and 

upon satisfactory trial operations. 

Performance securi!;YL Retention Monelll securit'.',! 

degoslt submitted in the form of B§ w
blch shall be valid 

for 90 da)ls after the enQ date of sche
dulg,d com(:!!etion 

and to be extended for minimum 1;1:e
rlod'gf l(One} Y:ear 

In one lnstancg t\11 90 da:t~ after com
gli:tlon of Defect 

liability period. 
' 

I 
; 

3.4 The Performance Guarantee shall. cover 

additionally.the following guarantees t
o the Employer: 

{a) The successful bidder guarantees 
the. successful and 

satisfactory operation of the equipm
ent furnished and 

erected under the contract, as per the
 specifications and 

documents, 

{b) The successful bidder further gu
arantees that the 

equipment provided and installed by 
hlm shall be free 

from all defects In design, material and 
workmanship and 

sha!I upon wr1tten notice from the emp
loyer.ful!y remedy 

free of expenses to the Employer 
such defects as 

developed under the normal use of t
he said equipment 

within the period of guarantee specif
ied in the relevant 

clause of the Conditions of Contract. 

3.5 The Contract Performance Guarantee is 

intended to secure the performan
ce of the entire 

_Contr_act. However it ls not constru
ed as limiting the 

damages under clause entitled 'Equip
ment Performa_nce 

Guarantee' in section Technical ·Con
ditions of Contract 
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CC/GTC, Chapter 
3 of CMM, Page 

S2 

37 

Existing Provision 

Guarantee/Security Deposit shall have to be restored ·by Contractor subsequently. 

3.8 The Contract Performa nee Guarantee wl!I be returned to the Contractor without any Interest at the. end of the. Guarantee Period as per provisions of the contract. Any defect/defects in the work, !f detected during guarantee period shall be rectified to the satisfaction of the Engineer-in-Charge within the said guarantee period or its due extension till completion of the rectification works as required. 

3.9 Failure of the successful Bidder tg comgJ:l Y)lith th~ reguirements of sub-Clayse 3.1 shall constitute sufficient grounds for canc§lati9:n of the a:tJard and forfeiture of the Bid Security. 
In addition to !he gbo11e Qenal m~asures, tbe bidder will not be allowed to Qcirtici12ate in the re-tendering grocess. The b'1dder ma~ also be gebarred from gartici12ati[)g in futurs:; . tenders in the sybsidia[Y fgr a mlnimum g:eriod of 12 Months. 

9.4 Foreclosure of contract in ful! or In part· If at any time after acceptance of the tender, the company decides to abandon or reduce the scope of the work for any reason whatsoever the company, through its Engineer-in-charge, shall give notice ln writing to that effect to the contractor. In the event of abandonment/reduction in the 

P~oposed Modifications J 

. ) 
and damages stipulated in the other_ clauses in the bidding documents. 

3.6 !',.!I Bank Guarantees are to be submitted in the format prescribed by the company In the bid document. Bank Guarantee shall be irrevocable and It shall 6e from any Scheduled Bank acceptable to the owner. The BG issued by outstation bank shall be operative at its local branch at ............ orbranch at ........ 

3.7 The Company shall be at liberty to deduct/appropriate from the Contract Performance Guarantee/Security Deposit such sums as are due an-cl payable by the contractor to the company as may be _determined in terms of the eontract, and the amount appropriated from the Contract Performance Guarantee/Security Deposit shall have t~ be restored by Contractor subsequently. 

3.8 The Contract Performance Gua~antee will be returne:d to the Contractor without an~ interest at the end Of the Guarantee Period as Per p~ovisions of the contract. Any defect/defects in the wbrk, if detected during guarantee period shall be r'ectified to the satisfaction of the Engineer-in-charge 1within the said guarantee period or its due extension t!ll ·completion of the rectification works as required. 
9.4 Foreclosure of contract in full or in part - !fat any time-after acceptance of the tender, the comj:,any may decide to abandon or reduce the scope of the work in following circumstances: 
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Exrstlng Provision 

scope of work, the company shall be liable to pay the 
contractor at the contract rates ful! amount for works 
executed and measured at site upto the date of such 
abandonment/redL1ction in the work. 

The contractor shall, if , equlred by the Engineer-in-
charge, furnish to him books of accounts, papers, relevant 
documents as may be necessary to enable the EngineerM 
inMcharge to assess the amount payable. The contractor 

sha!t not have any claim for compensatlon whatsoever 
either for abando.nment or for reduction ln the scope of 
work, other than those as specified above. 

Proposed Modifications 

a}. A droQ in reguirement conseg"uent on change in geo-
mining conditions. 
b}. Continuation of work may endanger sgfe:tY and 
securi:bl of men and grogemL of the COmQany. 
c}. Causative events affecting risk factors borne by the 
comgany as 1;1:er contract and are detrimental to the 
interest of ComQany. 

The foreclosure shall reguire the aQQroval of authority 

one steQ bigher than the tender accegting autbori~. In 
case Board of ClllSubsldiaDL is the tender aogrov\ng 
authority, the foreclosure shall be done with a1;rnrova! of 
Board of CIUSubsidiar\l. 

I 

Howgver, the: contract may also be foreclosed in case of 
any ynQrecgclented reasonLs gl{ceQt abcVe. In this 'case 
s2ecific a1;mcoval ·of Board of Cl\.[Subs'idiary sha!! be 
reguired irres12ective of accegting authorl~ of original 
contract. 

ln this case the, Engineer~inMcharge, shall glve notice 
in writing _to that effect to the contraCtor. In the event 
of abandonment/reduction in the scope of worl,:. the 
company shall be liable to pay the contractor at the 
contract rates full amount for works executed and 

measured at site upto the date of such 

abandonment/reduction in the work. 

The contractor shall, If required by the EngineerMinM 
charge, furnish to him books of accounts, papers, 
relevant documents as may be necessary to enable the 
Englneer-in-charge to assess the amount payable. The 
contractor shall not have any claim for compensation 
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19 Clause 6.4 to 6.8 

of cc, Chapter 6 

ofCMM 

39 

Existing Provision 

6.4 Extension of date of completion -on happening of any 

events causing de\ay as stated here under, the contractor 

shall intimate immediately in writing the Engineer-in-charge: 

a. abnormally bad weather 

b. serious loss or damage by fire 

c. civil commotion, strikes or lockouts affecting any of the 

tra9es employed·on the work 

d. de!ayon the part of the contractors or tradesmen engaged 

by the company not forming part of the contract, ho!dlng up 

further progress of the work 
e. any other causes whic\ at the sole discretion of the 

company is beyond the cot 1t cl of the contractor. 

Proposed Modificatio.ns 

-
whatsoever either for abandonment or for reduction 

in the scope of work, other than those. as specified 
above. 

However, the Qenaltv on accoUnt of shortfall auanti:t:: as 

g:er clause 6.2 will be levied on the contractor. 

~or last three months, the withheld amojnt with r:SQeCt 

to· shortfall guantij;y shall be converted tb Qena!:ti in the 
following manner: I 

a). Fortbe first mootb, the 2{~/d of withheld amount shall 

be converted into );!enalty. 

b}. For the second month, the 1[3rd of withheld amount 

shall be converted into Qenalt~. 

c). For the last month, no Qenal!Y will be imQOsed on 

shortfall quantity. 

"Note: Reasons llke revision of labour rate etc. which are 

12art of business risk of the contractor as Qer contract 

cannot form the basis of foreclosure." 

6.4 Extension of date of completion -on happening of any 

events causing delay as stated here under, the contractor 

shall intimate Engineer-in-charge in writing immediately: 

a. abnormally bad weather 

b. se~lous loss or damage by fire 
-c. civil commotion, strikes or lockouts affecting any of the 
trades employed on the work 

d. delay on the part of the contractor$ or tradesmen 

engaged by the company not formihg part of the 

contract, holding up further progress of the work 

e. any other causes which, at the sole dtscretion of the 

comnanv is beyond the control of the cohtrai:tor. 

Remark 

Since extension of 

time is to be given 

in exceptional 

cases at the expiry 

of · contract 

period, hence this 

clause has been 

proposed to be 
modified. 
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40 

Existing Provision 

"Hindrance Register" should be maintained for recordingthe 
hindrances. 

The contractor may request the company 'in writing for 
extension of time within 14 days of happening of such event 
causing delay stating also, if practicable, the period for which 
extension is desired. The company may; considering the 
eligibility of the request, give a fair and reasonable extension 
of time for completion of the work. Such extension shall be 
communicated to the contractor in writing by the. company 
through the Engineer-in-charge wlthin 1 month of the date 
of receipt of such request. 

The contractor shall however use his best efforts to prevent 
or make good the delay by putting his endeavors constantly 
as may be reasonably required of him to the satisfaction of 
the Engineer-in-charge. 

6.5 Provisional extension oftime may also be granted by the 
Engineer in Charge during the course of execution, on 
written request for extension of time within 15 (fifteen) days 
of happening of such events as stated above, reserving the 
company's right to impose/ waive penalty at the time of 
granting final eXtension of time as per contract agreement. 
Bank Guarantees, against secur'tty, shall be suitably 
extended, to take care of any extension granted. · 

6.6 When the period fixed for the completion of the contract 
is about to expire, the question of extension of the contract 
may be considered at the instance of the Contractor or the 
Company or both. The extension will have ta be by party's 
agreement, expressed or implied, 

Proposed Modifications r 

I "Hindrance Register" should be maintained for recording 
the h·indrances. 

+A-V~y 1te teffif;d\¥1 t!=irougP, t~e £Ag/F\eer ii' 
ffiarge withii:i 1 Ff19Atf.:i ai:-t!:te-da-t:e-G-f-reGei~H.f:-wffi ,_..," 
The contractor shall however use his best efforts to 
prevent or make good the delay by putting hls endeavors 
constantly as may be reasonably required of him to the 
satisfaction of the Engineer-·m-charge. 

6.6 When the period fixed for the completion of the 
contract i_s about. to expire, the question··of extension of 
the contract may be considered at the instance of t_he 
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41 

Existing Provision 

In case the Contractor does not apply for grant of extens'ron of time within 15 (fifteen) days of hindrance ·occurring in executiOn of the work and the Company wants to continue with the work beyond the stJpulated date of completlon for reason of the work having been hindered, the Engineer-in-charge at his sole discretion can grant provisional extension of time even in the absence of application from the Contractor. Such extension of time granted by the Engineer-in-charge is valid provided the COntractor accepts the same either express!y or implied by his actlons before and subsequent to the date of completion. Such extension of time shall be without prejudice to Company's right .to levy compensation under the relevant clause of contract 

6.7 (a) The successful bidder/ contractor will advise; in the event of his having resort to this clause by a registered letter duly certified by the local chamber of commerce or statutory authorities, the beginning and end of the cause of delay, within fifteen days of the occurrence and cessation of such Force Majeure condition . In the everit of delay lasting over one month, if arising out of Force Majeure, the contract may be terminated at the discretiOn of the company. 

(b) For delays arising out of Force Majeure, the bidder/ contractor will not claim extension in completion date for a period exceedfng th"e period of delay attributable to the causes of Force Majeure and neither company nor the b"1dder shall be liab!e to pay extra costs (like increase in rates, remobilization advance, idle charges for labour and machinery etc.) Provided lt is mutually established that the Force Majeure conditions did actually exist. 

Proposed Modifications 

Contractor or the Company or both. The extension wifl have to be by party's agreement, expressed or implied. -

The e~ension of tlme sball be granted wlth the ag12roval of acce~ting authori:gf of the tender. !n case Board ls accegting authorit)l then with the aggroval ofCMD. 

In case the Contractor does- not aQt;1ly for grant of extension of time within 30 {thirJy) daY2: before the stlg:ulated date of c6mg:fetion of coritract ang the Cor:n12gny wants to [;;OM!inue with th~ Work be~~nd the stigu!ated date of com9:letion for reasbn of the work having been hinder~d 1 the Engineer-inlcharge witb the a12Qroval of Comi::1etent Authori~ as mentioned above can issue e;f!;§nsion. of tlme even in the absence of a12glicatlon from tbe Contractor. Such extension of!ime is valid 12rovided the Contractor accegts the same either ex(2ressl~ or im(2lied b~ his actiohs before and subsequent to the date gf com12!etion. Such extension of time shall be without :Qrejudice!O Comgaru's right to !e.'£:1. gen al~ on account of shortfall guanti~ uoder clause 6,f. of condition of contract. 

6.7 (a) The successful bidder/ contractor will advise, in the event of liis having resort to this clau~e by a registered letter duly certified by the local chamber of commerce or statutory authorities, the beginning _arid end of the cause· of delay, within fifteen days of the occurrence and cessation of such Force Majeure condition. In the event of delay lasting over one month, if arising out of Force Majeure, the contract may be terminated at the discretion of the comp_any. 
-, 
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42 

Existing Provision 

6.8 Whenever time extension is given to the contracto
r for 

reasons for delay solely attributed to the company, 
Price 

variation may have to be allowed depending o
n the 

conditions of the contract. In order to determlne the abov
e1 

a hindrance register will be malntained which will be jolnt!
y 

signed by both the parties at the time of periodical 
review 

meetings to be held at least once In a month by the Engin
eer-

in-Charge / Designated Officer-in-charge whose decision 
in 

this cases will be flnal. The delays wlll be determined sole
ly 

on the basis of this register, ond that any refusol on the pa
rt 

of the contractor to sign the register would mean tha
t the 

delay, if it occurs will be solely attributed to him. 

Hindrance register ls signed by both the parties. 
The 

contractor should also be given permission to wrfte 
his 

observations/ disagreement in the register. 

ln case the contractor has a different opinion for hindr
ance 

and a dlspute arises, then the matter would be referre
d to 

the higher authority whose decision wll! be final and bin
ding 

on the contractor and the decision to be communic
ated 

within 15 days. 

Proposed Modifications 

{b} For delays arising out of Force Majeure, the bidder
/ 

contractor will not claim extension in com!)letiori date fo
r 

a period exceeding the period of delay attributable to th
e 

I 

causes of Force MaJeure and nelther company nor t)1
e 

bidder shall be liable to pay extra costs t1'1ke Increase l
n. 

rates, remobilizat!on advance, id1e chargeS for labour an
d 

machinery etc.} Provided it is mutually eStablished th
at 

the Force MaJeure conditions dld actually ex!st. 

6.8 Whenever tlme extension is given to the contracto
r 

for reasons for delay solely attributed to the company
, 

Price variation may have to be at!owed depending on th
e 

condltlons of the contract. \n order to determine th
e 

above, a h!ndrance register wrll be maintained which will
 

be jointly signed by both the partles at the time o
f 

periodical review meetings to·be held at !east once in 
a 

month by the Engineer-ln-Charge / Designated Officer-ln-

charge whose decision in this cases will be flnal. The 

delays will be determined solely on the basrs of thi
~ 

register, and that any refusal on the part ·of th
e 

contractor to slgn the register would mean that th
e 

delay, if it occurs wlll be solely attributed to hlm. 

Hindrance register is signed by both the parties. The
 

contractor should also be given permission to wrlte hi
s 

observations/ disagreement in the register. 

ln case the contractor has a differe~t opinion fo
r 

hindrance and a dispute arises, then the rriatterwou\d b
e 

refE!rred to the hiiher authority whose d.eclsion will b
e 

flnal and b\ndlng on the contractor and thE! decls!ortto b
e 

commun\cated within 15 days. · 
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Clause 6.4 to 6.8 
of CC, Chapter 3 

ofCMM 

43 

Existing Provision 

6.4 Extension of date of completion - on happening of any events causing delay as stated here under, the contractor shall intimate Immediately in writing the Engineer-in-charge: 
a. abnormally bad weather 
b. serious loss or damage by fire c. civil commotion, strilces or lockou_ts affecting any of the trades employed on the work 
d. delay on the part of the contractors or tradesmen engaged by the company not forming part of the contract, holding up further progress of the work e. any other causes which, at the sole discretion of the company is beyond the control of the contractor. 
A "Hindrance Reglster" shaJI b€! maint~ined by both the Company atid the Contractor at site to record the various hindrances, as mentioned above, encountered during the course of execution. 

The contractor may request the company in writing for extension of time within 14 days of happening of such event causing delay stating also, if practicable, the period for which extension is dE!slred. The company may, considering the eligibility ·of the request, give a fair and reasonable extension of time for completion of the work. Such extension shal! be communicated to the contractor in 

Proposed Modifii:ations j 

6.9 Without preiudice to any express provision.in the Contract, the extension of time shall not exceed the period of hindrance {the period for which the work has been hindered beyond contra! of contractor) at same ti;rms and conditions. 

6.4 Extension of date of completion-on happening ofany events causing delay as stated here under, the contractor shall intimate Engineer-In-charge in writing immediately: 
a. abnormally bad weather 
b. serious loss or damage by fire c. civil commotion, strikes orloc!<outs affecting any of the trades employed on the work 

'Fe.9_1;1-est,. 

Remark 

Since extension of-
time isto be given 
in exception a! 
cases at the exp fry 
of contract 
period, hence this 
cfause has been 
proposed to be 
modified. 
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SI Clause 
\llo \110. 

. 

I 
I 

I 

44 

ExiStlng Prov1sion 

writing by the company through the Engineer-in-charge 

within 1 month of the date of receipt of such request. 

The contractor shall however use his best efforts to prevent 

or make good the delay by putting h1s endeavors constantly 

as may be reasonably required of him to the satisfaction of 

the Engineer-in-charge. 

6.5 Provis!ona\ extension oftime may also be granted by the 

Engineer ln Charge during the course of execution, on 

written request for extension of timew!thln 15 (flfteen} days 

of happening of such events as stated above, reserving the 

company's right to impose/ waive penalty at the time of 

granting final extension of time as per contract agreement. 

Bank Guarantees, against security, sha\\ be sultably 

extended, to take ca~e of any extension granted. 

6.6 When the period fixed for the completion of the 

contract ls about to expire, the question of extension of the 

contract may be considered at the instance of the 

Contractor or the Company or the both. The extension will 

have to be by party's agreement, expressed or implied. 

In case the Contractor does not apply for grant of ext'ens\on 

of time within 15 (fifteen) days of hindrance occurring in 

eXecution of the work and tre company wants to continue 

with the work beyond the stipulated date of completion for 

reason of the work having been hindered, the Englneer-in-

charge at his sole discretion can grant provisional e>-tension 

of time even in the absence of app\lcatlon from the 

Contractor. Such extension of time granted by the Engineer-

in-charge is V2\id provided the Contractor accepts the same 

either exnressly or Implied by his actions before and 

Proposed Modifications 

The contractor shat\ however use his best efforts to 

prevent or make good the delay by putting his endeavors 

constantly as may be reasonably required of him to the 

satisfaction of the Engineer·ln·charge. 

6.S -P-Fe>Ji.si-OA~iel'I sf time FAa',' aJ.se-.Be.~v · 

~l'lg!Reer iR Charge drJ#~!;!rse ef eieeGIJ.tieR;-OO 

~!:!Yest-fer- e·GtQF1SieA ef:t!Rl:e-wft:~~At 

4a•tT€l'~-¥l-af:lf:H:!R1Ag a:I: s1:1eA eio'eAts as 5-1:ated al:ia• e, 

~ITTg tfle GeFFf:laF\~'15 FigAt te il1'113esef, 111af~e p~ 

at tAe. time ef graRtl'1g fiPia! e)ttef!s1,af\ ef .lme as f3el'-
' 

€.oFJ'"Faet ag;:e~ . I 
l!af\fa G1:1t1~Fltees1 a~~~b\'f 

e.Mt.eFJ9eE!, te take csre of arw elf-tE!.AsiaFJ gfaAted:-

' . 

6.6 When the period fixed for the co!"flp!etion. of1the 

contract ls about to expire, the question of extension of 

the contract may be considered at the instance ·of the 

Contractor or the Company or both. The extension will 

have to be by party's agreement,.expressed or implied. 

Tbe extension of time sha\1 be granted with tbe am;irova\ 

of accegting autbgrir:l of the tender. lo case Board Is 

acceQting authoci~ then with the 8QQroval of CMD. 

l!J case th~ Contractor does not aoQlt for grant of 

extension of time within 30 !tbi!!Y) da~s before the 

st\gulated date Of CO[!!QletiOn of contract and the 

ComQan:£ wants to continue with the work beyond the 

stigula!ed date gf CQmg\gtlQn fQr reasQn of the work 

having be§n hindered 1 the Engine§r-in-charge with the 

aggroval of comgetent Author\~ as mentioned above 

];80 issue eXt"""slon of tlme even in the absence of 

-;,_: 

~ 

Remark 

,,~· 1 
( i'J, ., 

{l i11 ··i. 
',\'' 

i I 

i 

ll ,. 
I 
' ' 
t. 

. il;' 

,,·1,: It;.\ .- \1 
. i jl 

J11.1, 1;~ 
~.ij~M 
.,~; 

!'~ 

; ';\t~··, ,,,j, 
.·Vi d,t 



_j 

\'-' 

i 
·'" 

178293/2019NIGILANCE 

17l 72/2019MGILANCE 

SI 
No 

Clause 

No. 

45 

Existing Provision 

subsequent to the date of completion. Such
 extension of 

time shall be without prejudice to Company's ri
ght to levy 

compensation under the relevant clause of contr
act. 

6.7 {a) The successful bidder/ contractorw\11 advise,
 in 

the event of his having resJrt to this clause by a 
registered 

letter duly certified by the local chamber of 
commerce or 

statutory authorities, the beginning and end o
f the clause of 

delay, within fifteen days of the occurrence a
nd cessation of 

such Force Majeure condition. In the event o
f delay lasting 

over one month, if arising out of Force Majeure
, the contra c:t 

may be terminated at the discretion of the co
mpany. 

{b) Far delays arising out of Force Majeure,
 the bidder/ 

contractor wlll not claim extension in comple
tion date for a 

period exceeding the pertod of delay attrib
utable to the 

causes of Force Majeure and neither com
pany nor the 

bidder shall be liable to pay extra costs {like in
crease in rates, 

remobllisatlon advance, Idle charges ~or
 labour and 

machinery etc.) Provided it ts mutually establ
ished that the 

Force Majeure conditions did actually exist. 

Proposed Modifications I 

! 
application from the Contractor. Such eitension 

of time 

is valid prov!ded the Contractor accepts the
 same either 

expressly or implied by his action$ 
before and 

subsequent to the date of completlon, Such e
xtension of 

time shall be without prejudice to Company's rig
ht to lew 

penalty on account of shortfall guantlty under cla
use 6.2 

of conditfon of contract. 

6.7 {a) The successful bidder/ contractor will advi
se, 

in the event of his having resOrt to this 
clause by a 

registered letter duly certified by the local 
chamber of 

commerce or statutory authorities, th~ beg
inning and 

end of the cause .of delay, within fifteen 
days of the 

occurrence and cessation of such Forc
e Majeure 

condition . In the event of delay lasting over 
one month, 

if arising out of ~orce Majeure, the contract
 may be 

terminated at the discretion of the co~pany.
 

{b) For delays arising out of Force Majeure, 
the bidder/ 

contractor will not claim extension in complet
ion date for 

a period exceeding the period of delay attribu
table to the 

causes of Force Majeure and neither c.dmp
any nor the 

bidder shall be liabte to pay extra costs '{like
 lncrease in 

·rates, remobilization advance, idle chargJs fo
r labour and 

m_achinery etc.} Provided it is mutually ~stab
!ished that 

the Force Majeur~ conditions did actual!\/ exi
st. 

! 
6.8 Without prejudice to any express provi

sion in the 

Contract, the extension of time shall not 
ex!eed the 

period of hindrance {the period for which t
he work has 

been hindered beyond control of contracto
r) at same 

terms and conditions. 
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SI Clause 
No No. 

21 dause 9.4of 
CC/GTC, Chapter 
6 of CMM, Page 

61-62 

46 

Existing Provision 

9.4 Foreclosure of contract In full or in part- If at anytime after acceptance .of the Bid, the company decides to abandon or reduce the scope of the Work for any reason whatsoever the company, through its Engineer-in-charge, shall give notice in writing to that effect to the contractor. In the event of abandonment/reduction in the scope of work, the company shall be liable -
a) to pay the contractor at the contract rates full amOLint for works executed and measl1red at site upto the date of such abandonment/reduction in the work. The contractor shall, if required by the Engineer-in-charge, furnish to him bool{S of accounts, papers, and relevant documents as may be necessary to enable the Engineer-in-charge to assess the amount payable. The contractor shall not have any claim for compensaf1on whatsoever either for abandonment or for reduct!On in the scope of work, other than those as specified above. 

EMP & Forest clearance shall be the responsibility of the Company. In absence of Environmental & forest clearance of any part of the working site, the work will be stopped 

Proposed Modifications 

However, on the expiry of c~ntract period including the above extension, the management may extend the contract period to execute the ba[ance q'uantity with respect to awarded quantity at the orfginally awarded output per day on the same terms and conditions with imposition of Price Fall Clause r.e. "to accept to execute the work at the existing awarded rate or the awarded rate In the next tender whichever is lower". A consen~ letter from the contractor shall be required in such extensions. 

i4 Foreclosure of contract in ful! or in part- If at anytime after acceptance of the tender, the company may decide to abandon or reduCe the scope o~ the work in following circumstances: 

I aJ. A drog in reauirement conseguent on !chang:e ln geo-ml~ing conditions._ \ , b). Continuation of work may endanger safe!¥ and. securitv of men and 12rogert)l of the comg·any. c} Causative events affecting risk factors borne by the comgany: as Qer contract and are getrimen~I to the Interest of Company. 
gLln absence of Environmental & forest clearance of any part of the working site{EMP & Forest clearance sha/! be the responsibility of the Company). 

The foreclosure sha!1 reguire the aQ!;!roval of authorit:1 one steQ higher than the tenQer acce:i;iting author!~. l!J cage Board of Cll{Subs!d'1a[)l is the tender ai:rnroving authority, the foreclosure shall be done with am2roval of Board of CIL[SubsiQia!'.Y. 

Remarlc 
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No No. 

47 

Existing Provlslon 

& contract will be dosed without any liability on the part 
of Company other than as mentioned at 9.4 above. 

-
Proposed Modifications 

However, the contr;;ict ma~ also be foreclosed in case of 

ant un);!recedented reasonls excegt above. In this case 
s12ecific aQQroval of Board of CIL{Subsidia~ shall ·be 

regulred Jrresgect/ve of acceE!tlng author!t~ of origlnar 
' ~ontract. 

\n this case the, Engineer-in-charge, shall give notice 
in writing to that effect to the contractor; In the event 
of abandonment/reduction in the scopeiof work, the 

company shall be llable to pay the cont~actor: at the 

contract rates full amount for works e'xecuted and 
measured at site upto the dat~ of such 
abandonment/reduction in the work . 

I 
I 

The contractor shall, if required by the: Erglneer-in-
charge, furnish to him books of accounts, papers, 

relevant documents as may be necessary to enable the 

Engineer-in-charge to assess the amount payable. The 

contractor shall not have any claim for compensation 

whatsoeVer either for abandonment or for reduction 

in the scope of work, othE:r than those as specified 

above. 

.However1 the );!enal~ on account of shortfall guantit~ as 

per dause 6.2 will be levied on the contractor. 

For last three months, the withheld amount with resgect 

to shortfall guantity: shall be converted to genalty: in the 

following manner: 

a). For the first month, the 2l3rd of withheld amount shall 

be converted into Qena!!Y. 
' b). For the second month the 1L3'd of Withheld a_mount 

shall be converted lnto nenal+". 
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SI Clause Existing Provision PropOsed Modifications Remark 
No N~ . 

cl. For the last month, no penalty will be imQosed on 
shortfall quantity. I 
"Note: Reasons like revision of labour rate etc. which are 
part of business rlsl< of the contractor as per contract 
cannot form the basis of foreclosure." 

22 Clause 2 of 2, CONTRACT DOCUMENTS: 3. CONTRACT DOCUMENTS: It is proposed to 
CC/GTC, Include guideline 

Modifications in The following documents shall constitute the contract The following documents shall constitute the contract for Banning in 
Chapter3 of documents: documents: NIT/Contract. 
CMM {2014), (vii) Articles of Agreement, (i) Articles of Agreement, 

Page 51 (ii) Notice Inviting Tender and Instructions to tenderers1 {ii) Notice Inviting Tender and Instructions to The limit of 
(lll)Letter of Acceptance ofTender indicating deviations, lf tenderers, Integrity pact to 
any, from the conditions of contract incorporated in the {ili)letter of Acceptance of Tender indicating be decided by 
Bid/Tender document Issued to the bidder, deviations, if any, from the conditions· of contract Subsidiary 
(iv) Conditions of contract, including general terms and incorporated in the Bid/Tender document Issued to companies. 
conditions, additional terms and conditions, special the bidder, 
conditions, if any etc. forming part of the Agreement, (!v] Conditions of contract, Including general terms and 
(v) Scope of works/Bills of quantities and conditions, additional terms and conditions, special 
(vi) Finalised work programme. conditions, if any etc. forming part of the Agreement, 
(vii) Integrity Pact {applicable for contracts above Rs. 500 (v) SC:ope of works/Bills of quantities and 
lakhs.l (vi) Finalised work programme. . 

1 

{vii) Integrity Pact as aplljcable as declded~by different 
Subsidlarv companies 1 

(viii} Guidelines for Banning of B usines;s. 
(ix) Any other document if required. \ 

1

23 Clause 2 of 2. CONTRACT DOCUMENT: 2. CONTRACT DOCUMENT: •
1 CC/GfC, Chapter . 

6 of CMM, Page The following documents shall constitute the contract The followlng documents shall constitute the contract 

I SO documents: documents: 
(i) Articles of Aereement, (i) Articles of Agreement, 
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24 General 
Guidelines for 
Turnkey 
Work/Contract 
, in Chapter 2 of 
CMM, Page 
119 

25 1General 
Guidelines for 
Transportatio 

n 
Work/Contra 
ct', Chapter 3 

ofCMM, 
Page 78 

26 General 
guidelines for 

49 

Existing Provision 

(ii} Notice Inviting Bid and Instruction to bidders, 
{!Ii) Letter of Acceptance of Bid indicating deviations, IT any, from the conditions of contract incorporated in the Bid/Bid document. 
CTv) Conditions of contract, indud!ng general terms and conct·1tions, special notes and additional terms and conditions, special terms and conditions, Vocational Training & Safety Norms etc. forming part of the bid document, 
{vJ Integrity Pact, if applicable 
{vi} Scope of work/Bill of Quantity and 
{vii) Finalised work programme. 

No Provision 

No Provision 

No Provision 

Proposed Modifications 

(ii} Notice Inviting Bid and Instruction to bidders, 
(iii) letter of Acceptance of Bid indicating deviations, if any, from the condrtlons of contract incorporated in the Bld/Bid document. 
(iv) Conditions of contract, including general terms and 
condit"1ons, special notes and additional terms and 
conditions, special terms and condltTons, vocational Training & Safety Norms etc. forming part of the bid 

_document, 
(v) Integrity Pact, if applicable 
(vi} Scope of work/Bi!! of Quantity and 
(vii} Finalised work programme. 

' (viii) Guidelines for Banning of Busine~·s 
{ix} e.ny other document if reguired. 

I 
The aQJ:;!rOval of estimate shall be obtain'ed includiog all taXesaJong with m·aximum agplicable Gocidsand Services 
Tax !Gill ang the same ~hall be put to tender. It should be SQecificalf~ mentioned in NIT that estimated value Qut !Q tender is inclusive of GST. 

The aQgrOval of est'1mate shall be obtained lni;;luding all 
taxes along with maximum aQQ!icab!e Goods and Services 
Tax (GST) and the same ~hall be gut to tender. It should be specifically mentioned in NIT that estimated value QUt to tender fs inclusive of GST. 

The apgroval of estimate shall be obtained includ!ng all 
taxes along with maximum agQllcab!e Goods and Services 

Remark 
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No No. 

Hiring 
Work/Contra 
ct, Chapter 6 

ofCMM, 
Page 140 

27 

50 

Existing Provision P~oposed Modifications Remark 

Tax {GST} and the same shall be gut to tender. It should 
be"'SQecifica!IY: mentioned in NlTthat estimated value gut 
tg tender is inclusive of GSI 

! 

I 
I 

Note: 
h 

Any corresponding finer modification in relevant clauses arising out of above propoSed modificatioris shall be taken care w ile updating the manual. 
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FOREWORD 

The Co~! In dis, Ltd as a com pan)' faces several risks in r.s functioning, out of which 

the.corruption isa maJornne.Cor~uption cor.rodes monilflber.ofany company, 

undermines independent d.ecision making and poses 'seriou~ d1~1lenge to 

integrity of different processes undertaken l?Y it. Corruption risk is a real problem 

whkhcan't be brushed under the carpet.'The.rlarigerpo5ecl by corruption rlsk'iri~~~-

sustainable performa.nce of company.and maintainin,i itsbrand Image must.be 

met squarely. 

· The present policy of corruption ri;;k mitigation is·an effort to meet the risk 

posed f.,y bribery and corrupt activities. The pol!cyen\mciates c)ear!ythe. tntegrlty 

& Anti- corruption poli,y,Approach to tack!;, corrup\ion and Strategy ~omitigat.e 

corruption risk. The lntegrltyarid ariti-corruptiori po]ifyspelis out the company's 

policy r,,1ating to rnaintena11ce of integrity in differen.t.areas of its activities and 

policy towards eradicating corruption in all .its forms. It dearly dec1ar,,s the 

company's resolve towards zero toler,ince to bribery and corruption as .in 

organization. The second section on approach to tackle com;ption lays clown ' 

general apprnach to meet the risk presented by corruption and bribery, Before 

working out specific action points, it is nec.essary to identify the root causes and 

general direction of the anti-corruptbn plan. }ina.lly, the last section deals with 

the strategy to mitigate the risk. !t unfolds details of action plan to meet this risk 

comprehensively. 

The policy clearly alms at ushering in .;,n a·qiblence of purity and ethical 

.functioning c,f the organization. The company is commi.tted to t(;ot out 

corru,uuun in aH its f:3-cet.g. from all w.a.J~s orn:s adh(ities and thenr:-shafl ht=;' 11u 

compromise what-so-ever on the issue of ir,tegrity. The pollcyw)ll act as a gulde 

to all.exetutiyes of the company and re-inforce their commitment towarc!.s ttQn-

acceptance of any forms of bribe.ry ;;nd corruption. Integrity is an article offaith 

for us and this will remain as guiding force In qu.rfi.lncti(lning in future. 

19 

/{If:,-~ 
(Sutirtha Bhattach~rya) 

Chainnan~cum-Managi"ng .Dir~ctot 

coal India limited 

" 
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Corruption Risk.Mitigation Policy tF-?~ . 
c,:,al [ndia Ltd, 

C~L. f'a~es cprt~pt.ion.risks of Vaifous:·Jdntfa Yfhich n~.~d fo.~e ?ddre~ed tho,ugh .a .clear mitfgijtfon p.blicy, This policy. lays down the approach and strat~gy to tack!~ i~e men.ace· of <orruption tn .all 1ts· forms compre·hensiVety. Th~ Cll pred~s to ro·ot out q:,rruptio_n.·W~)?r¢_v~r~ ~xi~ in the~rganizatlon through a planned ·effort. 

A. lntegriJ;y and Anti-Corruption Policy, 
1. The tOmpany has·policy9f z~i'o toleram:1dowards any act of brlbery, eorrU_ption and fatk'Ofirite"grity. Strict action shat/ be ta~ef'! lf~:f!Y employe_e & their ~~sQ.c!ate, ~.o(fori .customer or ·stiy other stake hold~r Is found to be indulging)n such atlM.tv. All forms;of bribery and corruption are absolutely · prohibited. 

·2. _It is cqmpany1s policy.to cOnduct ~If the.blisll'.less transactitins \Villi utmost' hi:J~esty,_ irtegl'ify antj highest possible ethical standar.\ls. Company !s committed to acting professlonalJy,_'fa)rly and Objectively in all bu~rriess tr.;3ns?ctior\5 .and d~<ilings wherever Company operates iind to l~plementlng aJ"ld enforcing eff~q:lve sysiems qf anfl-.c9rrµption ·and a'ntl-b_riberr measures for .Prevention, de;1erret11::e and d~tet11o,:i pf fr.a:ud, bribel'.')' an_<) illf other-corrupt pr.act.ices . 
.3. Cor,~_pt praciic.e will be constru~{J to inclt1de_ misuse _Of public .office or authbrity for private. gain, vior~u_on of-anti-bfibery a;nd antl-,corruption laws Of the.c:.l}.un.try particularly Pre-ventiOn ·of Corro~ion act;J>r~venti~)h 9f Money LauJ1d~rfr1g Act, The ~enami"Tran,53ctions {Ptohibltfori) Act~-198~1 .lokpal $fld lokayu!tta Act and relevant p11,1yi~kms pf lndia.n .P.enaJ Code, viOl;a_tion.of integrity pact, viol;;itlon .orco·a1 lnd_ia ~~ecut!Ve.~· Cpnduct, DlpC:1PH!1~ and ApPeai RU!es and standing" orde~ by non·executives, ·actions· attra.~_tin.~ -v/gi~a.n;~ angle; "a$ Prestribed by (:VC clnd willful yiQ.lat{on ·of cbmpany's ·ruJe~, :euidelirtes, manuars ~tc/ 

Brib_e comprise~ of ~ff~ring, givllig, receiving,. or s011citln€ of something of value tor the .. pUrpaSe of ·Jnflue.qci.ng c.'lne'S own action or that of an t;ifficial or authority to a·ct, While dischargirig.PUblic 4uty, inapJ.1:r9priate.Jy, partiaf_ly, UlegaJl_y, uriethicaJly or not ·Jn g_ood -faith for obtafning or retainint·aiiy cOmnierr:ial, c~ntractuiili regulatory 01 personal adVantag~ 
4. ff any corrupt practic~ «)mes to notice of any employee, he will foi'thwl.th Inform. his siperlor authori.ties wi;hootan{fear oi reprisal oi'Vlctlrhlzatlbn. The;e Is similar expecfatioil o(the company _from otl)er s~ake holders: ttru.rhin~· a blind.eye11 to, or Ignoring :any su.SPicidUS adloris ~n tl'.!e jfajt cif Company Eiripl.oyee.s o.r Assoclaied Persons or any -rulke ·holde~ ls not a defense tQ .shi~kin.g of r~spon.slbility_an~ Jiable· for disdp'/lnaty 9ction. .· 
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Extraiirif-eXisdng provisions of COa.!_Ind"ia_ Executives~ Cond
u.d,:Pfac;ip.line and Appeal R.!.,!leS t$ placed 

~Arm~re 1 fo;: ready rei\fren~·e-Whitl).hav_e reI.ev~~!'.=e.toll:ie ts5s1,1e _o-flnte,grity. 

No.emph;~yee·-o_r ;:i:ss(;ldate or :any ~ake hold-er s~aU set
ute or acc~pt ·~ny paYtne_iJ:t~ prom!s~~ offer or 

authbriii:ltiori of a payrri.~nt ~r-.~nything ofya!ue for self or any-Other ind
hti~ual ·in ~~der-to_ provid~ 

bus!nsss to any comJYa~y or .to s:ecure an tmproperad>.rant_
age or ltnproper.~erf.orm:anc~ cif ~ .fond:ion 

or activitY·ffom that co(!trany; ~~  ~mplqy~es-qr rep_rf!se~tativ.es or.anythitd pa_J1Y. 

7. No ~·rnploy~_e or ~~qciate is ·allowed to demand or accep.t mtjne.Y, ~
' ~riterf.ainmerit, hospitality or 

·-·--oth'et fu'vo~r,s direct_ty or throuih.anothe_r person 
or oig~niz~tlOiffrom Ot.o,:i li€!h~l.f. 9f .any ·current or 

prospe~ive ~upplier., custom.er, .service provider or bUS1rie
ss·associate m rett#n fo_r·buSine~·favours 

"granted ~tp~SSible to _be gr_anted •. No employe.e shall ac
t 1n a manr\et tl)~t Vio~td plpce a_ny vendor 

or customf:r l"n a pqsitfoli where ·ft may" feel obligated 
.tO make ·a· gift., provide-e_nte~!nm~nt, or 

'provide personal foyor.~-Jn ,Pr'der, t:O do business or coot_fo.ue to d·o bus:
lness. There ·ar~ te~i_n c~ses 

whe·re ~lfts and hospttaliW an~ n.~.v~i-acCeptahlei n;:im_ely: 

l gifts of cash or equivalents (¢-,g, :$!ft Certificates, lriaJis, ~ha.
res or share opti,;ms}; 

li. · .gfft.s ·and flospitality that are indec~nt, inappropi'lat
e or would darrlage t:ornpany

1s lhteg1ity 

or r,rputation;-

m. ~ifts .arid hOspitaJitythat breach anyJavJ Or r'egutatio
n; 

lv. gifts and hospitality that the recipient or' p"rovlder·i_
s not per.mltted to rereh1e or offer by their 

employer/principal. 

v. _tift given ~ecretly 

vi. Gifts~ entertainment and travel being lavis_h, eitri:'lva
gant Or out ofline wrth·pre11µilin~ norms. 

Howeve·'., m?d.est .~ifts. and hpspjtality Withl.n ·iimi.ts p
r€sqibed .u.nder Rules·ma,;,. be·: Pff?~ed .or 

acc~j:lted provided there is no expectation or belie} that sornethin~ wi
n be g)ven· in return~ 

~. Red·flags.for briberv and rules·ofdue diligence 

All employees shall conduct appropriate, -tisk~based antl-
·cotruption and rep·utati6nal due diligence 

and b.aci<g"round checks on Prospective l:i~slness p.artners
 and ~h"¢ir employees or representatives or 

-any-third J:)artY who may lnte·ract In cOOi-leCt~On v~ltJ:l bu"slrie$
stlealing ~1ith·C_1L.prfor ~o en.tering ihto 

a relafio.nship with them partitµlafly high risk firms. Due 
9i!!genc_e $:houtd indud~Ji) ·tVqluat/ng th:e 

ba.!'.:-kgrou.nd, e~perl.ence, and rej)utatton {ii) UnderStarH;iitjg
.the·se-rvice:s 10 ~e prQ.'{ided, methods·ot 

compensati9n and payment (iii}-Evaluating the buSineSs 
iatl6nalel.6r_epi~tin$.th~·-gµS1.ne~~ partn.er 

{lv) T~~ing. rea~onabie step$ .. tP: monitor ·the transactions ·of bu$1ne
_ss Picl_ttriers ·appr9Pfi<i~~1y .. '(v) 

Ensuring then:!. ls a -written agr~e:ment in place Which 
ackriow1ed$€S :the b1,.1sine55 p~h:n.~t'_s 

un9er:st~mding:and .complian~~ With.tl1ls policy. 

Ttie re~ flags fo.r bribery and rules of du~ dilig"ririC~ .ts l
lsted at Anne;xu.r-ell. 

'~-,, 
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9 .. /\l!emplovMswill help ensure tllat entties into the Company's books and records are.accurate, and 

d that all intemal controls and procedures,cifthe company are mahrtalned and followe1fwhen making 

payments from ot "receiving p'aymen.fto the Cornpa_ny. :11 shall be .ensure<;J that alf receipts and 

e~pe~ditures: ate ptpI)erjy.recorded and ~C<;ril!nled "fcit. i':JQ false-ent_fi~s pr rn;;iteri~I omissfon;should 

ev~r b~ .rtta4~:io ·the ·company's :~ooks1 rec:ord_s, ~ernpr~-.n~a ·apd -B~co.!J~ Jegaxdlng· payments· or 

tr~-p~ac.t_tons. th.e p:a_vment ·& receipt_proceOur-es, man),gemeht at,1tl}:of1i.ations·-~ fi·o,ln_cipl·®1.1trols 

tnU~t b~ follqw_e~~ ~.nd. a.ny gaps:thal may he dis~vere.~ _in th~.i!)t~r°Mf ~011~(0ls mµst ·be reported to 

·sµpe·rior a~tf19rlfte,s. 'j::~ls~, ·fl'!isl~ading1· .Incomplete( inaccurate, <?r' :·a_rtifi.¢1?1 entrieS: Jn {he·:booksJ 

re.tords, -or ·i:!C.;Oun_ts of the Company :ar.e ptqhibited. No ·accOUrits hlUst be ~~mt ~pff~J:)_oq~:J.9 __ ____ _ 

facilitate ot ccihcea'itrriPf.oper paym<;:n-tS.Qf.reielpts. 

All employees shall comply with;and enforce, all th¢ company's r_equirements.fpr rili\rntenance of 

account ol e~pensei and paymiint requests; paitkuiarly those payments rela;ed to:tM compam/s 

pro.curements,. s.ales, ro3rketint_::, and business dci;yelQ(.ifr~ent ~fforts, c~nsi~ent wlth prescrib-ed 

gui~eUnes. 

1(). Alf ernpioye:e~ Will ensure that ·there i~ n.o corifli_ct of lnter~st. while handling any .matter' of .the 

. comP.any. lf any such conflict exists, it m_ust be d.\s<;iosed to his c:cnttoUingci_i'ficerwlthoutany delay. 

11. Ni> employee shall favour or disfavour any ln.dividual or entity or treat tihfairly and shall ~.ndeavo_rto 

secure level playing fiel~ for all sta.ke holders Jr.duding vendors,.:s.uppliers, .servid, providers or 

conSU~ers i~ iransa~ions wit_h t~~ .c.o.mp~nv.-They will Obs.erve utmosl·o~jeitMty aifd llTlPa"itiality 

in dealing with any stake holder. The company and empioyeesshall always strive tobe fair, objective 

and ju.st· to all its sta·k~ holders ln.~IUding ve.n~or:s.,. suppl!er~~ service provide.rs and tustom·ers. 

12. No emJ)toye~ shall misl!se his posltlon for·personai .E.afns or gain for any· relative, ,;ic(Juain.tances or 

-sup:e~i;ii" author~ies. 

13 .. No empioyee.shafl.a!lowcomp;:iny's re~O.u.ftes t_o b~ .1!1.iSl;l~$4 ind~.di~·Sifts1 ·hospitaiity or 1,.1njustified 

pi\l,ymeots to be ·:made from Companie·s ·actol.lrlt 'tO anY p~frson ·io.~Jud_l~g _to _p,olit1cal fi;;ade.r~ -for 

solicf!ing favours or allowing unjustified us_e. 

·14. No employee ~halr·.ottet any f~f1?ncta1 entit;em~nt ·frotn own resOUtce.S( tesOLirces Of Corrfpan,Y or 

tesoorces of any sta.ke ~<;>lder.s tp secute any ijl.vou_r fqr self or a.ny Other persOri/entlfy or unfair 

.PrOfesSioilat gaih\ 

15. N9-.flrri·ptoyee w:rlJ \.Yi.lifql,ly cause a.r1y los$ or injuf'Vto.the (:ornpany financlally'Or caus? ·c1ainqge to its 

ref)ut~tion. 

16. for ail emplo)iees, the l~terest onhe_.cdriipany ~1Jatl b.e paramoun.t and at no stage will it ever be 

·-.CO'mpromised. An,Vattion agalris_t tne· irl~efr~_st of th~. ¢.orripahy will.tant~_rnount to an µnPecomiog act. 

l 7.. No ~dlttation p.eym_er)~ "((lade to ,axp~dit-e rout.ini:fgoverpmental approvals eithei"directty ortfiiough 

a thlrd party . 

.. " -- ...• ·. 
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18. 

19. 

No employee shalltake ·~ny Q~dsionr:on."i:rary to.own conscieoce or ilriders@m;Jfog upder.any ext'e.ma·, infl uen.ce _partkuJar1Y ihose <.f~tri.ineMiil to the"interest oi the compa~y. · ·'\., 
The- cOtnpany ~haJi st1Jctly adhere to norms of corpora~~ .gcr~~wan.ce,. Jnsidt::r. trading Bnd ·orh1::r provis1.0iis Of N~'N Comp•v·ife$ Act, Competition Act~ l~h &_ othei Pfinclpt~ gf th.e DN Giobai Cof7lpact, envir'Onffierifal laws and ali. ~he·f apptftabte·· laVjSf ~onVe:i'ltkms an.d Co~rn~ents~ , 

~o. No ch~ritahle-contrlbution should be .mat;fe ~o.nf~rring· a_.Pe.~nai benefl.t en ·a· Govetnr.t?-·e~t."Q:fflci:al, politfi;:aJ pers:onality or related party" and th.at the. cQntrlbution .;~hould ·t10t···in ex:r;h_ange ~or ? pllrch;;isi_ng or pther·decision afrectirig Cc~inpa~y iht~rests_. 
21, Cotnpany Erilployees.anO AssOdated PerSohs;sho'uld not make pay_rrient~J_i.vhe.thei:" fo ~sh 9r in ~ind, to pOUtkaf persons or Pcilfti~!.p~rties todhe purpose of ohtain1ng,. ret3irilrig or dire~:fing f:,µi;ine-?s to the ~ornpany or any other enllty'or any personal gain. In-kind tontribotion:s will lnci,;,fo partidp;,Uon ·in polititaf campaigns during pciid work.Ing hour~ and the- use .of.:adrniriisti'ative :sli'PPort, ·:C9fl'lpany fadii(fesJ equiprnenttmd supplies. 

22. Jf a_ ,·Current or pr,.ospetj:ive busi.ness partner, Cus1;oine.r,. G.oV'erii"merit Offidar,. Non· aov~tnm~~·~~l/c.hati:t~bi_e organization, poPtfcal canOJdate. or p~rfy Offi~i.1:i proniI.s"es or offers.any ·benefit, Or :m~k~ any ~hreat1 in connectl_on with a charitable Or PoJitical -COntiibtitf¢l Tequ~$t1 the re.quest should be denied and e~ployee·Shou1d re:portthe iocid(;!n.t to his sup~rviSi::fr. 
23. Offers of employment or intemsfiip should not be giYen ii) eXcOarige for -pr to reward. a11y benefit receiv~d by ·the Company .and Company fniployees :should not offer e(t'lpfoyment J/'.l or(le.r to .seek afly .'.id.vantage.in any busfrless negoti~tion o·r any personal ga.in. ff an_yone_q-fiers tO-give a benefit to the comp·an\/ oi-pers_onal gain In exchange for the Company's hiliQ~ of a st.igge~:ed person pr if.they threaten to fake atjv(;i'se aCQonjf the suggested person is not hired, the stigg?sted.j)erson shall not be hire'd. fn'SuCh C?Se51 employee .should r~port the Incident to hiS su.PeMs~r. 

Procurement 

(a) 7he tint_ir~·prdces:s·pr pr!?Cufem;ent$ha.JJ h~ye ~or1_1plete transp_qrehcy iiiid f.air play; lever playing field !iha'II be ensl.it'i.id foralf'pr"qspeqive hidders, suppJiers and .~ervice·provlders. 
{b} No bf.C,(Jer s·h~ll hav~ at;ce,ss to· insider information or unfuir ~dYan~a_g~_b¢~use pf ~riy p~r?Dnaf ~cQ1,1zj{Mta:nce wH~ any empl~yee involveP in the procurement" pt(jcess:, 
{cJ N'o. party .shall .have the lHifa/r a;iiv~nta-gfpf separate,·prior 91'.' d.o.sed-dpor negotiations for the contract. 

·{d} GOOds/wi:fr~slsefvices of-.Sp.c;i;ffled qua.!ity/spe~lfl.Catfon. s~aif be-procured fo.·a most €cOri9!Jlf!=ai m'a'n·ner_i.~ith ciear.sUpp(ytimefine: 

•r·-·r,·•-
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~rttena, E!Xp'eiierice ti'iteria and Cof?!inerdal condii_i0~.:s . .shall 6~J}:a:~Paierilly_disciose_d a_tlfJ shat! 
not be inaf1tpurated to faVriur or 'disf?V°9l!f {l~f·.o(a tr(:(u.P ·of .ve:·~tj(lfS ~~fali'ly. 

m i'he company wi)f actively :</iscourage involvement of ""Y middlemen/agent/liasoning 
a.gent/lob.byfaf fopiocuremeuts: don~ by it:Wh.erever ·;\ Is possJPle lo secure supplte,s and .ensure 
afi;er-s~!~-~-ervjCes Etc., on-.reasonable terms witholit·the fa'tc$_rces_slon o:f ag~ntsi ther.e is no 
ne.;d for engaging any such agent. · · · · · 

... __ (g) . .The company wlil formulate a transparent policy ,for .engagement ,;f middlemen/liasoning 
agentfdealer/stoclde;t. l.f any .such person/entity ·is engaged, the agency agreement will be 

· submi;ted ¥inile •s.ubmlssion of b!.ds di;ciosfng ,al) in1Portant d.etalls .like terms .of engagel]lent, 
· nature of servi.~.e fo be provide!!, PilYment .to· be made etc. 

(h) No Agent/Middleman/ liasonlng Agent or afiy eiitity',otherthaiithe <ine !l!sdosed whlle bidding 
will be invofved in Jhe process of pro_turem.ent 'of g_o.ods, wcirks ·anrJ -services or ariY.tOminlssion 
wlil be paid :to such entities. if .anY employee of CIL .comes to know ohny middiemari being 
engaged by any bidder who· has nbt'been offidalJ'i disclosed, It shall be his duty to brin~ it to 

· notlce.<ifthe head of his Oepartment. and CVO,. CJL or su·bsidiary com~any lmmed)ately. · 

25. .Whistle Blower Polle\/ 

lhe Company wl/1 receive c~mplalnts from whlslle Blowers as per policy enundati'd .. vide .. CII./C-
5Af PC)/WBP/57 dated .08.09.ZOll. Every effort will be made to attend to all .bona fide complaints 
with.in ~me month of receipt. The id~ntify o.f compfainant will be kept .;:onceared to ensu.re that he 
d_O_e,so.'Ha_ce apyr~pri.s;1l from P~t~ons/g(quµs having t.~¢ ~es:t.eQ ln~(;;i-e$. However, if it is .brm;1ih_t 
to ~~tJce 1hat :th~·~_t;impl.aipqni h.a.s,f~~l;.4 ~i,y r~v~1_1ge·f41 a~_iqn i;,p.aC~oi,t1;1t QT th~ir c.onw!_~Jnt.,. th,ey 1vm I;,~ provic!ed official and other !irii,~ctlon, Acti.ons will be taken agai,rist •rl' e111plo\iee who 
threate.ns or .tal?$-any revengeful action direct!~ .or indirectly .,aga'Inst-a person makin$ bcin'afide 
t::orq_plafnt to protect the interest sf the COnipaOy'orfello .. v employees.Or who refuses to indti)ge in 
any corrupt pra'ctlce Odctcllitiite others dOing:s:o. 'On the.co"r1trary.,. tiiiflg of anyfrlvolous ot motivated 
or false compi'aint by any employee a~·a1n·st .anbther Will be treated. a~ en act of lridisCipiine and 
unbecoming of a_ptiblicsetvant. 

B, Approachtotackle corruption: 

.a. ReductToh in discretions in d.e.dslon·making 

DistrJ?tiQn$ ·10-(ieci:;ion making·can.:t;i.e ·r:nJplmiz~.9 ·~y.Iayjng Qown. t'ran.spar~_nt ru1~$, gUi_4eli!'}es, 
procecI~r~s f~r i.!ifferenf:pto.~es_s~s. For this purpo$?~ t.~e discret!{:)r'JS avaJfable in· ~11 ~~jprar~fas 
}JR~ human f{es.our~.e- Mam:1ge.rri~¢, :S~Jes & Mal'.ke{fng, pro.q.1.re:rri~rit etc; will be e~a~if\ed in-
tjepth .ai:t.d non~dl.scretionaty rule~,_g9Jdeline~ and PrPctJces·wm .~e put ih place grad~atfy-as part 
tif.COritl.n:t.:1Pus l,'iys~~ improvement 
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The process.es a~d decisions in !lie 
otganl<ation Will .lie ·,nad.e system dri

ven. Md n1le based so 

thafthe hum~n ll1flue"J1-ce isted.u
cefConsclous effort.wi_ll be maae 

to re.du¢:e.t.he r-e:quire_~ent 

of human interface white: de3lrf'!g wi
th stak:e holders·uk~ cUStrirriets,.v

endorS,:service providers, 

sup-pliers etc·so that opportunity f
or corn.il)tlon· tEdtites. 

-c. Leveragirtg·technology 

focre;::ised use of lnformatli;:in 'i e.~hno
logy can help in m~k_tog the proces_

ses. mor~ tran.spareni. as 

well .a? -~fficient. Ex13-mpl.es .coµld 
-~.e. establishme:n.t o_f ·ERP Sy~ernJ 

el~_ctronk-s_urveJJl.i3:n~~ ·pf 

mines throuiJh GPS/GP!\!, b.ased Ve
hicle Tracking System, lnst~\latlqn 

pf t;q\/ at v.utnerable 

_p9~~.11?e ofRFIQ forideotifica~lo
n Of veh!cles-, weigh ~rl~ge ~11\~grati6

n. forwe~g'ht 'l!a¢lqng etc. 

tffort wlll be ~~ ~ t9 tn.!3ke ·activities ri!1lif1e·and web·
bas.e~. 

Tli:e .~ompa_ny \Vi!I take --$te·ps f
o .re-en.gineerirjg ·ti;eJr }?L1Si!1ess J:l~OCes

ses by ~eVe.f~ging 

1iifo.rmat_iOr teChl10log\f in '6.rctert
O aChieve efficiency, e·conoffiy ·and t

ritnsparenc\( Whlle doing 

~~  OL \iJi\! identify the .i:ifoba:ble risk:;
 like fiaUd, cornJption_/othift marprat

tite:s·and),uU-tHnlhe 

required risk management tools
 hrthe new processes. E·~rocure

ment-and strate$ic e•Reverse 

Allction with we!ll-deffned proced.
um should be norm for ali'.pt¢cure

ments·above .a threshold 

Value. All fiii<mcial transactions rela
ting to paymen_t& rec.eiptsho!,1.l_d be

 made through ele~tr~nic 

inode. Steps should be takeh io
 maintain a.Ii stra.tegic lnf6-rmation· of th

e P:S,Us lq sefured 

electronic. form. ProgressiVely :;te
ps may also be tak~11 for crea_tlon of ~_

npwtedge mana.g·ernen.t 

portal as "\V?ll as_digiti.za~ron, -~r<:_
hival ·and _re~ri~val of recor.ds. Adf;:i

ptlon of_e-office ki11~ of IT 

solutloi)S to ni;tiirita_in·an.d proces
s.matters jn the organ.i:Zailoo ~~  sharing onlirie will be a 

desirab)e.objective. P.aP.erJ}as.
ed c;ommµnJq;_tipn and re_porting sv,~

$~Oul9 be __ progressivfily 

·r~pl~ce.d by e.lectronlc ba.s_¢d syst~
m-s. Extens.tve use t?f \~eb-?_ite._t;an be lll

a{;le both as a tool for 

:tQr:rtmurii~ati6n w_it_h the -?take hol
c;ierS as Well asfor tµibing cO{ru_ptlon .. 'Greater e

ffort may be 

·requi~e.c:1.to ~rp~e5? ~~iOu·s ~p
pli~_a.tjo~ & blll~· online so that

 real time:·lnfOrmatlon regarding 

status is. made avallable and 
misuse .o:f dlscretlori us.ed i:l t

he prQCesS. is ·jj:fentified_:tii~~ug
~· 

,excePtfon reportiiig. 

p. Pro"actlve disdoslire-s·_ofvitai··1nf
ormation 

The informatlon rel.ated to oper
ations and· activities of..th.e .eompa

nijr 'i.n¢Juding fi~a[ldal & 

physii:al perfurmaoce wln )Je,-Proagively dis
c;Jo~l:l.d to acii{~v~ :ere)i\~r traJ\5.pa:renc_y. C.

IL web 

·Portal and fotu.re mobile app~ will 
be U$_~q for di~se_rJ~inat,ioi:1 Qf.infoniJ

~~ioJl '" .Public ddriiaHt 

·-e. .Effei:tlve -Grievance redtessal
 ·mecnantsrn 

Effe2.tiv.e grievance redre'ssSI ·mech
anism for" employees as_ we:11 as other sta~e-h

.ofd.~rs ".Vilf be _se{ 

up·.thfjJugh an orillne,s•/st~m s
o that the're is seamless flow of complcilnt io 

re~y;mtui* fqr 
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rndressaJ. The action taken on grievance;; will. be rey/ewed l:>y <iri~vance Retlr.essal ~ommiftees 
:at.CIL,.subsidiary Hq and area leyel, · · · 

E:ase of doing business 

Continues effort will be made to simplify the \iari6ilsrules and procedures and ·make regular 
.. ·JtnJJioveh'l~l(ts hi the same. Ccmstioi.J:S effort Will be·· made.to loiprove .ease of doing ·bvslness 
·wnh·a~through various S:impUficatiOns and il'nprovenients. 

_g. fnstitutional1zatfon 'bf best practices 

·s~udy tlf°good pradite.s fn mining· sedor In fn('lia and ~broai:;i ci3n ,help-Jmprnve: e_ffidenCV.and 
·productivity .In the company. ·Similarly, .best practices ol anti0 coiruption m,fasur.es and . . .. 
· improvement of eihicai'standards ~an:be helpful ln taking slmifar measures·1n C.1!., 

h. 'Trarispareflcy in pu}Jlic procurt:!·meiit en~oul"a€!1ng coOipetiticin 

IQ procUfemen:ts of all kJodS,._:gQOOs; wdrks:&"si:irvicEfs hJghest notrns .OftranSpare.ncy win ~e 
maintained. Th.e. e.lectron)c •·Procufeinent and reverse auction together with auto refund of 
EMD; ohline clarificatio~ ett·,vlJI help in achleVing ,transparency; Standar~isali,on of NITs will 
further help In Improving certainty. The price o/goods.and ser:vi,;es produced by organlz;,lions 
slioufd be discovered /detided-thi'~ugh a welFdefin.edJranspare11.r.in~char1i$ITI ancl.arbit~l)ness 
should be avoided at all costs, 

i. St3ndardizatlbn and benchmarking as-well as qualify contrOI Of'goodS '& services 

Standardlzatio(I of quality pa~~ffl?t~'? of coal. an_d quplity .ci:mftof Is" Y{f'{ crltlcal to asSurl~g 
qoaH:ty. Simil3rfy, the·qualify :~fl9uf~ ~e ~ef!:~h~~:rk·ed:~_ga~nsffrifefiial1oiia1 stand"ards, · 

j. ·Stro ... ng evafuatiori system 

it ;s ~u~~e$~ry that t.fJerB js a V~ry Str¢ng userfeEi"dbatk Systetrtsqthat{h~ ~akeholders a!ld.own 
e~pl[?v.e~S are a,bJe .~ci pr9:Jide·regU!ilt information regar.dio.s. sho.it.<;:omingsfo diff?retl~ ~Mties 
of .t~e Cofl'.}pany so thatS"te"jjs -are'tiken to add(e,SS"the:·1ssues. 

k. .EVrilutirin of or@an~tational·ethfcs & Value system and adherence.mechanism 

AS the oig'ahiic'ltiorf ethies·fa n_e_t;~5p.ri1y)(a!q~ tjr\ve_n, Jt is_ neteSS¥1ry'-t0:·identify·t'he values.the 
.qrganitatibn stands for. The company ha.s 10.devo.lpp high el:~ical itandards for conduct of the 
-:a'd:Mtie·s ·bf tbe.organlz;3tio_r1 . .-Slrrt_1,Htaneou;,ty, ~!eai; niechanism· to E'f1Sw:ecomp1iance is req1,1ire~ 
:to be d~~S{opeg. 
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i I. Regular.s\lStem irn:prcive_irie"nt sttld·ies .and inltiate·me.asures lorimorovement 

·Ali ·areas· of actiVitles of t~e- _orgar\iz9tipri 1fartictlla~Y thostr pro·n·¢ ~6 -_cOrt'Up~o~ ri.e_e~-~ -~<?·be 

.~tudles toOtriiuousl~ a·nd improvement riiE!?}ures"take.t;i s6j:hat an e~Stitl_g loOp_hf)J~are_p1"1,.1gged 

and opportunlty foi'_coi'ruPtimfiS elifTli11ated. 

c. Corruption Risk Mitigation Strategy 

·) 
! 

.1. Corruotlon Risk Analysis 

Tlt~ c¢111P.<;1~Y shall o_n continuous Qa~is undertake._Corruption\f\isk Anaiy~ls,·1cl.entify,~a·n p·OJicy 

-~-n9 cptjtrols·iQ pJ~te_ ~o rriitf~·these rl.sks, lden.ti_fy gaps or~~fiCje_ncie~ in the·existlllg P.O!icy 

3rid coritrols an.d pl~fin place.addldooal .contrpl me9su~to .. b.rjdge t_he g3p. 

2. :Areas vutn·erable to co:mJption 

Tfir~u~~ ·l,'.atiqus. ~i~C~~lonf in_t_ludl!)g ~hose ·W~h ~ridqrs/su_pplier~/s~_rvke 

fffOViders/cU::.4:0r'ners arid .studies as well_ as _analY~!$ p'f:.YJ8ilance ~nq c;BI tase~, .ll.'li3:Jt?r .areas 

vulnerable to,c.orrllp~ion r.i.Sk have been ide_ntified·as fi:illOWS:: 

1. 
ii. 
m. 
lv. 

v. 
vi. 
vu. 
viii; 
Ii ~-

R~ni~_ent 
· Transferand posting' 
P_,ocU:rement of all kliids .. i~duding heavy equiPment, 

Award .of va·rioµs cont(a·cts- including transportation cdnttacts, removal of ever .burdert & 

?xt.1"9'c.tion Of .coal 
Co~! stock shortage, me~sure~ent of toai & OB, 

Quality of c.oa_l, 
Washeries and.lea sine _cif land, us~ .cif washery rejects-

Labour/ DGR/ESM Contracts 
Payme.~t 9f ail\S Qf COhtfpctor5. 

Pilferage and t.he~ Of c;o~l 

·xi. c;:~:a1_ diVersio_n{bJack rnarl<eting bi/ coal c~nsumers 

xli. Joint ventures.and partnerships wi1;h other PSUs 

The5e Can be 1,1pdated ahd revised based onfurther-ii1.forinMion and ~natysisfr-orn time to time. 

4. .Action lor risk Management 

The· corruption r'isk viiJl he.ma~ged :through foHow1n,g categ<iries ol.actibns! 

-a. Pl;lriitive _aciioils 
~ .. $~rveilla.ncf;;"'_D!:;t~µion 

t:, frev~l'.lt.iv~ Pctiqns, 
·Apart ftom a_ctio·ns·maQdated bV C'(C, ~ddition·at n_1easure:sWIIJ be tak~n to en$U1·e a -ct?rruptfon 

free enVitonment irt the Company. 

81 
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S, :Arif/uat Ad:icin Plan of An1~c?trUpt!on·Measures: 

An annual Action Plan will be drawn In the for111at Q(Ministryi:,/ ~o.a!Jo lay down the.rneasures 
proposed io be. ta ken In th.e.eniire gamut oi\liiilanw,ctJviii0$ consisijng of preve/i!lve, !)Unitive 
;ind.surveillance & peteciJon.aspei:t i/fVlglla_nce. fi wi!lbe m~ri1t9r~d:through a quarierlYictlon 
, taken report to be.submittedto tlie Ministry. Performance i\,J~!tlc wlUbe drawnto,dearlispell 
9~1t·annµ.al aChi~vaPJe goafs. 

6. . Puhiti've Actions: 

.Action on mistondtict · -··-

If any misconduct as de"ri_ned in company rules comes to noti_ce-t>fthe management., expeditious 
~ction In commensurate with gravity of mis.con~uct will .be ensured._ lfany ;mtharil:y Is. .seen to 
protect •ny flf!Jployee who .6a.s. indulged in any misconduct, if.wll(be considered re~e.ctiot, on 
his oWn conduct. Soft approach towards proven misconduct send.s wrong signals among the 
employees and ha$ detrimental effect In ensuring ,or/µpticih 'freei environment In W, company, 
ff ~ny e.mp!9y~~ get~ ch.::i,ig~ she.~t:~:P'.)~ a C~/ t11;¥_.. thip~i~e.f3~\e "C_hafgeS rriay De.iot,str~~d to 
be of grave nature and shou,ld.gonerallyattract harslieiii pen,,lty. 

Action on criminal offence 

ff any e_Fnpl.oyeE; or ~ny ~take hoiQ.er of the ¢O~pany_ eg vendors, consumers, suPpttets etc is 
founq to be Indulging in any crlrrilrial offen'ce including those indicated ·1n prevention of 
corruptiOh Act, the ·matter will be reported to Investigating agen1y Uke C.81 or state police, as tl,e 
case, may be,· at the earliest. Slmlllt~neous Departmental ~ci;iori t.,1ay be Initiated a,ea'inst the 
einploYee which Should· be Concluded without waiting for the outcome of° :trh:ninal trial. 
AOITI!nis'tratjve' action against other st,!ke holders Will be t;;iken as per the cornpany1.s gui.delines. 
All financial loss lo the cornpariy:will be recoveredJrol)l the persp~s/entitie.s causlng·the .lo:S~. 

7, .Surve"i/Jance·oetectlon 

DevetoQment of source for-information 

the VigiJ~nc-e pM~!~m will f?odeayur to develop sou_rces for tettlng information regardintfany 
-tj}rrupt ~cti_vitfos· in ~ny· o·~p9rtment. The :s·ourc"es providlry~ quality information may _b_e 
financially rewarded and fanhls purpose, suitable budget ptoVlsions WIii he kepi. . ' . . . 

·s. pre'vehtive Actl~n 

All prevefit'ive actlO.ns as -p~r the existing _guideJines lnch,1tjing wati;h on employ~"es in. bDJ & 
Asreed list, ide~trfication Or.semitive:posts· & .r_o_~tiOn ther~qn,- ~x~mlriatfon o:f anhl).al p~o:perfy 
r¢turn~, s\irpr1se, penodic Ehci CTE ts,Pe in~pedlon~· etc will- b~. ijnclerta_f{en r,?guJ'flrlY_, 
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Acilon Plari-Of preventive rrieaSuies 

An action P.lart. WiJLbe dr.a,,..c.111 to ta·~~.Prevent\ve.meaiures.:to irtiprove·,th~ syste"rttatid ).iut tonttbl 

m.e.ch~_ni~r:n Jn pla_ce.to r:edvce the oppon:'111itv .for tPJ'.ruption. Jhe .areas·protit): to cottuptiol) Will 

be identified :based_ pn ~oa!ysis qf CBl cases, \tig1latn;e tpses~ focus groµp diS~qssion: and past 

f~P~r:i~nte_etc. Fo_r a!l:th?5e .;irea.s,_.-~jrrl~.'P.oµnfj action pli3:n wtll be P~aw.n_an_d_impJem.ent_~d.-Tne_ 

lhl.pten:i_e!1t.a~ori ~f the pla~ will be mofl\tored ·1n quart:erJY-~ee,tlngs 9(0/i:;)s .. 

.. RotaUon: of .employees· 

To~ Off\daiS in th~ ot)I an_G Agreed list will npt be_ assigned_a_f!y.sensitjve.assign.ffi_e:nt-and they 

~,l!l bf;! tran-s_ferred to ~ .non-s~nsitivE; assigni'n¢nt if they are h~l.ding any such post. ThE!;~~ VJill b¢ 

rotation of executives lioldi.ng sens!tlve assignn)-e~ts peHCJdlcally .as per ,91~/cOrtipa·ny 

ijUldelines.· The employees"·who are due for rotatioh-Will ·be-.identified in the be_~inriinS: ·of the 

dltendar 'y'ear and 1t shoUld be erlsured thafthey are· rotated iii the fifst ha1f .of the.yea-r; 

Th.~ CIL and $Ubsloiari~ wtli a,ls9 h~ve a ~r_a~spare~{pOiicy foi gene@.( rotatlon:fo.nirripJ9_i{.~e~ 

\vho. sta;! mo·re tlrin cert_alO. ro. o.f years in_ a post/lod:lticin f Pr pf~1ieOting dev~fopm,.ent ci(vested 

lnt~re.~s.~ l(sh9Li.\d l;,~ :eqsure_d that rotati<;m is done as per i~_e f)olio/iij,Qually • 

.Sv.stem lmpn)vem.entStudies 

·_system lmproveme:nt·stlldies -will b~ undert~ken in art!as identified ha\tlng W:!nerabilities In 

order fo -~dentify .mea_sur~s reqtiire.d to be ·taken t~ ·ptu.g any loop holes arid opportunity of 

misuse/Corruption. The measur'es will be shared with rn-anagernent and earnest steps wiil be 

taken to put them Into· ptactice. Systern improvements are k-ey to ifchi'eviog·p"reventiv-e vigilance 

obJe{;tNes. t.everagJng technology.with ·proper safeguards, transparcncv &-hirness ln Oadslon 

m~'i<in~ ·limiting-discretions, reduction in requireme"i",t for personal interf'!.ee~ ,_s)mpttfii:atian o.f 

business processes, institutionali2a~!on of ·good practices. and· \mpr.o~ry1ent of ~ntrol 

mechanisms .are so.me Qf ·the measures whld~ ~Al! go a- !ong _ way t-o_ a_chi"eve Obje"_C.t\~. of 

CQrrUptlon free admlnist.ratlon~ 

lmprovt=!ment in vigilance admiT1istT'ation-(an be possible ontY w'hen·syste.ms.im'prov.~m~Ots a.re 

inade to Preven.t the pos.sibtlities c;if corruption: Accqrdin_gly, _tv_c has !ss~ed )n~_~cliqns· t.o 

implement the following: 

t proac~ive ~isclt?sures t~!bU§.l:i.P,royisi_or. of co"rnple"te inkirmatioil orithe1rwebsites regarding 

:the laws, rules a.~d_.pfac_edu"res·gOVetni~g·the lss.ue of lic.anse-s~ permlssl.o.f\'?, dearances, etc. 

·Jj; All app\lcation.form.s/proformasshould b.~ mad~ ay~_!lab:l_e P.l_"'!·ilie websit~ !~.~ .Ch'.>writ_o·adable 

.form. 

iil. 1tnn_rndfa:11ely :after the receipt of the appficatiori_; :the .applicant Js IO(ormed ~bout: the 

deficienciesf if any. ·tlepeated :queries in. a -plec·e~meal manner snould. ·be-.v,ew~d as a 

n"ilscond.uct h~Ving vig\lanee· angle. 
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.'.iv. Thi} .sta-t .. us· Qf -i~rlhitdU9I ~)lli~tlor:is/mq_~-~r~ shay~ be made _avallap!e on the pii.an.is.atiori's 
website ~11d shptild be ~pdatg~ froll) t11l)flil-11me,. w. 

-v. All o·rganisa_tto.ns ~houtd _ei<qniinfl .t~e feasibflity of onlir:i.e ·r~ceipt of app_!(taUon·s and 
implemenilhe same. 

vi. PuB!ish oh the Web·site d¢tail~ Of ~Waid ¢f tendti.is/ioiitl'j:1~ ~Qove a thr.e·shof_d Val4e. 

S. ·list olundesirable eontact-meo 

A list Of undesi'rable tontact~men· ·wm be malrttahied by ;':!!I cvos. and heads of ·prbcuiernent 
Departments' after taking inputs from different soU'tCes:to keep a watch on aetiVities ·of-s·uch 
persons/entitle~.-Every·effnft .. wiil be-m'adeto·ensure that they do-not infllience the procurement 
decisions .. No em_ployee shall maintain any contact with them other that needed for.distharge 
of official duty.·,Similarly, atm length distanct,wlll he matntainell wiih retired ell)pfoyees. of 

company who get associated wfrh any vendor/sµ_ppJier/servjce, provider after retl.reinent ·;n 
·orderto ensure ihaithey ate ntit~ble to interfere ii, the decrsions of:compaoy. 

~o. integrity pact 

Integrity pact will be.execute.cl by ali .bidders for.all te.nders ;,hove the threshold value decided 
by Cli. or subsidiary coi:icer~e~. Any'vlolatlon Of 1.nte_g"!'f_ty P~~t 0!1f .~nta'I! a~ion .. ~s·.pr~.scri_bed 
therein. IE Ms viill be appoin\ed to oversee any violation of the pai:t The company ~I $UYER has 
committed the following under t.he pact: 

l. The BUYER·undertakes that no official of the BIJYER, connected ilirectly or Indirectly wiih 
the contract, wlll demand, take a p_(Ol'l)ise for or pccept, qiredly or through (nte;mediaries, 
any bfibe, ·ronsideration,.&ift, r~ward, favo.t,ir ·o~ .anv material.or rmmater:lal benefit or any 
Otheri:!dvantage from the_BfbDER., eltherJ'pr-the.rn.~elve.s qrfor.:anY per,s:on, organizati,qn or 
third party re.lated lo1he contract in.e"h,~ge for an ad~ari\age in the bid</ing proces,;, bid 
ev~_Jµation, q:,ntracting-_qr-hppl~_mentatfrm.Prote"SS.relate:~·to)be cQO.traci;. 

2. The_.m;·,..::n. will, during the pre*contract stage,_treat all Bl.ODER alike .. and Wm.proVlde to all 
BlDDERsthe:same inf-0rmation and win not-provide eny-such fofprmatfon to.:a.ny·.pc_:111:}qJlar 

Bi.DOER which could afford an advani.age to that particuiar Blf/D.ER in compar)son to other 
BIDDERS. 

3. AU the offic~ls of th_e BUYER villi -report to the appt~priate Government office any 

atte·mpted or completed bteaches of the :above· commitments ·as Well as any substantial 

sus_plcion of such a breach. 

4, 1n·c9_se.any Sl,lch pre~ding ~ist.o1!dU.ct .oft ih~:patt. pf)ufb·~ffidal,(S) is repOr:Ced 'by the 
BiDDER tq t11e BUYER Wh:h full a.nd, verl.fia~le fat" and the same Is prlma fadefound to be 
c(?rre~t _by th€:. ·aoyeR,: net~:Sli_al'y -t!iscip!~nary µroteedi~s., .. Or any ·other ~Ctiorr a.s deemed 
fit, lncludlnt i:rlminal proceedings may beinitiated by the.BUYE~alS:d such a person shall be 
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deliarreB from further aealings related to the contract process, In such a ,:.;;;, "while an 

·E!Jlquiryis being_coriduGt.ed by th~ BLIYfR the pr-OC€eding5'.t.1itdei thft;o_n.tfact wOUld not be 
stalled." " " ","·" . -

11. Identification of-Good orad:kes and Implementation 

·The Gciod ·practices cfevelope·d bY other :SubsTdiarles of any either btga·nisatlolis Wlll be adOµte.d ... 

fot imf)rOVing the systein.irid f}ractiCe5. Good piactices.avai{abie natlonalfy or)nternatfori~Jly 

.\viii be.e;;.:~mtne"d and adopted forlm.provemertt of processtis; 

11.. ~lotlfication 

Annual report wm be· published indicating measures taken d).nin~ ;the .year fo.r ·c~mbat1ng 

torn.Jption. All cases of eSta.bl_jshed corrupt practit;e, bribery ~ ~ vJqla~i..on. 0H!1ls _policy will be 

·brought tn··_the pt.ib\.ic" domain a!ong·with action taken.r~p_ory;. 

·1"3. "Periodical RevieW 

.CVOS.wHI ho1d qu_at1e:riy str.uctu.re4 m~eting \Vith Cry!(?, to.review lh~ a~ti-co,:tuptio:n·measures 

t.i.k~n-in the organiz~tion.~_fld.effectth~reof. Additioflal rtleasµtes f-eq~if¢d fo tc!k¢n_m·ar::ats~ b.e · 

disc_u~sed ~nd ~ ~ 1Jl:3Y .~ taken to implem~~fthe ~~me .. 

14. External Review· · 

Re~ew of the anti--corT~ptio.n. poU¢y and rneasufe·s foi1;iafed by the cirganlzatRm ·by done 

perlodkany by exter~al agencies. Suggest_ions f~ jn:,prcvement \.'iifJ be analysed and adoptea. 

15, Adherence to International Obllgations 

tll. is _slgnatciryt~ ~lobar cOn_i"j:)aµ:. Jh.e adherence to various principles pa.rtlcufarly :wm pifnciple 

On.anti-bribery .1,,Vill be· reviewed periodically.ar'l.d rePorte.d upon. 

16. ,Action againstvi{')lation 

Vlol~tlorl of any of the proviSions laid down iri this poi.ii:y v,,il_f atvact act_ion.und~rcOA RuleS an~ 

~riY other administrative .. action as decided by the Manage.~ent. The:v"iq~ffon_$·.by Boar.d level 

management may be·bniughno tlotice of.the'Ministry. 

T.hls has appr.oval of chalr(Wn, coal India ltd. 

No. dt/VlG/201S/M"K-3/C.Oof(IIJf,,,,;, d,, .!:!sJ~,t .. 01,,; 

oi·strlb:utio.n::AH toncerned 

(ManOj KL!ma.r) 

ciiiel Vlgilance officer 
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Extractoftoal lridia E~CufiVes Conduct,.mscrpnne anct Aopea1 Rules 

I. Every.emp(oyeeJs r,qulred tom~Jnt.ain~~solµte integrity at.all times. (Rule 4,1) 

Ii. The follow!ng Acts· have .been dedared misconduct, 

... ;---------

(a)Theit, fraud or dishonesty In wn.nection wiin the fosine.ss or prop~rty .of the Cdmpa:ny or 
. properiv ofanother person within the premh~tof th.e tmnp,niy !Rule 5(1)] 

' 
j 

i 
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' 
' . .l 

(b) Act oftakirig or giVing bribes or:any illegal gratification [ ·Rule 5(2).J 

(C} Act of Pos~ession pf pecuniary resou.ii:es or prQf)erty.disf}rof)o,rUooate tri the-kriown sources of 
income by·the employee <ir on· hls b~nalf by anqther peison, Which the empioyee cannot 
saiisfactorlly accountior [Rule ~(3)1 . 

(d) Actin~ in a manner prejudicial.to tlie.interests or )m,ige of the .Company °[Rule~(~)]. 

(e) Commission :of any act which amounts to a criminal offence Jnvohnng. morai turpitude (Rule 
5(17.l], 

(~ Any breach, ofahy of the Provisions .of these rules or. a~y a th.er statutes or rules [Rule 5(26)). 

I •,i 
:i 11}. Jn re_speq: of e~ployment, the- fol!owi~g proprieW Wfil be maintafo~d: 

I 
I 

I 
I ; 
j 

-.l 

_{ 

J 
i 

(a} ito en,ployee £ha.JI use his. po$ition or1nfh,ien~e di_re"ctjy o·r indirectly ·to secure employment 
Hnd.er -the ~Compa_ny' foq,my_ persb_n reJ:atecl, wh~~l_l~r by blood or marriage to the employee or 
to the empJoyee's wife or 1l1,1s.band1 w~et_ile_; ~~ch-a person is d~pendefit on the emPlo,iee or 
not. {Rute·6.1) 

:(b}_ NO ernplbyee:shall1 except-With tht! preyious-sancti.on of the {:pbipeteiit A~thoritV,, permrt his 
son, Daughter _or any metnb!;ff of 'the. ·faniily ;-Q accept empl<Yy'nien·t With .a"ny company or ·finn 
with which he has official dealings. (Rule·6.Z) 

{CJ "f'~o e~P:l.~Yee ShalJ in the discharge of hTs official ·duties deal. With.any matter or gl\'e or sa,:ittion 
-~ny co·rttti:ict t.o an\'. compaqy or fifmor anv·Other person lf"any men:iher ofhi,5 f?ini!y is .employed 
/~that.fir~ or urtd~rthat person or if he oraoy mem~er .of hi;; faniiJ.i/is-fn.tere_stecf in $UCh matter 
·or contract in.any othet matter ,m{(he emp,foyee.shaU refer ~very such matter or contract to 
his ofticiai superiOr.a:nd tJ1e:matter pr-thi:; c9ntratf .. s,hall·ther¢~ft.er 6"e df$p6sSd of according to 
the instructions of the autil~r\tyto.whom the reference.rs maddRole 6:3) 

(P)No·functl,:mal Di.rectors oft.he ·company anci:the .Chief Exe.tutjves-whq haye·n:itired/ r~S.iirted 
from the :Servl~es of the: c.ompa:ny, after s·~ch retire.111~.nt/ r~~Jgnatlo_n :·s.ha_n accept anY 
·-apPointhlent ·:OJ' ·p·ost '\Vhet·her .advl,sory QrJi~mlni_sl:ra:tiv~, ·~n. ~Oy fl~ br coi-npariy_ Or·slster 
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con~rn o_r group co-mp~ny, vihether Ir1di~n otiol'€ign, with which the Comp9ny-.has_.9r had 

busi~Ss.reJ~iiqn$i within ooe year from the date of.hrs reUretnen(/TecSJgnitfOnwl~h~ut Ptiqr 

approval ciHhe Government or the Appointing Authcirity.asthe.ca,e may be., tRule1~.5) . 

IV, Atceptartce of Gift-Save astitherwise.provided In ihe CDA Rules, no employee of the Company 

shaH ~ccept oT.perrniHmy .mem~er.of.Ms family ot aliy Other P.er$o0 actill_g cin hiS"b~hatf, ;o accept 

any ~,from any indlvi<lual or firm hayin,fofficial dealiri&S with hlOl. (R_ule 14.1) . 
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Anrioxure II 

"RE!> fLAGS"•fOR CORRUPTJONf.BRIBE.RV & RULES FOR OUE DILIGENCE 

Whlle_ eve_ry tra~_saction _and/or counterparty should be:evaiuated on.Its ~pecific.facts, there are severai 
nred flagf in reJatiQn "to third parties .(i.e .. -Potentiai or ·.current countef Pllrfi~$- or potenfii3J qr· curren~ 
AsS0cfa1~~d Petsoh] that may siznify_a·:ht(~ghtefled tiSk O.f.c~rroption or bribery • .So.me ohhos.e llre~·flagsn 
Include th~ following: • 

(i) . Jhe thlr,f party ~as a reputation for ac~;,tliJg or der,ifrhdirig bribes, and/or has reijuesled to make 
or_ receiY¢ a·bti_b~. ·· 

(ii) The third ~arty has been subject of prevlous enforcement .ctlon(s) for ~rruptlon-rHited 
offens~s . 

(i11J The_thirO p~rcy·s report of Its· business·structuh.t1s Unusual, in.toropJ~te,:<;wov!;!riy cp:i:npl~~- "~k~ a 
lack of transpaliincy, 

.(iv) The third party provides inc<>.mplete, -~~!$.~ or (l).lsle_adingbuslriess tontact Information. 

M Th,dl>ird party requests unusual payments odinan<;ial arrangements (e.g. requests to accept 
:paYrnenls· iii ~ash or through ~ ·t.,irct patty; requestS".the Company tq complete un~ec~ary, · 
inaccufate or unexplained invoices; travel ;;igent req1,-1ests payments .in cir.lditfon to or-din.i:lry 
coriimis.sion or remuneratJon qffered fo o.tber ?irrillar type ag~,j~ ·i.n thE sa"me cou·ntry), or has a 
pattern of over~invo.iciQg or ibcorr.ed; l~voking, qr ov~rpaym~t~l_s arid retjue-Stldot refunds. 

(vi) ine thirtj p~rty iequ·~sts a spli~ of purchases to :avoid Jirocutemer:i.t thr.eshofds. 

(vii} The third p·arty proposes,un.neceS$.ary_ change orq'.erstOfocrease C:Oritract values attei award of 
the·-con'tract. 

(viii) 'fh~ third party IS Vegue or eltislve about sourct,:of funds for th·e transaction oractivlty. 

{t~) The thi.rd party!,ds i-'1_rge sums .of(;?.$~ Or corrency ~v'ailable for the transaction or busines.s f.3.c;.ti:v)ty 
\:1tifh no correspqndlhg bo$if'JeSs thatg~n~rateS:the high reve"r.1Ue :st.team. 

. (x)_ the third party sE!Eiks'to make. or reci=i~e paym~11t frot11 ~r to a_ forcii_ijn _«;"ountry account ·other tha.n 
the location of the party's busine;s ort_he serv_lc_~ performed,uiilessfhe third party_'haslegitlmate 
r·easons fot requesting fot·such_ ·a rra_ng_~m~nt, 

·(xii An. µm"(eg~S{tty"Of UndisC:_loser:f ril!ddleroan·or loail Is involved in·th~-~ontract or nego'tiati0/1~1 .ano 
·hi~ .addition ·Jias· np .oJwio~S V~due·to the performance Of the -cor1;tr~ct-, 

(xii) The third party boa.sts about ,eJ•tionshi/is wiin lqcal government.officials, sQch as immii;rnt;on or 
'Customs officials, government offl~fo:~$ . 

(:dli} The third parfy .enga~es questlonable:subco.1Jtractors pr focaJ ~-g~~t_s. 

-,.-... ,.., ___ .... , ... , __ . --· ,· ··.~·--··· 
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(xtVj ln a bid pru"cess,the reQUest'fo
r pr0po5a1SindLide.verv rf<lrtovfc

Oiitratt-SpedficiltionS th.at-seem 

to. fav.or a specific bidder and exdude
:others. 

(xv) l'IJe third p~rfy feqvests that t
oe company not. report o< disdos~ a

.ppi'ti<;ylai acllviW or 

(1'lll) The .third party thieatens to wi
thhold services 1'bSent paymen\s \

o tndivjdµals in ~d,;lltio.n to· 

contractually_;:igr:ee~ payments-
of payments:fn ca·sh ori;ash.~quiV

aler$. 

(xvii) A Govi!mr/lent Official lnsisls on a sp
ecific person or company to serve ;is third p

arty. 

(xMnl The third_p~rty fefl!s_esJ;o_ agree ~c;i the:.cont;r
actual_prpvi~lo~.s~.t .. otit·ira: iD't~g~fy 

~~ 

(~ix) The thfr~ _party's _busine,ss ls.n
O~ listed in stand_ard industry directot

iesT ·or is unknown to people 

knowledgeable about tile industry.
 

{xx) _b1,3.rfng negotiatipnsrthe third party
 seems indiff.erenno ~he Prl.Ce for 

t~_i.'.q>rriP.any P.rQQ~cts or 

ser,µ~, or 9therwise fail.$ to_.ad; fa a 
p_i-qfit s~ekin}:1:ttlafi~E!r', 

{xxi} The" thlrd_pa~ inStsts that·'its. i
dfJntity remain-tonfidenthd Qr ref

use.s tq il.iv1.1ige ~h.~ Jden.tjjy of Its
 

owners or princ~pals. 

(xi<ii) The third party does not have offices or a 
staff, or freijuently moves lotatloos. 
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~1nistry o't Cp2l .· 
Gu._;.,~fflli~t)~f jiiata. 
New D~Jl/i.,;ll{)Qlii _. 

-t.': 

Subject:·~ ~fesent,\!ion of Sbtl '$~h;,,;h: K,imwSingl) '!lll,gi;J_g gi:qss finll,lci'11:jliegul"??"' 

·· by !M tl('At A).I!hotli\es· in for@.' of ,making payfilent 'to ~nfSo\itC)ilg ~g 

. . com;pani~·ri,:ga,(jjl:ig ~~ ·'iilken ;;fojiilrt J5n .t~Iiieni!a!lot\. forwru:deil by 

.Comn)iftee on Pclitlons, fok.Sab:ha.Se()l'ew.rill\. . . . . 

Ref er.t:nce: .• Tiatllitg ecltiaiJ d( ':i i ~Janllaty :i(l:!9' .m:eiilei! fr,,m ,ClfyfO BCCL Secretariat 011 the 

~ubjei'.it matter. 

BCCL C<,$i, No CB/09/2016 (CVO C<\Se 'No Oi'i/C01JQ59) .regarding le.visiop ,<;if target wiUioul 

compet;,rit approval ahd Jest perui.lty ,ileduc!i;m liqalnsl )ll/$i {l~bbav-A@apl!ll)" Jofot Venture in 

Daliibai:f Cwli~11., CVArea was forw'lfded (o $!>; CBI,ACB, Dhal)bad vide lliis Office :L~ttor M. 

BGCLIGVO/ .VJOiCB-W·Z0/6? CB)JWi\l!Secy!/i37 dated (copy endosed as. Anrl:ex:W-e-1~ ro:r i~9uuy/ 

.inve.stigi(lton as per rei:o=cnda)io.11 :of Petition.Comniittee of· 16'1! Lok'Sl!bha a$ mentioned .lJl..their 

the 51" itepqrt. · · 

1:h~ cli,s.e lias been tetmncd by CBI, ACB, Dhanbad vide tb,elr Vetter '.No. 12(i8fCA/DHN12019'/0192 

.dated 2iU 1 i:WI 9 (copy ,mqjo,;ed as .Almexu:re-2); citlng'tbi'> tollo~fuig obs,;niaiiQn: -

' . . 
,. 

"Pe,uNI p/yout Jf11erdoe:rt1/JI revecil il>/Y :cognizableroj/em::e·reguiring CBI /Jiie);1ig¢4fon by regfoetihgfon,,al. 

'FIR . 0•er. payment ,or ·itd.V.ari.'qe. _fXTJ'f;TJefit to d .floijtfffe:tt.ff bj- JJCCL 'iif!f?J.a!'S; "to- Pe Jnere vkJlation.·· qf t~r.ms. cm~ 

tondftiim :of ~he (ipmn;i.C:l i!zd, (hi~ dDJ?S. not-eome imder #1e ju.t~dicfioli·ti/ CBJ t/S 'the 1>1qt1e.,- is 4dpJh.1lsJr.u(ive ?ri 

11a1ure. Jt. niay he meh!l/i.~iJil /hii1 <ti fief (:.VC w;tf 'OB/ iilanrtal. • C:JJI is supposed lo enleflaiit only ihose. 

compJ{Jfnts whfoh co11latn .£peaific ®c!·dfdinite .alt¢$41fDrts fnv.o!vi,fg Cl)Yt:uJ>tit>ti.Oi' ~eriq?!,S crimfr,al !nisco,uluel 

4idif!SI pu_b!it;: serv.qn1.s e/q,.J(flifngiplt~ltJ ihepifnlf"e:w.of C-!Jl _'Ymu reforrd-i.clf l/qi~ ni>{/all und¢r _this category! 

Analysts of your iet/.•f uiid. enr:/osei!/ ,doc#i/Je~(S 'f,Neal1 /bc'1 lhi/ (1Jnotm/ of penalty wl/hhdd fro1>/ /he. 

CO(ltractor '.,; 'bl/Fdue· lo, rwn-acldevel!,em of lm:ttei#liahle/!J /Je paid h.i:ick d/1{{? '/f/;oJtfoli /s folly tJU(de .up hy the 

c¢1i(rg91qr,; Hef!pe; tfff{ §".?J/i(i! .P.ppeor~: :t¢ f;e t1'. ~b>#,rl#}: df.spute· .between .BGCL a11.d-the· c.ondl:rlled ,cO/'}lracfQr. 

F11rlher,. it is not i:lear 1rhaJ. ojfe11t• hii, b¢?i1 iJ<>rMii/tl/ll by (he ;;g/d i:Dntroci'l)r and whichpulilic servait1 of 

ECCL. ~rrs co111111/i/1d cdminz,t ml:wo11ductar m,y,olher tjffince lind4i' ·/he )'(:)le/. or IP/J. Yout .. ¢011,jiltilnt .also 

does n<>I .mentk;.n the il/liJJ:,fs f111d ,d.e;'ig,;t,tion ,(Jj i;Jj/ir:erslojfioidls ef ECCL 1,:spMsibJe Jot ih.e alkged 

J'rregularify. Roles pla,,etJ.by milivld11d public seri!aii(s hm>./1 no! l>eM :/ii'er!ff,,i1ed in j>qlf' comj,lafnt //appe~,, 

ihiIJ.the n/atf# ha,; be@ /fi11.iply ri1}erte4 //) <JlJf wi/hout, ,,,,y deJailed inveslil{iltiq;/liJnqid,-y 'by the Vigilante 

D,pmimenl ofBCCL,oitJhe basfs o]te,;.oin1Mncl.ct;kii/ nl{iefe by(;,e.(j,i;tifi1,i11¢e Ofl Pei!Jion o/J(i'' Lokiiabha. Ic 

qppgar.s t!iaf ·1he Cq1?n11f~t~e hf1s ·endors:ed.th.¢ ·r~cammtmdti/iQli q[BC<:Z ·'IQ)i.'fl{l_l.fir.¢· iti.{9 all 1?1e m{l/lili;; relafe« ·-.. 

to,aver/advcatci!}J.°qftl?e.ilf lO:ih"e: -tOtitf·atli?.r qf 'p/t'dw '#Jtl?.sftlfqries ofCJL -on -the :h'asis. efappre);tm.sion .:i/Jat there 

.f.:.o_zl(if h.e many more ()ases r:ela_<in_g io 01¥1J>/o.dvWJfl1J!Cljl>,"i!!.f.J.$ /d·thli _./!i/!Jtr(!i;tgrs.;, Ji f!Ics): be mentioneritha~ C11I. 



,, .. ''tf'f ~rf~~~~',' 
, ~ I. \::?!l:\~~:. . 21761712J3£~GILA£1CE • . · ... •.. . " . •· • · . . . . ·. . . . . · t21B., 

.. ·>., ./f';'!Mi · .. i.· t!a( Mi!int/iJl'isdic,li!/!:'i<i' ¢i>/Jl/µ.Qt ii1Fe,>it1if/l(if!!il@/j//iry pi!rfoi1t/9g /o .q/} s'll,i/,f[d/gries, :of 
QJ!,. . .f;;l;!l:wte<tcf!I. fq wdke cam,o/i/m(/e "Jn,cammenddlimr.o/ihe sair!.:Comi,1i/iei. i:i/'lok Siibhd if i, deia/ied 
W:Wigq//q/i P'i:jt,i:t;-Jl.~'if.iti/{¢i/(fi,Wsf!fiileir/,yif1/3}fr:t/f;.fl,?,#jg!{J!i!9/j'ig:q//~gpf/pri,,,1w9Mng,qorrz1pilon o~d .... i~~1~~~x~;~'.?]\j .IJCCl/Sfd ojfi6/flsf/JJl!i;i/1/s.·6f!JC.CL·-ill1. . ' ; \Ni}µ '>/N!§iffi 1{,(!l t! ·ii/ 'tef/V thofiJJr-ufiJJA ,o]d,~ FC 

{4,(tle(lthiin/;,1/t,)PlB? . : N!f~t:' ·::., ~,;,; · ,.,~.'<,If!',' Ji: · ........ · · ..... · ... · · Jt is pe1nenifo,zi1"'.'tion µere f!\<1!•if wM£l~i)i:l;IJ:<1'iI!ft>jie,Jli],ppt l<ft!~rfi~e,Wl!i<\frtlle;;il'M ~i:,$ )'Jifefre/\lo <'.:BI 
!h?I i'i;i;1;arJ't~~!zy Wiwg¢~Jie\\.!)i.~,hei) $,1":~<l t!J. lq~~@.~iFXfl~e,r$,.~ ll,tfits\ Stage• ikilv\ce of eve whfo)i 
"pursuanl to i Uiifail~'d investii~iifoi;iii t&oinatt~c byV:igHepc$ ilJ"\(iot!i)i¢11t. !tW!li:il!s!iliietitR1naj,h~ttlie slJitl 

:file ga~ J1'1$f.l'.o~)J\a~~·~v~\l;ili)!> ff.sQ'reg>iireff,.:. . · · · · After conclusion .of !n,!;ril Y.li;i)ence .in9uily ·iJ\ .. tbe;!i!attcr, Maj6t :Penalty J;j;irge-\meet :s~ai j,i;~if~ed t<.f ---· 

t',:spQti$i~le Qfti'*ro '.o/1.\h iiJ~_·p,,$!·i'/t,,,g<el\<!yice of<:;VC; Furs~l :\p: ~erv~pnf:•9"'8.":Sh~ and demal of 
charg,os by all:\b.e.ilhari,lei! Ol'f,i<!~ftDey~\'tii1:,ntaJ. WqW1:Yy#hetji4111i) J~ii4i!:,Y A.m!i<:>.ntJ fm!!l ,(!jc apPf:'veg 
M~e) W~& ;ip)c\Jlilt~i[, :rho i~qurty :Aullio,ity_hl!S ,~ubmitte~Jiis rn,Pprl,wh_ere\>, he )ta~found the .~lwges ~s 'Not 

Peeved" and tlie tli§e hafbeen tofefted tp :cVC f9t ille..it .Se.t;QtW ,',Jage ,Aµ,,;\Wfor N1tr.or !:'e@ltyas /ipined by 

th.e b0cipHnaiy.Ji.utho;iiy: 
· · .. · · Asper Vigllance inY""tignrfon.,,1Ji>,i:riJnfuai qffe'tiC:e:h~$,~f\'i'ii~d!fi,i~. 
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(lf~rnj iii5:: 
Chi¢(Vjgll~i)J;e Officer 



MINUTES OF THE EIGHTH SITTING OF THE COMMITTEE ON PETITIONS 
(SEVENTEENTH LOK SABHA) 

The Committee met on Wednesday, 16 September, 2020 from 1100 hrs. to 1200 hrs. in Room 

No.117, Chairman's Chamber, Parliament House Annexe Extension, New Delhi. 

PRESENT 

Dr. Virendra Kumar 

MEMBERS 

2. Shri Harish Dwivedi 
3. Shri P. Raveendranath Kumar 
4. Shri P. K. Kunhalikutty 
5. Dr. Bharati Pravin Pawar 
6. Shri Brijendra Singh 
7. Shri Prabhubhai Nagarbhai Vasava 
8. Shri Rajan Vichare 

1. 
2. 
3. 

SECRETARIAT 

Shri T. G. Chandrasekhar 
Shri Raju Srivastava 
Shri G. C. Dobhal 

Chairperson 

Joint Secretary 
Director 
Additional Director 

2. At the outset, the Hon'ble Chairperson welcomed the Members to the sitting of the Committee. 

3. The Committee then considered the following draft Reports:-

(i) Action Taken Report on the Action Taken by the Government on the recommendations 
made by the Committee on Petitions (Sixteenth Lok Sabha) in their Fifty-First Report on 
the representation of Shri Subhash Kumar Singh regarding payment of full contracted 
amount by the Bharat Coking Coal Limited (BCCL) to Mis. Sadbhav Annapurna (JV) 
without completion of the work; 

(ii) *** *** *** *** 
(iii) *** *** *** *** 
(iv) *** *** *** *** 

4. After discussing the above mentioned Draft Reports in detail, the Committee adopted all the four 
Action Taken Reports without any modification(s). The Committee also authorised the Chairperson to 
finalise the Draft Reports and present the same to the House. 

The Committee, then, adjourned. 

*** Does not pertain to this Report. 


